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RAJYA SABHA 
Thursday, the 24/ i July, 1969/the 2nd Sravana, 

1891 (Saka) 

The House met ai eleven of the clock, THE 
DEPUTY CHAD MAN in the Chair. 

ORAL ANSWER:    TO  QUESTIONS 

*91. [Withdrawn, 

THE DEPUTY CHAIRMAN : Question 
No. 92. Mr. "ilak, Mr. Ahmad and Dr. Mahavir 
are lot present. Mr. Raj-narain. 

 

THE   DEPUT'   CHAIRMAN:   You 
should know the rules that any Member is 
permitted to w thdraw his question ... 

 

THE z' CHAIRMAN: He can 
withdraw even i fter it is printed. You please 
put Quest on No. 92. 

SALE OF INDIAN SHIPS AND PROPERTIES BY 
PAKISTAN 

*92. SHRI J. S. TILAK: SHRIZ. 
A.AHMAD: DR. BHAI MAHAVIR : 
SHRI     RAJNARAIN :f SHRI A. D. 
MANI : SHRI LOKANATH MISRA 
: SARDAR RAM SINGH : SHRI S. 
S.   MARISWAMY : DR. B. N.  
ANTANI    : SHRI SYED HUSSAIN 
: 

Will the Minister of EXTERNAL, 
AFFAIRS be pleased to state : 

(a) whether it is a fact that Pakistan is 
continuing to sell away Indian ships and other 
properties specially those seized by it during 
the 1965 conflict; 

(b) if so, what are the detailsa in this regard; 
and 

(c) what effective steps have been taken by 
the Government of India to recover the 
properties or the proceeds of this illegal sale ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI 'SURENDRA PAL SINGH) : (a) Yes, 
Madam. 

(b) The Government of India have asked 
the Pakistan Government to furnish details 
but they have not been received so far. 
Information- regarding- assets of Indian 
citizens seized by Pakistan during the 
conflict of 1965 as available with us is 
placed on the Table of the House. (See 
bslow) 

(c) The Government have protested 
against these sales and have made it clear 
to them that Government of India will 
not recognize any titVs that Pakistan or 
any third party may claim to the Indian 
properties and assets a> a result of these 
illegal transactions. The Government 
have also urged the Pakistan Government 
to discuss the restoration of these proper 
ties in terms of Article VIII of the Tash 
kent Declaration. 

  

THE DEPUTY CHAIRMAN:  Question 
No. 91   is wi hdrawn. 
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SHRI SURENDRA    PAL    SINGH: 
Madam, the total value of the properties of 
Indians in Pakistan is Rs. 109 crore 
approximately. The properties which remained 
in Indian hands belonging to Pakistan 
nationals are of the value of Rs. 27.15 crores. 
On the 27th of June 1966 as the House is 
aware, India returned a large portion of the 
oroperties to Pakistan.  
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SHRI DINESH SINGH : Madam, I am 
afraid the actu il value of the cargo returned is 
not read ly with me just now. We have got only 
tl t weight of the cargo returned. Weshal supply 
this information. 

SHRI A. D. MvNl : May I ask the Mmister 
whether :he properties which were sold by 
Pakista 1 were sold by auction or by negotiation 
a id what was the price paid for such propirties 
and ships, according to the information 
received by our Mission   in Karachi? 

SHRI  DINESH  SINGH:   It was  not 
sold   by  any  agreement  at all.    These sales 
by Pakistan   re totally unilateral. 

SHRI A. D. MA HI : Was it by auction or 
was it a negotiat >d sale ? I want you to give 
information ( n this. 

SHRI DINESH SINGH : Madam, we had 
seen in the newspapers some auction notices 
abou the sale of these ships and some proper y. 
We protested to Pakistan about it, that it should 
not be sold. Tlireafter we are not fully informed 
as to how Pakistai disposed of it and to what 
extent. We re still trying to ascertain from then . 

I 
SHRI LOKAN.vTH MISRA : May   I 

know whether the unilateral action, as stated by 
the For ;ign Minister, is not as a result of the 
weak-kneed policy of the Indian Governrrent 
and, if Pakistan has bsen doing thi igs 
unilaterally, whether it is not desirable on the 
part of the Government of Irdia to bring it to the 
notice of the eminent negotiator, Mr. Kosygin, 
for wh <m we had to get into the Tashkent At 
reement? It was one of the clauses in 1 ie 
Tashkent Agreement that the popertie; seized 
would be returned. If that h ts not been 
honoured, is it not desirable on the part of the 
Government to b'ing it to the eminent 
negotiator,  Mr.   Cosygin's   notice, that 

^Pakistan is not implementing it and, 
therefore, intervention from Russia is 
necessary in order that the properties 
belonging to India are returned by Pakistan ? 

SHRI DINESH SINGH : Madam, that 
Pakistan is not implementing the Tashkent 
Declaration has been brought to the notice of 
the friendly powers, and this has been conveyed 
to them on several occasions. So far as the 
return of these cargoes is concerned, some of 
them were aid cargoes and for these there had 
been requests from many friendly countries. 

 
ACTION  AGAINST TEXTILE  

MILLS FOR VIOLATING 
VOLUNTARY PRICE  SCHEME 

*93. DR. SALIG RAM : 
SHRI KRISHAN KANT :t 
SHRI ARJUN ARORA : 

Will the Minister of FOREIGN TR\DE 
AND SUPPLY be pleased to refer to the 
answer to Starred question No. 99 given in the 
Rajya Sabha on 10th September, 1964 and 
state : 

(a) the names of the ten textile mills against 
whom action was taken for breaking the 
voluntary price scheme of cloth; and 

(b) the names of the three persons against 
whom cases were filed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) and (b) In the absence of statutory price 
control, the question of Central Govt, taking 
action or launching prosecution against any 
party alleged to have charged higher prices of 
cloth id not arise. However, certain aspects of 
the matter are at present before a Court of Law. 

†The question was actually asked on the 
floor of the House by Shri Krishan Kant. 
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SHRI KRISHAN KANT : Madam, I want to 
know as to who is misleading the House. Is it 
Mr. Manubhai Shah who was misleading the 
House or is it Mr. Bhagat who is misleading 
the House ? In reply to Question No. 99 of 10th 
September, 1964 by Mr. Giriraj Kapur, Mr. 
Manubhai Shah said : 

 

I only wanted to know what the names are. In 
reply to Mr. Niren Ghosh who has come back to 
the House now, Mr. Shah said that action was 
taken against ten mills. It is mentioned here and 
this reply has not been corrected up till now for 
the last four years. I want to know whether Mr. 
Shah was misleading the House in order to 
escape himself at that time or whether the 
present Minister is doing so. 1 had written a 
letter to Mr. Bhagat on 22nd May and he was 
kind enough to reply after two months stating 
the same position. I also asked Mr. Bhagat on 
22nd May to let me know what the Votuntary 
Price Control Scheme was. He did not have the 
courtesy to acknowledge my letter. His Deputy 
Secretary after one month only acknowledged 
the letter and I have not up till now got any 
information about the Voluntary Price Control 
Scheme. I do not know what the Ministry is 
doing. The Minis er does not show any courtesy 
to the Members of Parliament. In this situation, 
Madam I want to know the correct position. 

SHRI B. R. BHAGAT : Madam, there 
cannot be anything far from   truth 

. • • (Interruptions). . than to say that any 
discourtesy is shown to the honourable 
Member. 1 can assure the honourable Member 
that I will try to reply to all the tetters. 
Sometimes due to something delay may occur 
because I have to in/estigat? and enquire into 
the matter before replying. 

As far as the substance of this question is 
concerned, this wa» a voluntary scheme and 
therefore, the quesion of taking any legal ac i n 
in court does not arise. 1 will try to get the exac 
reply of my predecessor, Mr. Shah, and also -he 
letter which he subsequently wro'e clarifying 
the reply to th* honourable Member, Mr. 
Murahari, in wh;c.i h? says, "The cases referred 
to by me were of the nature of an informal 

reference." There is no reference to court. There 
cannot be any reference to court because the 
scheme is absolutely voluntary and when I 
replied that there is no question of any 
reference to the court, it is absolutely correct. 
That is the present position. As for certain 
aspects of the matter which are in court. 
Madam, it has been replied that one gentleman 
took this matter to the court and in a revision 
petition to the High court he is challenging the 
very nature of this scheme. According to him, 
this scheme is not voluntary. That is the posi 
tion at the present moment. 

SHRI KRISHAN KANT: Madam, I want to 
know whether it is a fact or not that these prices 
are stamped on the cloth according to Order No- 
22 of the Textile Control Commissioner. When 
the prices are stamped on the cloth, it means 
that they bee >me statuotry. According to a 
Memorandum dated 13th November, 1963, of 
the Ministry of International Trade a copy of 
which is with me now, this scheme and the 
policy have been in force for the last three 
years. The prices which are fixed and stamped 
on different varieties of cloth are not on any ad 
hoc basis nor are they at the choice of the mills 
or the trade, but are fixed by the regional 
committees presided over by senior officials of 
the Textile Cammissioner's Organisation and 
representatives of the industry. These 
committees fix the prices of different varieties 
of cloth worked on the basis of the Price 
Control Scheme, I960. If that is the situation, I 
want to know whether anything can be stamped 
without the permission of the Textile 
Commissioner's Organisation. If such a thing is 
happening, why do you not take any action 
against those persons? What is the matter ? 

SHRI B. R. BHAGAT : Madam, the 
stamping of the prices was done by the mills as 
a result of an agreement and a voluntary 
scheme. It is true that some cases came to us 
where some mills were stamping higher prices. 
This question was gone info and it was decided 
that since the scheme was voluntary, no 
question of prosecution could arise. And also 
another main reason is tnnt the whole scheme is 
wi hdrawn. So, me question does not arise. The 
position as it stands is that under this scheme no 
prosecution can be launched. 

SHRI ARJUN ARORA : The Deputy 
Minister and .he Minister have evaded the reply 
to the question as it is printed on the 
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Order Paper. The nan es of the mills have not 
been disclosed. So, the reply is not a fair reply. 
They shou d disclose the names of the ten 
textile n ills and the three persons involved. 
Aid then alone we should be asked to mt our 
supplemen-taries. Before puttrnj my 
supplementary I would request you t I direct 
the Minister to disclose the names of the ten 
mills and the three persons ?o that we know 
the real position and 'hen put the supple-
mentaries. Please dc direct him to do so and 
then I  wl 11 put i iy supplementary. 

THE DEPUTY CHAIRMAN: Has the 
Minister to sa> anything? I do not direct him. 

SHRI B.  R. BHKGAT: This matter 
is in   court. I   will  ook into this. If it is 
sub   judice,   in   dif -"losing   the   names 
....... ...(Interruption: >. 

THE DEPUTY THAIRMAN: 1 am not able 
to hear the answer. 

SHRI B. R. BHAGAT: I have not 
completed my answ «. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Members are 
not even pi spared to listen to the answer. 
(Intemiptk is) Why do you all just get up like 
tr*t? You cannot stop him in the midst of i 
sentence. 

SHRI B. R. BHAGAT: As 1 said 1 have 
not completed my answer. There is no 
question of mislead rtg the House. I will get 
the names and 1 iy them on the Table. 

SHRI KRISHA -I KANT: Mr. Shah said 
that cases w re filed against three persons. 
The quest on now is: Who are those three 
person   ? 

SHRI B. R. BH N.GAT: I will get the names 
of the mill which are alleged to have stamped 
higler prices and lay them on the Table. I d< 
not have them at the moment. 

(Interruptions) 

THE DEPUTY CHAIRMAN: I have not 
heard your ans ver. 

SHRI B. R. BH \GAT: I do not have the 
names at the moment. 1 will get them from 
the Textile Commissioner and then lay them 
on th.eTi.ble. 

SHRI KOTA PUNNAIAH: It is very 
unfortunate   .     .    . 

SHRI ARJUN ARORA : Madam,   on a point 
of order. 

THE   DEPUTY   CHAIRMAN:   No 
point of order, please. Please take your seat. 

(Several hon. Members rose to speak) 

SHRI ARJUN ARORA: Please hear me    .    
.    . 

(Interruptions) 

THE DEPUTY CHAIRMAN: I    am 
on my feet and everyone should be seated. 
There should be a certain amount of decorum 
in this House. I want to tell you, Mr. Arora, 
you raised a point of order. You wanted the 
names of the ten mills.. (Interruptions) Order, 
order please. The Minister was asked to reveal 
the names of the ten mills. He has answered 
that he has not got the names of the ten mills 
now. 

SHRI A. P. CHATTERJEE: Madam, I rise 
on a point of order. 

SHRI CHANDRA SHEKHAR: Madam 
Deputy Chairman, on a point of order. 

SHRI A. P. CHATTERJEE: I rise on  a 
point of order, Madam. 

SHRI CHANDRA SHEKHAR: There 
should be some procedure for the Ministers in 
answering questions-.. 

(Interruptions) 

SHRI A. P. CHATTERJEE: I rise on a 
point of order. 

SHRI ARJUN ARORA: I   am  on a 
point of order, Madam. I must be heard. 

THE DEPUTY CHAIRMAN: I think the 
question is very specific. They want the names 
of the ten mills against which action is being 
taken for breaking the Voluntary Price Control 
Scheme. For that specific question the answer 
should also be specific ... (Interruptions) 

SHRI B. R. BHAGAT: May I submit, 
Madam, that necessary action against the mills 
which have been .    .    . 

THE DEPUTY CHAIRMAN: They want 
the names of the textile mills against whom 
action was taken. 
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SHRI B. R. BHAGAT: How can     I 
say that? Action has not been taken. Action 
cannot be taken. They want the names of the 
mills which are alleged to have stamped 
higher prices. I said I do not have the names 
and I will collect them and give. As it is, no 
prosecution against any mills has been 
launched and they cannot be prosecuted 
under this agreement. 

SHRI ARJUN ARORA: I am on a point 
of order. 

SHRI GODEY MURAHARI: I wrote a 
letter to Mr. Shah and he gave me a definite 
reply. I know that the names of those mills 
are available with the Ministry. The names of 
the people who are being prosecuted are also 
available with the Ministry. I do not see any 
reason why he does not give the names. Mr. 
Shah himself had disclosed those names in 
this House. I remember that. I do not have 
the names here at the moment. 

SHRI ARJUN ARORA: I wanted to rise 
on a point of order. Before I could utter a 
word you said there is no point of order. That 
is hardly fair to me. The same thing was said 
by a younger Member, Mr. Chandra Shekhar, 
and you accepted it. {Interruptions) So, please 
give all Members equal opportunities and 
equal privileges. The notice of this question 
was sent to the Ministry early in June. After 
six weeks the Minister comes and says that 
he has filed the cases and only 10 mills are 
concerned. The names were revealed in 
1964. In framing the question we are careful. 
We gave the question No. 99 of 10-9-64. It 
was the duty of the Minister to have a look at 
what his predecessor said in 1964. Secondly 
the scheme was not as voluntary as the 
Minister seems to say or wants the House to 
believe. The scheme was    .    .    . 

THE DEPUTY CHAIRMAN: No speech 
on a point of order. 

SHRI ARJUN ARORA: The Minister has 
given a wrong reply. 

THE DEPUTY CHAIRMAN: The point 
of order is only an excuse to deliver a 
speech. That cannot be allowed. 

SHRI ARJUN ARORA: I say .   .    . 

SHRI B. R. BHAGAT: I plead with the 
House that the question specifically says: 

"the names of the mills against whom I 
action  was taken, and the names of 
the three persons against whom cases 
were filed."  

I have said the question of action against any 
mil) or persons does not arise because this 
answer, I state, is correct because no action has 
been taken. Now the subsequent question has 
arisen as to which are the mills which are 
alleged to have stamped a higher price. I said 
about that I will collect the names and give. 

SHRI GODEY MURAHARI: On a point of 
order. The qustion was raised by me in 1964 
and Mr. Manubhai Shah in a letter to me has 
disclosed the names oftheselOmillsandit.was 
also subsequently disclosed in the House. I do 
not see any reason why the Minister is trying 
to hide those names. 

SHRI B. R. BHAGAT: I will give the names 
of people who have stamped a higher price but 
regarding this question no action has been 
taken. How can I give the names? 
(Interruptions) About the names of mills that 
have stamped a higher rate I willcollect and 
give. 

SHRI   AKBAR   ALT   KHAN:   The 
Minister must have known. 

THE DEPUTY CHAIRMAN: I wish to 
draw the attention of the Treasury Benches that 
they must come prepared with proper 
information and thu way every day the 
Question Hour is wasted because Members are 
agitated on certain issues and information 
should be readily available with the Ministers 
wo ha\e to answer. 

SHRI NIREN GHOSH: In 1964 on this 
very thing my question   was this: 

"In view of this what steps the Gove-
rnment have so far taken to improve this 
situation so that these mills cannot stamp 
higher prices than those fixed". 

Mr. Manubhai Shah replied: 
"If I may recall, in the last Session, this 

question was brought up and immediate 
action was taken against the mills who had 
broken the voluntary price-scheme and they 
had to restore the old prices within 10 days." 

Now the Minister says that no action was taken 
and no action could be taken. These are two 
contradictory statements. There is something 
suspicious abut the whole th\ng. Mr. Shah says 
that action was taken and 
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the mills were cot ipelled to restore the 
prices. Mr. Bhagat now says the scheme was 
not a statutory thing and no action had been 
taken. It is completely misleading the House. 
There is something fishy about it. I suspect 
that th ; mills have got round the Minister in 
or ler to hide themselves behind him and ge: 
away with it. It is under a control o der that 
the prices werestamped. Wha action 
wastakenand what are the name: of those 10 
mills and what action has t,;en taken as said 
by Mr. Shah ? 

SHRI B. R. BI AGAT: The Member refers 
to an answt r given by Mr. Shah that in some 
7 or 8 casts action had been taken. 
(Interruptioi i) There was no action. It was 
only an infi rmal reference. I also do not 
know the p jsition but the present position is 
that o action against any mill has been ur 
jertaken under this scheme because i could 
not be taken. This position is correct. I  
maintain. 

SHRI M. M. D IARIA: I would br ing to 
your notice tht record. To a question by Mr. 
Niren Ghc sh, Mr. Shah said: 

"If I may reca I, in the last Session, this 
question as brought up and immediate 
actii n was taken against the mills wr 3 
had broken the voluntary price- 
scheme." 

It is very specific, vet ion was taken against 10 
mills. This is rom a report of 1964— 10th 
September 1 >64. To a question by Mr. 
Giriraj Rape jr,  he said: 

 
So the cases wer< filed. Action is taken 
against people in this voluntary scheme. I can 
understand the difficulty of the Minister. He 
ma: take time but he should come forward wi 
h a detailed statement; otherwise, we shall 
proceed on the assumption that either Mr. 
Shah has misguided or Mr. Bhagat is 
nisguiding. It is for Mr. Bhagat to clarify the 
situation. 

SHRI B. R. BHAGAT: What the Member 
has qui ted in Hindi is correct. Regarding the 
let er which Mr. Shah wrote, I think they were 
in the nature of informal references. I am 
giving the chronological order.  Then  h   
wrote to him. It is an 

informal reference. I do not know about the 
back references. I hate to contradict a 
predecessor but I am saying that I will look 
into the back references and make a statement 
to the House. 

SHRI A. P. JAIN: There are a number of 
doubts. He has referred to a letter written by 
Mr. Shah. 

THE DEPUTY CHAIRMAN: We do not 
know about the letter. 

SHRI   CHANDRA   SHEKHAR:   He 
has referred to it. We know about it. 

SHRI GODEY MURAHARI: He has 
written two letters. 

SHRI A. P. JAIN: A reference has been 
made. The reference is an action. It may not be 
an act'on in a court of law. The Minister must 
explain what is the nature of the reference and 
to whom that reference was made because it 
may not be a case, yet a reference would 
constitute anaction and that must be clarified. 

SHRI CHANDRA SHEKHAR: This matter 
is not very simple. Two Ministers at two 
different stages on the same question gave two 
varied replies. One of them is misleading the 
House. Not only that but the Minister has 
complicated the matter more. He says that Mr. 
Manubhai Shah, the then Minister'* reply in 
the House was not corroborated by a 
subsequent letter by Mr. Manubhai Shah to 
some hon. Member. So, Madam Deputy 
Chairman, a Minister is saying one thing in the 
House and is saying a contrary thing on the 
same subject in reply to a letter from a 
Member. This Madam Deputy Chairman, is a 
clear case of breach of privilege and it goes 
against the dignity of this House. This matter 
should mo motu be referred to the Privileges 
Committee by you in order to see what is 
correct and what is wrong in it. It is not a 
question of individuals and it is not creating 
healthy traditions. The Minister should not say 
one thing here and a different thing elsewhere. 

THE DEPUTY CHAIRMAN: I only 
want Ministers to be more vigilant and answer 
questions in the full context of things and not 
quote letters written to individual Members, 
because the House cannot take cognizance of 
such letters. 
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NUCLEAR POWER PRODUCTION DURING 
FOURTH FIVE YEAR PLAN 

*94. SHRIK. CHANDRASEKHARAN: 
SHRIMATI LALITHA (RAJAGO- 
PALAN):t Will     the   PRIME     

MINISTER    be pleased to state : 
(a) whether her attention has been drawn 

to the UNI report from Bombay d itod 22nd 
May, 1969 regarding the public criticism made 
by Dr. Vikram Sarabhai Chairman of the 
Atomic Energy Commission, on the Planning 
Commission in the matter of the Commission's 
approach to nu-bir power production; and 

(b) if so, the reaction of the Government in  
the matter ? 

THE DEPUTY MINISTER (SHRIMATI 
NANDINI SATPATHY) : (a) In the course of 
a press conference on May 22 the Ciairman of 
the Atomic Energy Commission emphasised 
the importance of continuity in the 
development of nuclear power technology in 
India. 

(b) The views expressd by the Chairman of 
the Atomic Energy Commission will be 
considered by Government with reference to 
resources and other relevant factors. 

SHRIMATI LALITHA (RAJA-
GOPALAN) : Madam, regarding this this is 
not a very simple thing, because the 
Chairman of the Atomic Energy Commission 
has made some remarks about it, has said that 
"a'halt and go' policy in nuclear power 
generation is a suicidal one" this is what he 
has said at a press conference. And the 
Planning Commission has suggested in the 
Fourth Plan that the development of the 
nuclear programme should be considered 
after studying the economics of the operation 
of the Tara-pore, Ranapratap Sagarand 
Kalpakkam plants, whereas the Chairman of 
the Atomic Energy Commission, Dr. 
Sarabhai, has called for quick decisions on a 
sound and positive programme of nuclear 
energy generation for the next ten years. So 
the two views clash with each other, and I 
would like to know what the reaction of the 
Government to the two views is and what the 
Government propose to do. Secondly, may I 
also know whether the delay in the 
Kalpakkam power station is duo to the fact 
that it has to depend upon the various public 
sector projects for its requirements since the 
Government are not importing any complete 
plants 

†The question was actually asked on the 
floor of the House by Shrimati Lalitha 
(Rajagopalan). 

and, if so, what steps the Government are 
taking to speed up the completion of the 
Kalpakkam power station ? 

SHRIMATI NANDINI SATPATHY : 
Madam, what the hon. Member has said refers 
to the press conference held by the Chairman of 
the Atomic Energy Commission and I would 
like to say that it is not unnatural for a forward-
looking scientist like the Chairman of the 
Atomic Enerty Commission to think that 
atomic energy projects should proceed more 
rapidly. It is not only his view; Government 
also thinks alike. But it is a question of 
resources and that is why it is not possible. As 
we all know, in the Fourth Plan only Rs. 120 
crores have been allocated but as I have said in 
my reply, the views of the Chairman of the 
Atomic Energy Commission will be considered 
by Government; they are looking into them. 
The Planning Commission is looking into 
them. 

As far as the Kalpakkam atomic power 
project is concerned, the hon. Member said 
that there is delay. But I would like to say that 
it is progressing according to schedule. There 
is no delay in that and there is no difficulty 
about it. 

THE DEPUTY CHAIRMAN:     Mr. 
Subramania Menon. 

SHRI C. D. PANDE: Madam, I want to ask 
THE DEPUTY CHAIRMAN: Please sit 

down. Let not all of you keep on standing. Mr.  
Subramania  Menon. 

SHRI K. P. SUBRAMANIA MENON: 
Madam, may I know from the Government 
whether the Trombay nuclear plant is working 
far below its rated capacity ? 

SHRIMATI NANDINI SATPATHY : 
Madam, it is not relevant to this question, I 
believe. 

SHRI C. D. PANDE : Madam,  .  .  • 
THE DEPUTY CHAIRMAN:     Mr. 

Bhargava. 
SHRI M. P. BHARGAVA :   May   I 

know. Madam, from the hon. Deputy Minister 
whether we are to deduce from her reply that 
the Planning Commission is a conservative 
body and cannot look forward ? 

SHRIMATI INDIRA GANDHI: No, 
Madam Deputy Chairman. As we know, every 
Ministry, every Department, would naturally 
like to put forward its 
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claims, and those of the Atomic Energy 
Commission are very valid in many ways. I 
myself was greitly excited when Dr. Sarabhai 
outlined ;ome ot these projects. But we are 
handic tpped in what to cut. Sometimes a 
desirable thing has to be postponed. 

SHRI SITARAVt JAIPURIA:    Is it 
not a fact that U. '.hs made out a very strong 
case for ai atomic power station in U. P. near 
Al garh but the Planning Commission is st; 
mping it down on one pretext or the othe 
white the Prime Minister is convinced t] III U. 
P. deserves and should have an tomic power 
station? May t know, ME iam, from the Prime 
Minister whether she and her colleagues had 
been invited by the U. P. Government to 
discuss a d see things for themselves and then 
:ome to a favourable conclusion ? If so, what 
is the reaction of the Prime Minster to this 
particular request ? 

SHRIMATI      NDIRA     GANDHI : 
Madam, the hoi . Member has tried to put me 
on the ma , because I cannot say that I am not 
interested in U. p.; on the other hand it Would 
also be unfair to say that I am n ore interested 
in U.P. than in other States. 

SHRI C. D. P/ NDE: Madam Deputy 
Chairman.. 

SHRIMATI   INDIRA   GANDHI:   I 
have not finishec, Mr. Pande. The thing is that 
no new p int has been sanctioned at all. The 
claim of U. P. are certainly strong; some 
sut/eys were made and the Atomic Energy 
Commission has also made some rem; rks 
about both the projects inU. P. a id in 
Kutch(Saurashtra) but, as was said, limply for 
lack of funds at the moment n< thing has been 
possible. 

 
THE DEPUTY CHAIRMAN : No more. 

We have spent a lot of time on this. Next 
question. 

SHRI C. D. PANDE: Wnat about me ? 

THE DEPUTY CHAIRMAN i I have 
called the next question. 

SHRI C. D. PANDE : But I have been 
trying for a chance. This is very unfair; this is 
being deliberately unfair to me. I have been 
standing and trying to ask a question. Many 
have had the chance but 1 have not had it. 
This is most unfortunate. I cannot bear this 
thing. I tried several times and yet I could not 
get the chance. I make a protest and go out. 

{The hon. Member left the House) 

VISIT OF AMERICAN SECRETARY OF STATE TO 
INDIA, PAKISTAN AND IRAN 

*95. SHRI BABUBHAI M. CH1NA1: t SHRI 
N. SRI RAMA REDDY : SARDAR D. 
K. JADHAV : SHRI ARJUN ARORA: 
SHRI  K.     CHANDRASEKHA- 
RAN: SARDAR HARCHARAN 
SINGH DUGAL: 
SARDAR RAM SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the American Secretary of 
State, Mr. William Rogers, recently visited 
India, Pakistan and Iran ; 

(b) if so, what was the nature of his 
mission and what were the subjects discussed 
with him by the Government of India ; 

tThe question was actually asked on the 
floor of the House by Shri Babubhai M. 
Chinai. 
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 (c) whether Government's attention has been 
drawn to the reports that the PreSWent of 
Pakistan in his talks with Mr. Rogers, has 
blamed India for refusing to disSiss any basic 
issues with Pakistan; and      \ 

(d) if so, the reaction of the Government of 
India in this regard ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHR1 DINESH SINGH) : (a) Yes, 
Madam. 

(b) In addition to bilateral issues, other 
important international issues were discussed. 
It is not possible to give details of these 
discussions as they are by their very nature, 
confidential. 

(c) The attention of the Government has 
been drawn to reports in the Pakistan Press 
according to which the President of Pakistan is 
reported to have told the U. S. Secretary of 
State tnat normal relations between India and 
Pakistan could not be established unless 
thesocalled basic disputes between the two 
countries were resolved. According to Pak. 
Press, the President also told Secretary Rogers 
that the Indian attitude over the Kashmir issue 
was "gradually hardening" and there had been 
no substantial progress on the the  Farakka 
question. 

' (d) The views of the Government of India 
arc well-known and have been conveyed both 
to the U. S. Government and the Pakistan 
Government. Differences between Pakistan 
and India can only be resolved peacefully and 
bilaterally and that we are prepared to discuss 
all   matters   with   Pakistan. 

SHRl BABUBHAI M. CHINAl : May I 
know, Madam, whether the American Secretary 
of State, Mr. William Rogers, has submitted 
any report to his Government about his visit to 
all these countries and whether the 
Government has come know anything about it? 
Also may 1 know, Madam, whether the 
Government of India impressed upon the 
Secretary of State trie likely grave consequences 
of their continuing to supply arms to Pakistan 
in spite of the fact that Pakistan has been 
flirting with China all these days? 

SHRl DINESH SINGH: Yes, Madam, we 
have conveyed to the U. S. Government all 
implications of their possible supply of arms to 
Pakistan. I could not say whether Secretary 
Rogers has submitted a report to his 
Government or what the contents of that report 
could be. 

SHRl N. SRI RAMA    REDDY :  I 
would like to know from the hon. Minister 
whether the question of normalisation of 
relations between Pakistan and India based on 
the Tashkent Declaration or Agreement, or 
whatever it is called, was raised, how far 
Pakistan has been non-cooperating in the 
matter, whether these questions were raised and 
if so whether Mr. Rogers was convinced that the 
culprit was Pakistan and not India so far as the 
Tashkent Declaration was concerned. 

SHRl DINESH SINGH i Madam,. I think it 
is quite obvious that India has implemented the 
various suggestions to normalise relations with 
Pakistan while Pakistan has not attempted to 
r.ormalise relations with India.    It   is self-
evident. 

SHRl ARJUN ARORA : Madam, the 
Minister... 

THE  DEPUTY  CHAIRMAN   :   So 
many names are listed here to the question that 
the Question Hour becomes very restrictive. 

SHRl   ARJUN    ARORA    : ..    has 
said that he pointed outto Mr. Rogers 
Government of India's apprehensions regarding 
the danger to our security as a result of 
America supplying Pakistan 100 tanks through 
Turkey but he has not disclosed what was Mr. 
Rogers's reaction. We have faith in the Foreign 
Minister that he put forward India's case but 
what was Mr. Rogers's reaction because the 
House is entitled to know what the M inis-ter 
knows? 

SHRl DINESH S[NGH :When I was in 
Washington this time the Secretary of State 
informed me that there was no proposal under 
their consideration to supply 100 tanks to 
Pakistan through Turkey. 

SARDAR RAM SINGH : May I know If 
during Mr. Rogers's visit the visit of President 
Nixon was discussed and in view of the 
statement of the Prime Minister in Indonesia is 
there any change in the programme or 
something like that ? 
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SHRI DINES! I SINGH : No, Madam. At 
that time "resident Nixons visit was not known 
a id there is no change in the programme : of 
President Nixon. He is coming as it was 
originally scheduled. 

SHRI A. P. C1ATTERJEE : Will the hon. 
Minister ell the House whether the visit of the 
American Secretary of State, Mr. Wilh im 
Rogers, was by way of striking up ; kind of 
counter-system to the Asian Ct llective 
Security system which is being c nvassed by 
Mr. Kosygin the Prime Minister of USSR? Was 
there any talk between the Government of 
India and Mr.  Rogers on this    point? 

SHRI DINES i SINGH : Chronologically 
the press rei orts about the latter came later than 
Mr. R igers's visit. We are not aware of any 
Soviet Proposal for any Asian Collective 
Security system. 

SHRI   GODEY   MURAHARI    :    I 
would like to kT ow from the Government 
whether the Government's attention has been 
drawn to a report in the 'Daily Telegraph' of 1 
ondon where they have said that there is a 
secret clause in the Tashkent AgreeI >ent which 
says that Mr. Ayub Khan had agreed that after 
1970 the present cease fin line in Kashmir 
would be accepted oy both India and Pakistan 
and tl it he would prepare the ground in Paki: 
tan for such acceptance. If there is sucr a 
clause then I would like to know from the 
Government whether in vie\ of this agreement 
any talks were he d with the American 
Secretary of S ate and also with the Soviet 
Governt lent to see that the new regime in Paki 
;tan also adheres to the agreement that was 
concluded by Mr. Ayub Khan. 

SHRI DINEJ H SINGH : There are no 
secret clauses I o the Tashkent Declaration. 

SHRI N. SHI  RAMA    REDDY :  I 
would like to k low whether the attention of 
Mr. Rogers ./as drawn to the fact that China 
was col uding with Pakistan more and more 
with he result that the situation In this sub-co 
itinent has become very dangerous an' unless 
Pakistan was weaned away from China there 
was real danger to this sub-continent. Was this 
fact brou ;ht to the notice of Mr. Rogers? 

'SHRI D1N-SH SINGH : China's policy in As 
k and Sino-Indian relations were touched 
upon, Madam. 

SHRI BANKA BEHARY DAS : May 
I know from the Minister whether Mr. Rogers 
told him that it was not in their contemplation 
to give arms aid to Pakistan through Turkey ? 
But when the External Affairs Minister was 
there in the USA one of their highest officials in 
his evidence before the Foreign Affairs 
Committee said that there was a proposal to 
give arms aid to Pakistan. May I know in view 
of the news item publishing this evidence 
whether the External Affairs Minister 
contacted the person concerned or their 
Government at the highest level and got an 
assurance in this regard that there will be no 
arms supply in future ? 

SHRI DINESH SINGH : I shall be most 
giateful if the hon. Member would not 
misquote me. There are two entirely different 
issues. One is the general supply of arms to 
Pakistan and the other is the specific question 
of supply of 100 tanks to Pakistan through 
Turkey. I spoke about the supply of 100 tanks 
because I was specifically asked about it by the 
hon. Member. So far as the general supply of 
arms to Pakistan is concerned, we have 
conveyed our views to the United States 
Government. We have not heard from them as 
to what their definite policy would be, whether 
there would be a change in their present policy 
by which they are not supplying but we have 
done our best to convey the implications of 
any possible   military supplies to   Pakistan. 

SHRI Z. A. AHMAD : From the statements 
that Mr. Rogers has been making in the 
different countries which are often 
contradictory it seems that Mr. Rogers did not 
come here to discuss seriously any issue but to 
probe this area in order to work out a strategy 
for their international policy. In view of this 
and in view of the fact that we did want to 
enter into serious discussions with him. I 
would like to know from the hon. Minister 
whether he- raised the question of Vietnam 
with Mr. Rogers and impressed upon him the 
fact that one of the sssential pre-condi I ions for 
ensuring peace in the whole region of South 
East Asia is that the American forces should 
withdraw from Vietnam and after withdrawal 
the negotiations at Paris should be carried on. 1 
want to know whether this question was raised 
and whether the hon. Minister impressed upon 
Mr. Rogers the importance of the withdrawal 
of the American forces from Vietnam for 
ensuring peace to this region. 
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SHRI CHITTA BASU: In paragraph 7 of the 
statement something has been mentioned 
regarding the purchase of ammonia by the 
Government of India and also the purchase of 
some other materials by the Government of 
Iran. May 1 know in this context whether any 
firm agreement has been reached between the 
Government of India and the Government of 
Iran in respect of the purchase of ammonia by 
the Government of India and the purchase of 
other materials by the Government of Iran and, 
if so, what would be the balance of trade 
between India and Iran after the fulfilment of 
the agreement ? 

SHRI DINESH SINGH: No other agreement 
has been arrived at beyond what is mentioned in 
para 7. 

SHRI A. D. MANl : May I draw the attention 
of the Minister to para 9 of the communique? It 
says : 

| "In the field of transport, attention was 
focussed on practical ways and means to improve 
railway transportation facilities. The concerned 
organisations in the two countries will cooperate 
to this end.". 

Does it mean that there will be an overland route 
from India to Iran or what do these words mean 
"transport facilities"? Would the Minister throw 
some light on this matter ? 

SHRI  DINESH  SINGH: This  is  in relation  
to the transport facilities in Iran. 

SHRI A. G. KULKARNI: Man I know 
whether the Joint Commission, which was 
appointed, has located the sectors of industries 
which could be undertaken by both the 
Governments for being commissioned either in 
Iran or in India ? Also, in view of the production 
programme for ammonia, am I to take it that the 
Government of India have decided not to allow 
the Tatas to proceed with their fertiliser project 
at a place in India ? 

SHRI DINESH SINGH : The Tata fertiliser 
plant is a different issue and if the question is 
addressed to the appropriate Ministry, there will 
be a reply. So far as the question of identifying 
the sectors of industrial co-operation is con-
cerned, the sectors are petro-chemicals, in which 
there was the question of ammonia fertilisers and 
then the machinery sector, in which there could be 
the manufacture of railway wagons, and other 
sectors. It is for the committees to go into details. 

SHRI DINESH SrNGH : The Vietnam 
situation was discussed but it is difficult for 
me to g:> into details as to what I said and 
what was said by the U. S. Secretary of State 
but I conveyed to bun the policy of the 
Government of India that a peaceful solution 
should be found for Vietnam in keeping with 
the wishes of the people of Vietnam and 
without foreign interference. 

SHRI BHUPESH GUPTA : Madam, on a 
point of order. This is not the answer to what 
he asked. He asked whether he proposed 
withdrawal of the 
American forces from the;e. 

 
SHRI Z. A. AHMAD : My question was 

whether the need for their withdrawal was 
impressed upon Mr. Rogers. 

SHRI DEPUTY CHAIRMAN  : He 
has answered that.   Next question. 

*96. [Transferred to the 29th July, 1969] 

MEETING OF INDO-IRANIAN JOINT 
COMMISSION 

*97. SHRI CHITTA  BASU : Will the 
Minister of EXTERNAL  AFFAIRS be 
pleased to refer to the reply to Unstayed 
Question No. 218 given in the Rajya Sabha 
on the 1st May, 1969 and state : 

(a) whether   the      Indo-Iranian   Joint 
Commission has since met; 

(b) if so, the decisions arrived at in  the 
meeting;  and 

(c) the steps taken by the Government of 
India to implement the decisions? 

THE   MINISTER   OF   EXTERNAL 
AFFAIRS  (SHRI  DINESH  SINGH) : (a) 
Yes, Madam. 

(b) A copy of the communique issued at 
the conclusion of the first meeting of the 
Joint Indo-lran Commission for Economic, 
Trade and Technical Cooperation is placed 
on the table of the House [See Appendix 
LXIX, Annexure No. 11]. 

(c) The various sub-committees set up 
by the Joint Commission are to meet in 
September/October this year to prepare 
reports on specific proposals approved by the 
Joint Commission. The Indian counterpart 
Committees have initiated the necessary 
studies in this respect. Experts from both 
countries have commenced work on the 
preparation of a techno-economic report on 
the setting up of a joint venture in Iran for 
the production of 
ammonia. 
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SHRI CHITTA BASU : May I know 
whether it is a fac I that it has been agreed to 
that a joint feasibility study team would be 
set up or a trans-Iranian route from India to 
Ira \ and, if so, whether this particular 
programme has been dropped because of the 
unhelpful attitude of Pakistan? 

SHRI DINES H SINGH : While the 
unhelpful attitu le of Pakistan in not 
restoring the lar d route is known, here we 
have been di: cussing rail transport in Iran 
and not a ra 1 link between India and Iran. 

NON-AUG? ED NATIONS'   MEET 
*98.   SHRI S. K . VAISHAMPAYENt : SHRI   

CI IITTA   BASU : SHRI  J.  S.  
TILAK   : SHRI Ml ILKA GOVINDA 

REDD ' : DR. (MR J.) 
MANGLADEV1 

TALW..R: 
Will the Mi lister of EXTERNAL 

AFFAIRS be pi ased to state : 
(a) whether it is a fact that the Secretary 

of th 5 Ministry of External Affairs went ;he 
Yugoslavia in May 1969 for holdii g 
consultations about a Non-aligned nat ons' 
meet; and 

(b) if so, the progress made in convening 
such a me t? 

THE DEPU Y" MINISTER IN THE 
MINISTRY OI EXTERNAL AFFAIRS 
(SHRI SUREN DRA PAL SINGH) : (a) Yes,  
Madam. 

(b) A Cons ltative Meeting of Non-
Aligned States vas held in Belgrade from the 
8th-12th Ji ly, 1969. A copy of the 
communique i sued is placed on the Table of 
the H use. [See Appendix LXIX, Annexure 
No.  .2], 

SHRI S. K. VAISHAMPAYEN : The 
communique r furs to certain principles and 
criteria oi the basis of which new countries 
are o be admitted to the Non-Aligned 
(Countries' meeting to be held in September 
or so. May I know the details of t! ese 
principles and criteria? Also, may I know 
from the hon. Minister whether there was any 
discussion raised by some memb ers to enlarge 
the • scope of these pinciplc; and criteria and, 
if so, what were he views expressed by the 
indian rep rose itative? 

†The question was actually asked on the 
floor of the House by Shri S. K. Vai-
shamoayen. 

SHRI SURENDER PAL SINGH : The 
criteria for admission to this conference were 
the same as for the Cairo and Belgrade 
conferences. The criterion is that a non-
aligned country should not be a member of 
any multilateral military alliance concluded in 
the context of the great power conflict. This 
was the criterion which was adopted at this 
conference. It is true that some countries did 
suggest enlarging the scope of membership of 
the non-aligned conference, but it was c 
pposed by India. 

SHRI CH1TTA BASU : The communique 
issued by the Belgrade Conference is quite 
unsatisfactory because of the fact that the 
document has not mentioned anything about 
concrete proposals by the ntn-aligned 
cmntries cr taking effective steps for 
accelerating the national liberation movement 
in Asia or for taking effective steps against 
racialism in Africa. Also, it has made no 
mention regarding the invasion by the Soviet 
army of Czechoslovakia. May 1 know 
whether the representative of the Government 
of India raised these questions in that 
conference? 

THE DEPUTY CHAIRMAN : Please be 
brief. There are a number of names. You 
cannot go on saying one, two, three or four. 

SHRI CHITTA BASU : I am not inflicting 
a speech. 1 am only raising questions. One 
more. May I know whether the attention of 
the Government has been drawn to a 
particular statement by the representative of 
India in that Conference saying that a summit 
meeting should be convened only when there 
is need for it and when the international 
atmosphere is favourable? I understand that 
this kind of statement was made because the 
Soviet Union was not favourable to this kind 
of non-aligned conference in Belgrade. 

SHRI DINESH SINGH : No, Madam. So 
far as we have been informed, the Soviet 
Union is in favour of giving support to non-
alignment, but I am afraid the hon. Member 
has not read the communique  carefully. 

SHRI CHITTA BASU  : I have. 

SHRI DINESH SINGH  : I am glad 
, that he has read it, but it is quite clearly 
mentioned   here    about    the      struggle 



711 Written Answers [ RAJYA SABHA ] B       fo Question, 712 
of the people of Vietnam, about the struggle 
of the national liberation forces in   other   
countries. 

(Interruptions) 

THE DEPUTY CHAIRMAN : Please 
listen to him. 

SHRI DINESH SINGH : Would you like 
me to read it? There is a specific reference to 
Rhodesia, to South Africa and to Portuguese 
territories. 

SHRI J. S. TILAK : The representatives of 
governments participating in the Consultative 
Meeting considered that the economic 
situation of the developing countries was 
deteriorating. From that point of view I want to 
know what effective steps the Government 
want to take to bring the non-aligned nations 
under multilateral economic co-operation. 

SHRI DINESH SINGH : They have been 
supporting the work that has been done in the 
Committee of 77 and there was a suggestion 
that there should be a meeting of the 
Ministers to examine this matter  further. 

SHRI MULKAGOVINDA REDDY : I 
would like to know from the Minister whether 
they have decided to hold a meeting of the 
Heads of States of non-aligned countries. No. 
two, I would like to know from the Minister, 
in view of the fact that the sanctions to be 
applied against Rhodesia, South Africa and 
the Portuguese territories and approved by the 
United Nations have not been implemented—
some of the member-States of the United 
Nations are supplying war materials to these 
countries—and also in view of the fact that 
the racialist regime in Rhodesia is continuing 
its own policy and Great Britain is not 
interested in giving freedom to the coloured 
people there by force, what concrete steps the 
Government of India have suggested to the 
non-aligned conference and what steps they 
are going to propose in the coming United 
Nations Assembly. 

SHRI DINESH SINGH : This matter will 
have to be discussed in greater depth at the 
United Nations. Madam, we have been 
supporting all the ideas that have emerged by 
discussion in the United Nations, for 
economic sanctions and also for requesting 
Britain to use force, if necessary/to prevent the 
taking over, by a minority, of the Government 
in Rhodesia. 

DR. (MRS.)MANGLA DEVI TALWAR  I 
would like to say that South Africa is becoming 
the centre and stronghold of apartheid and other 
anti-African national policies and the other 
neighbouring countries are helping it. I would 
like to know specifically if in this Non-Aligned 
Conference this point was discussed and was any 
step suggested, especially against South Africa, 
which is going very strong against the African 
nationals. The other thing I would like to know 
is that Pakistan tried its very best to become a 
member or to take part in the Non-Aliqned Con-
ference. What was the reaction of India and 
other countries to that? 

SHRI   DINESH   SINGH   :   This   is 
included   in   the  communique  that   has been 
issued. 

THE   DEPUTY   CHAIRMAN : The 
Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS  

PRODUCTION OF WIDE-RANGE MISSILES 

 *99. SHRI M. K. MOHTA: SHRI YELLA 
REDDY: SHRI M. V. BHADRAM : 

Will the Minister of DEFENCE be pleased 
to state : 

(a) whether it is a fact that Government have 
recently completed negotiations with a French 
Government undertaking for collaboration for 
the production of wide-range missiles; 

(b) ifso, the details thereof; and 
(c) the period likely to be taken for the 

production of these missiles ? 

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE ( SHRI L. N. MISHRA): (a) to (c) 
Government have received some proposals for 
collaboration in the production of missiles. 
These are under consideration. Details cannot 
be disclosed in the public interest. 

BRIGADIER DALVI'S "HIMALAYAN BLUNDER-
1962" 

*100. SHRI SITARAM JAIPURIA : SHRI 
RAJNARAIN : 

Will the Minister of DEFENCE be pleased 
to state : 

(a) whether Government's attention has been 
drawn to a book entitled 'Himalayan Blunder-
1962' written by Brigadier J. P. 
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Dalvi in which he has criticised the then top 
leaders for IS 52 reverses in Indo-China conflict; 

(b) if so, what is Government's reaction 
thereto; 

(c) whether the Hrigadier sought Govern ment's 
permission   or writing the book; 

(d) whether he  lad access to Government 
records; and 

(e) whether Go' ernment approved the 
manuscript before t was published? 

THE MINISTER OF DEFENCE (SARDAR 
SW/RAN SINGH) : (a) and (b) Governrru nt 
have seen the book. The House will recall that the 
main conclusions of tl e Henderson Brooks 
Report on the Co duct of military operations in 
NEFA w ;re summarised in the Defence Minister' 
statement in the House on 2nd. Septemler, 1963. 
Government have nothing furt ier to add. 

(c) to (e) No, V.adatn. 
WEST GERMAN HELP TO CHINA FOR 

MILITARY BUILD UP 

*101. SHRI N.SRI RAMA REDDY : Will the 
Miniter of EXTERNAL AFFAIRS be pie; *ed to 
state : 

(a) whether th Government of India have 
received ai y information to the effect that the 
Government of West Germany is helpi g or has 
agreed to assist China in the mai :er of her 
military buildup and also' in pc fecting the 
atom bomb and its delivery ; ystem;   and 

(b) if so, the I taction of the Government of 
India in the matter ? 

THE DEPUT ' MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SURENDRA PAL SINGH) : (a) 
and (b) We hav i seen some such reports. 
However, we em uired from the Government of 
the Fedi ral Republic of Germany and they have 
categorically denied these reports. 

DEVELOPMEN ' OF THERMAL   POWER 

*102. DR.   (MRS.)   MANGLA DEVI 
TALWAR : SHRI if. SRI RAMA 
REDDY : 

Will the PRIPVIE MINISTER be pleased to 
state : 

(a) whether it is a fact that nuclear power is 
cheaper than thermal power for use in agro-
industries;  and 

 

■(•[MEMBERS OF TEA BOARD 

*104. SHRI SURAJ PRASAD: Will the 
Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) the names of the members of the Tea 
Board; 
(b) the names of places where tea is 
auctioned;   and 

(c) the impact on the price of tea 
by the auction of tea in London ?] 

(b) if so, what steps Government propose to 
take for the development of power produced 
by nuclear reactors ? 

THE PRIME MINISTER AND THE 
MINISTER    OF   ATOMIC   ENERGY 
(SHRIMATI INDIRA GANDHI) : (a) The 
comparative cost of production depends on a 
variety of factors such as location and the 
relative sizes of units that are projected. 

(b) The question of setting up further nuclear 
power units will be considered by 
Government with reference to resources and 
other relevant factors. 

*103. [Transferred to the 30th July 1969.] 
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t[THE DEPl TY MINISTER IN THE 
MINISTRY O7 FOREIGN TRADE AND 
SUPPLY (CHOWDHARY   RAM 
SEVAK): (a) A list showing the names of 
Members of th Tea Board is attached. (See 
below). 

(b) Indian Tet is auctioned at Calcutta, 
Cochin, Coono >r, Amritsar and London. 

(c) Average >rices of tea sold at London 
auctions show a declining trend from 1968. 
The depression in the London Market is an 
important factor which has repercussions oi 
other tea markets of the World. 

f[   ] Engli >h translation. 2—
14 R. S./69  
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17. Shri Bhagwat Prashad, 8, Municipal 
Road, Dehradun. 

Representing dealers including both exporters 
and internal traders of tea and manufacturers of 
tea— 

18. Shri U. K. Patel, M/s Umedbhai and Co., 
55, Canning St., Calcutta-1. 

19. Mr. J. C. Brock, M/s. Brooke Bond India 
Ltd., 9, Shakespeare Sarani, Calcutta-1. 

20. Shri P. H. Shaw, Manager, Matheson, 
Rosanquet Co. Ltd., Post Box No. 561, Cochin-
3. 

21. Shri G. K. Wadwani, Manager, J. B. 
Advani Co." Private Ltd., Post Box   No. 547, 
Cochin-3. 

22. Shri G. T. Pandiaraj, C/o The Coonoor 
Tea Trade Association, P. B. No. 10, Bedford 
Buildings,   Coonoor. 

Representing consumers and other interests—

23. Mr. D. G. S. Marsh, M/s Lipton Ltd., 9, 
Weston St., Calcutta. 

24. Shri D. K. Ghosh, M/s A. Tosh & Sons 
Private Ltd., P-32/33, India Exchange Place, 
Calcutta. 

25. Mr. Sumat Parshad, M/s Deven Port Co. 
Ltd., 5 & 7, Netaji Subhas Road, Calcutta. 

26. Shri P. C. Barooah, Jahanabi Sibsagar, 
Assam. 

27. Shri B. K. Dube, Suite 7, No. 4, Lord 
Sinha Road, Calcutta-16. 

28. Mr. M. A. Wadud, Director of Tata 
Finlay Ltd.,  Bombay. 

Representing Parliament— 

29. Shri M. K. Nanja Gowder, Member, Lok 
Sabha. 

30. Shri Liladhar Kotoki, Member, Lok 
Sabha. 

31.  Shri     Satyendra     Prasad     Ray, 
Member, Rajya Sabha. 

DEMARCATION OF RANN OF  KUTCH 
BORDER 

*105.   SHRI      M.       SHRINIVASA 
REDDY : SHRI     Y.    
AD1NARAYANA REDDY : 
SHRI      SUNDAR       SINGH 

BHANDARI : 
DR. (MRS.)   MANGLADEVl 

TALWAR: 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the work of demarcating 311 
mile long Rann of Kutch border between India 
and Pakistan has been completed    and pillars 
installed; 

(b) the total area of the Rann of Kutch 
which will remain in possession of Pakistan  as 
a result  of the demarcation; 

(c) whether it is a fact that some more area 
than given in the Award of the Tribunal has 
been claimed by Pakistan;    and 

(d) if so, what are the details in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) Yes, 
Madam. However the length of the demarcated 
boundary, as awarded by the Kutch Tribunal, is 
408 kilometers. 

(b) About 320   square   miles. 

(c) No claim has been made after the award. 
(d) Does   not arise. 

STOCK OF 'B' TWILLS WITH GOVERNMENT 

*106. SHRI R. P. KHA1TAN : Will the 
Minister of FOREIGN TRADE AND   
SUPPLY   be pleased to state : 

(a) the stocks of 'B' Twills and DW 44 x 26i 
purchased by Government during  the year   
1969 to date; 

(b) the month-wise purchase and delivery of 
the stock;  and 

(c) the price at which it was purchased 
month-wise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) to (c) A statement is laid on the Table of the 
House. [See Appendix LXIX,    Annexure No. 
13.] 
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RESUMPTION OF    NDO-PAK TRADE CIVIL 
AIRLINES AND BORDER CHECK POSTS 

•107. SARDAF  RAM SINGH : SHRI B. K. 
MAHANTI : 

Will the Min ster of EXTERNAL AFFAIRS be 
pie .sed to state : 

(a) whether it is a fact that the question 
of resumption of trade, civil airlines 
and border cheofc posts between India 
and Pakistan p; rticularly between the 
Eastern wings of both the countries 
was   recently   di cussed between the two 

ountries;    and c 
(b) if so. wha progress was made in 

the   matter ? 

THE DEPUT { MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SURENLRA PAL SINGH) : (a) During the visit 
of Secretary, Shri Kewal Singh to Islamabad to 
authenticate the maps in connection with the 
implementation of th; Kutch Award earlier this 
month, Pakistan was once again urged to agree d 
hold discussion on the various aspects of 
normalisation of relations. 

(b) No progres has been possible owing to 
negative resp jnse by Pakistan. 

TRADE DELEGATIONS FROM   LATIN AMERIC 
\N COUNTRIES 

♦108. SHRI A. D. MANI: Will the 
Minister of FC REIGN TRADE AND 
SUPPLY be pleased to state  : , 

(a) whether tr ide delegations of several ' 
Latin  American   countries  are  expected to 
visit India sh >rtly; and 

(b) what are t ie plans of the Government of 
India to step up exports to Latin American 
countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) The-e is no firm indication from iny Latin 
American countries about their Trade 
Delegations visiting  India, in the near future. 

(b) We have opened two new Commerical 
Missions in L itin America at Caracas 
(Venezuela) ard Lima (Peru). India proposes 
also t) participate in the International Trade 
Fair in Lima in 1970. Consideration i. being 
given to negotiating bilateral tr ide 
arrangements between India and some Latin 
American countries. 

Besides, the Indian Economic and Trade 
Delegation sponsored by FICCI has visited 
this region in April-May, 1969. Its report is 
expected to be submitted very soon. 
ATOMIC POWER PLANT IN PUNJAB  
*109. SARDAR NAR1NDAR SINGH 

BRAR: 
SARDAR GURCHARAN 
S1NGHJ TOHRA : 

Will the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that the Chairman, 
Atomic Energy Commission recently visited 
Punjab in connection with setting up of 
atomic power plant in that state ; 

(b) whether any report has been submitted 
in this connection to Government by the 
Chairman, Atomic Energy Commission; if 
so, whether the report has been examined; 

(c) whether the Government of Punjab 
have again requested the Government of 
India to establish an atomic power plant in 
Punjab on    priority basis; and 

(d) if so, what is the reaction of the 
Government of India thereto? 

THE PRIME MINISTER AND 
MINISTER OF ATOMIC ENERGY 
(SHRIMATI INDIRA GANDHI) :   (a) 
No,   Madam. 
(b) Does not arise. 

(c) and (d) Yes, Madam, The Chief 
Minister of Punjab requested Prime Minister 
in February 1969 that provision should be 
made in the Fourth Plan for the establishment 
of a 600 MWe nuclear power station in that 
State. No provision has so far been included 
in the Draft Fourth Plan for the establishment 
of any new atomic power stations other than 
those on which work has already commenced. 

REJECTION OF 'P' FORM APPLICATION 

110. SHRIMATI      SHAKUNTALA 
PARANJPYE : SHRI A. D. MANI : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to refer to the answer to 
Starred Question No. 160 given in the Rajya 
Sabha on the 6th May, 1969 and state : 

(a) whether Government have since studied 
the case of summary dismissal 
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of an application for special leave to file an 
appeal in the Supreme Court by Shri 
KailashChand Garg; 

(b) whether in view of this dismissa 1 
Government are aware that passport has been 
refused on grounds of mother's lineage;       . 

(c) if so, whether Government propose to 
bring any suitable legislation to cover the 
lacuna;   and 

(d) if not,   the reasons   therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) It has 
not been consideed necessary to change  the 
present   form. 

(b) No, Madam. A passport was not refused 
to Shri Garg. On 19-3-62, he was issued with 
a passport valid upto 18-3-68. 

(c) and (d) Government do not consider it 
necessary to bring any legislation to change  
the form. 

UNDISPOSED  STOCKS  WITH  S.T.C. 
•ill. SHRI ABID ALI : Will the Minister of 

FOREIGN TRADE AND SUPPLY be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the huge accumulation of 
stocks in the godowns of S.T.C which are not 
useable and might ultimately become waste; 

(b) if s j, what is the value of such stocks 
imported upto the end of April, 1969 and how 
much of it is (i) six months old and (ii) more 
than one year old; and 

(c) what act ion is proposed to be taken to 
dispose of the same either in India or   
outside? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAKV: 
(a) S. T. C held stocks of various commodities 
valued atRs. 13.78 crores on 30Vh April, 
1969. Excepting some stock* of pesticides 
which have show.i signs of deterioration, all 
stocks are in good   condition. 

(b) The entire stocks of pesticides are more 
than one year old and out of the stocks valued 
at Rs. 75.6 lakhs 

imported before April, 1969, pesticides valued 
at Rs. 38.75 lakhs arein^stock at   present. 

(c) Efforts are being made to dispose of 
useable stocks by giving a reduction in   price. 

COIR INDUSTRY  IN KERALA 

•112. SHRI BALACHANDRA MENON: 
Willthe Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) whether the Government of Kerala have 
submitted a comprehensive scheme for the 
development of coir industry in the State; 

(b) if so, what are the main features 
thereof; 

(c) the estimated cost of the scheme; 

(d) whether the Centre has approved the 
scheme; and 

(e) what assistance is proposed to be given 
to the State to implement the scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM 
SEWAK) i (a) to (e) A statement is laid on the 
Table of the House. 

STATEMENT 

The Government of Kerala have submitted a 
comprehensive scheme for the development of 
coir industry in the State at an estimated c;>st 
of Rs. 15-56 crores and its main features are as 
indicated below : 

1. A sum of Rs. 10-80 crores has been 
proposed for grant of loans to 600 primary 
cooperativesocieties of coir workers. This is to 
be spread over a period of 5 years as follows : 

Societies 

 
The loan will also be spread over the 5 

years period. 
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2. A sum of R;. 45 lakhs as loan and 
Rs. 45 lakhs as i rant has been proposed 
for the constructs n of godowns and office 
building for the    600 primary societies 

,covered by item 1  spread over 5 years. 

3. The existing 4 Central Coir Marketing 
Societi s will secure their working capital requ 
rements through institutional financing 
agencies. A provision of Rs. 50 lakhs ha > been 
made under loans head for subsidising the 
increased rate of interest at which nstitutional 
finance will be available. 

4. Provision h s been made for construction 
of 10 urseries and supply of creches forchildr n 
of coir workers. Nonrecurring expense have 
been estimated at Rs. 75,000 eat h for recurring 
expenses Rs. 10,000 each. The total provision 
under this head is Rs. 125 lakhs to be given as 
grant. 

5. Aprovisior of Rs. 118'6 lakhs has been 
made for grants to Societies for managerial 
assis ance. 

6. In the small-scale sector, the programme 
is to f<<rm 12 cooperatives for which loan 
assstance of Rs. 120lakhs has been includ< d. . 

7. A grant* c f Rs. 25 lakhs has been 
sought for project administration. 

8. The formar ion of an Export House 
for coir with S ate participation in the 
share capital 1 >r the. House has been 
proposed. The Jtate participation will be 
to the extent of Is, 50 lakhs which is to 
be given as a lo n. 

9. Towards idministrative expenses a 
sum of Rs. 10 lakhs as grant has been 
sought. 

The entire expi iditure will bespread over a 
period of 5 ye irs as indicated below l 

 

 

The Government of Kerala have since 
indicated that the outlay for the first year of 
the Fourth Plan would be reduced from Rs. 150 
1 lakhs to Rs. 46 88 lakhs. 

A Study Group has been constituted by the 
Planning Commission to make thorough 
review of the progress of the programme for the 
development of the coir industry since the 
beginning of the Third Plan period and to 
recommend suitable measures to develop the 
industry on sound lines keeping in view the 
objectives of increasing the output of coir yarn 
and other diversified products, improving their 
quality, stepping up their exports and internal 
sales, etc. The Study Group will also examine, 
among other things, the scheme prepared by 
the Government of Kerala for the development 
of the coir industry in that State. 
EXPORT STRATEGY DURING FOURTH FIVE 

YEAR   PLAN 

*113. SHRI Z. A. AHMAD  : SHRI  SURAJ 
PRASAD   : 

Will the Minister of FOREIGN TRADE 
AND SUPPLY be pleased to state i 

(a) whether Government have formulated 
any export strategy during the Fourth Five 
Year Pan period; and 

(b) if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM 
SEWAK) : (a) and (b) The strategy for exports 
during the Fourth Five Year Plan period is 
broadly described in paragraphs 2-23-2"24 at 
pages 39-41 and paragraphs 4.41—4-44 at 
pages 93-94 of the Draft Fourth Five Year Plan 
1969-74. Briefly speaking the strategy consists 
in devising policy measures to generate export 
surpluses, improve competitive capacity of 
exports, remove disabilities from which 
exporters suffer and provide a measure of 
stability in export policies consistent with a 
degree of flexibility required to adjust to 
changing conditions. 
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INDIAN INSTITUTE OF FOREIGN TRADE 
REPORT ON INDIAN VENTURES ABROAD 

*114. SHR.IMATI LALITHA  (RAJA- 
GOPALAN) : Will the Minister of FO-
REIGN TRADE AND SUPPLY be pleased 
to refer to the answer to Starred Question 
No. 130 given in the Rajya Sabha on the 5th 
May, 1969 and state : 

(a) whether Government have since 
examined the report based on a study con-
ducted by the Indian Institute of Foreign 
Trade on Joint industrial ventures abroad; 
and 

(b) if so, what is the reaction of 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) The report is still under examination in 
consultation with concerned Ministries. 

(b) Does not arise. 

EXTRADITION OF DR. DHARMA TEJA AND 
HIS WIFE 

*I15. SHRI N. R.  MUNISWAMY: 
SHRI JAGAT NARAIN : 
SHRI SWAISINGH SISODIA : 
SHRI K.   CHANDRASEKHA-

RAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to State : 

(a) whether it is a fact that the Supreme 
Court in Costa Rica has rejected India's 
request for the extradition of Dr. Dharma 
Teja, former Chairman of the Jayanti 
Shipping Company and his wife   and 

(b) if so, what next steps a're proposed to 
be taken by the Government of India in the 
matter? 

THE   MINISTER   OF   EXTERNAL 
AFFAIRS (SHRI DINESH SINGH) : (a) and 
(b)   In its Advisory Opinion to the 
Government of Costa Rica the Supreme Court 
of Costa Rica has adviced against India's 
request for the extradition of Dr. and Mrs. Teja 
by a majority decision of 10 against 7. The 
Government of Costa Rica are yet to consider 
the Advisory Opinion and to reach a  final 
decision on   the Government   of   India's   
request.    The Government of India propose to 
prefer a formal representation to the 
Government of Costa Rica   reiterating their 
stand in the case. 

VISIT OF FOREIGN OFFICIAL DIGNITARIES 
TO INDIA 

♦116. SHRI JAGAT NARAIN : Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state : 

(a) the total number of foreign officiall 
dignitaries who visited India so far during the 
last twenty-one months; and 

(b) the total amount spent on them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b) The information is being collected and 
will be placed on the Table of the House. 

 

t[AGREEMENT REACHED WITH 'NOTE 
AVIATION' OF FRANCE 

*117. DR. BHAI MAHAVIR : Will the 
Minister of DEFENCE be pleased to state : 

(a) whether it is a fact that an agreement 
has been reached with the 'Note Aviation' of 
France for the manufacture of Seistiles of 
different types; 

(b) if so, by when and where this factory 
will be established; and 

(c) what are the terms of the said agree-
ment?! 

 

t[ ] English translation.
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t[THE MINISTER OF DEFENCE 
(SARDAR SW\RAN SINGH) : (a) No, 
Madam. 

(b) ana (c) It i: regretted that details cannot 
be disclosei in the public interest.]  

t [VISAS FOR visr ING SCANDINAVIAN  ANP 
OTHER    COU. (TRIES    BY      

INDIANS 

*U8. SHRJ FAJNARAIN: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state   : 

(a) whether it i; a fact that Indians do not 
require visas f >r visiting Scandinavian 
countries;  and 

(b) if so, wha are the nameso f other 
countries with whom similar arrangements 
have been made or are proposed to be   
made by India?] 

 

t[THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH) : (a) Yes, 
Madam. Indians holding valid national 
passports do not require visa to go to Sweden, 
Norway, Finland and Denmark from 1st July, 
1969, for a stay not exceeding ninety days. 
This period of ninety days will include any 
period already spent in any of the Nordic 
countries during the preceding six months. 

(b) Negotiations with a few other countries 
are in progress but it is too early to say when 
they will be finalised as such action depends 
on reciprocal understanding being reached.] 

ASSISTANCE TO POWERLOOM   INDUSTRY 

* 119. SHRI B. V. ABDULLA KOYA : Will 
the Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) the steps taken by Government to 
provide financial assistance to the Power-loom 
Industry; and 

(b) the amount of assistance proposed to be 
provided for the powerloom industry for the 
State of Kerala? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) The steps taken by Government to provide 
financial assistance to the powerloom industry 
are given below:— 

(1) Provision is made in the Plan outlay of 
the States for introduction of powerlooms in 
the handloom co-cpera-tives. 

(2) Powerloom industry has been classified 
as a small scale industry and has been made 
eligible for assistance under the State Aid to 
Industries Act and from the State Financing 
Corporations, State Bank and Commercial 
Banks. 

(b) The amount of assistance to be allowed 
to each State is calculated at the end of the 
financial year and depends upon the actual 
expenditure  incurerd   by the 

tt   ] English translation. 
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States during the first-three quarters of the 
year in question and the anticipated 
expenditure during the fourth quarter of the 
year. The assistance to the State of Kerala 
will, therefore be calculated on the above 
lines in March, 1970. 

EXPANSION OF TRADE CHANNELS   BY 
NEPAL 

* 120. SHRI Y. ADINARAYANA 
REDDY : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the attention of the 
Government of India has been drawn 
to a statement reported to have been 
made by Mr. Kirtinidhi Bista, the 
Prime Minister of Nepal on the 
19th May, 1969, and published on the 20th 
May, 1969 in the 'Statesman' expressing 
dissa:isfac.ion about the attitude of India 
towards the desire of his country to ex 
pand her channels of trade; and 

(b) if so, what is the reaction of the 
Government of India thereto ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH) : (a) and 
(b) Yes, Madam. We have seen the Press 
report. As these remarks are reported to have 
been made in an informal talk to a newspaper 
correspondent, it is not desirable for the 
Government either to vouch for their 
authenticity or react to them. However, 
Government of Inlia has given greater 
facilities to Nepal for transit of goods than 
under internationally accepted practice. 

IMPLEMENTATION OF 'PANCH 
SHEEL'    IN INTERNATIONAL 

SPHERE 

252. SHRI THILLAI VILLALAN : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether any proposal to propagate 
implementation of 'Panch Sheer in the 
international sphere is under Govern-mept's 
consideration; and 

(b) if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) and 
(b) India hai been consistently advocating the 
universal application of the principles of 
"Panch Sheel"in the conduct of international 
relations. This is an integral part of India's 
foreign policy and no new proposal for its 
implementation is under consideration. 

TEXTILE  CORPORATIONS 
253.  SHRI A. G. KULKARNI  : 

SHRI KRISHAN KANT  : 
Will the Minister of FOREIGN TRADE 

AND SUPPLY be pleased to state : 
(a) the number of Textile Corporations in 

various States that have been registered so far 
and the progress made by such Corporations in 
collaboration with the National Textile 
Corporation in taking over sick Textile Mills; 
and 

(b) the functions of the National Textile 
Corporation after its inception and progress so 
far made with regard to the discharge   of  
those   functions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK): (a) 
So far three Textile Corporations have been set 
up in various States for managing the Cotton 
Textile Mills which may be given to them by 
Government for management under the 
Industries (Development and Regulation) Act. 
So far three mills have been placed under these 
three Textile Corporations Collaboration 
between the National Textile Corporation and 
the State Textile Corporation is mainly in the 
matter of meeting the financial requirements of 
these mills. 

(b) Broadly the functions of the National 
Textile Corporation are as follows : 

(i) to manage the mills entrusted to it by 
Government under the Cotton Textile 
Companies Act, 1967 and to finance their 
renovation and rehabilitation; 

(ii) to examine reports submitted by 
Authorised Controllers of mills which had 
already been taken over by Government 
under the Industries (Development and 
Regulation) Act,and to make 
recommendations to Government with 
regard to their long term future in terms of 
the Cotton Textile Compan tes  Act,   1967; 

(iii) to examine reports of Investigation 
Committee appointed under Section 15 of 
the Industries (Development and Regulation) 
Act and to make suitable recommendations 
to Government on the action to be taken in 
respect of the mills concerned; 

(iv) to set up in due course new mills; 
especially export oriented millls, with the 
concurrence of the Ministry of Finance    and 
Planning   Commission 
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No mill has so f r been entrusted to the 
Corporation for Management under the 
Cotton Textile Cc mpanies (Management of 
Undertakings and Liquidation or 
Reconstruction) Act, 1967. However, in 
respect of the I .motions mentioned at (ii) 
and (in) abov ', the Corporation has 
examined the case . of 10 mills which are 
under Governmer : management and reports 
of Investigai on Committees in respect of 18 
mills ar .1 made suitable recommendations  
to   tie   Government. 

TARAPUR   ATOMIC   POWER   STATION 

254. SHRI J. S. TILAK : Will the 
PRIME MINIST1 R be pleased to state : 

(a) thequanturr of electric power which 
has been made a- ailable from the Tara-pore 
Atomic P >wer Station to the Government 
of M iharashtra so far; and 

(b) how much more power is likely to be 
made availabh to that Government from this 
Statior during the next year and how it is 
proposed to be supplied? 

THE PRIME f 1INISTER AND THE 
MINISTER OF ATOMIC ENERGY 
(SHRIMATI    IrTJIRA     GANDHI)   : 
(a) The quanturr of electrical energy made 
available tc the Maharashtra State Electricity 
Boar 1 from the Tarapur Station till 15th 
July, 1969is more than 84 million units. 

(b) During the lext twelve months, the 
energy likely to be made available to 
Maharashtra is e itimated at 1250 million 
units. 

ENFORCEMENT  >F ECONOMY IN INDIAN MIS 
IONS    ABROAD 

255. SHRI J. S. TILAK : 
SHRI A tID ALI : 

Will the Mi lister of EXTERNAL 
AFFAIRS be pbased to state : 

(a) when an as ;essment was made with 
regard to the requirements of the various 
Indian Missions abroad with a view to 
enforce econom r; 

(b) what was the result thereof; 
(c) whether it i; a fact that staff in some of 

the Missions abroad had been found to be 
surplus; und 

(d) if so, what steps have been taken to 
effect economy   n expenditure on staff? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS^ 
(SHRI SURENDRA PAL SINGH) : (a) to (d) 
A statement is placed on the Table of the 
House. 

STATEMENT 

(a) Assessment is made with regard to 
requirements of various Missions abroad with 
a view to enfrorce economy at two stages as 
explained below :— 

(i) Requirements of funds of our Missions 
abroad are assessed when their budget 
estimates are examined in Octo-
ber/November each year. This examination 
takes into account current commitments as 
well as possible commitments during the 
ensuring year. 
(ii) Staff requirements are assessed on the 
basis of work-load statistics submitted by 
Missions in January/February each year 
following examination of budget estimates. 

(iii) The above assessments are sup-
plemented by on-the-spot inspection by 
Foreign Service Inspectors which have accent 
on functional efficiency and economy in our 
missions abroad. Since 1966 the Foreign 
Service Inspectors have carried a thorough 
inspection, in Colombo, Tehran, Warsaw, 
Rangoon, Prague, Vienna, Belgrade, Beirut, 
Djakarta, Phnom Penh, London, Paris 
Stockholm, Budapest, Hongkong, 1 okyo 
Kobe, Canberra, Sydney, Wellington, Fiji, 
Manila, Kathmandu, Kabul, Singapore, 
Bangkok, Thimpu, Islamabad, Karachi, 
Dacca, Cairo, Madrid and Tripoli. Their main 
recommendation pertains to rationalisation of 
staffing patterns, revision of foreign and daily 
allowances, revision of salary of local staff 
and wages of local servants consistent with 
local laws, and cost of living. 

(b) As a consequence of above, a saving of 
Rs. 34-52 lakhs was effected while going in for 
a budget grant of Rs. 1137- 99 lakhs during 
1969-70 for our Missions abroad. This saving 
also includes saving of the order of Rs. 23 29 
lakhs expected to be realised by the 
rationalisation of staffing pattern recommended 
by Foreign Service Inspectors in respect of 
some of the missions referred to  in (a)  above. 

(c) In most important diplomatic missions 
the Head of Mission is assisted by Counsellor, 
First Secretary, and     other 
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diplomatic officers with a usual complement 
of supporting staff. However, in smaller 
missions he may have one or two diplomatic 
officers of the rank of First Secretary/Second 
Secretary and Attaches with the minimum 
auxiliary staff. The requirements of staff 
normally fluctuate in relation to the 
importance of the country to which the 
missions are accredited and the role the 
missions are required to play in changing 
situations. These variable features are taken 
into account while reviewing the staff 
requirements from year to year and the 
missions have only the minimum staff 
required consistent with their functional 
efficiency. 

(d) The drive for economy has been a 
continuing process since long. The various 
measures adopted for effecting economy have 
regard to the functional efficiency of our 
missions abroad and cover rationalisation of 
staffing pattern on the basis of work-study, 
directives to effect economy in variable items 
of expenditure, such as, telegrams, local 
supply and services and supply items like 
furnishings, cutlery crockery, etc. 

DIPLOMATIC  RECOGNITION   TO   EAST 
GERMANY 

256. SHRI CHITTA BASU : 
SHRI M. K. MOHTA : 

SHRI SURAJ PRASAD : 
SARDAR D. K. JADHAV : 
SHRI BHUPESH GUPTA : 
DR. BHA1 MAHAVIR : 

SHRI Y. ADINARAYANA : 
SHRI K. CHANDRASEKHARAN: 
SHRI LOKANATH  MISRA : 
DR. B. N. ANTANI : 
SHRI S. S. MARISWAMY : 
SHRI       K.   P.   SUBRAMANIA 

MENON  : 

Will   the   Minister   of    EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the Government of India have 
considered the question of granting diplomatic 
recognition to the German Democratic   
Republic; 

(b) if so, what decision has been taken in 
the   matter;   and 

I     (c) whether the Government of India I 
propose to open a Trade    Office   with 
Consular   Status   in East Germany? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH; : (a) and (b) 
Government's stand on the question has been 
repeatedly stated in the House. There has been 
no change in this stand. 

(c) Yes. The Government of India propose to 
open a Trade Office in East Germany. 

PROPOSAL FOR PEACE IN VIETNAM 

257. SHRI CHITTA BASU   : 
PROF. SHANTILAL KOTHARI •' 

Will the Minister of EXTERNAL AF" 
FAIRS be pleased to state  : 

(a) whether the Government of India have 
examined the proposals of the National 
Liberation Front and Nixon proposals for peace 
in Vietnam; and 

(b) if so, the reaction of the Government of 
India to both the proposals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SURENDRA PAL SINGH) : (a) and (b) The 
Government of India have Studied the two sets 
of proposals and feel that they are a step 
forward and could form the basis of 
negotiations for a peaceful settlement. 

WAGON DEAL WITH SOVIET  UNION’ 

258. SHRI   CPITTA   BASU    : SHRI Z. A. 
AHMAD : SHRI SURAJ PRASAD : SHRI 
M. P. BHARGAVA : 

SHRI       MULKA      GOVINDA 
REDDY : 

Will the Mini ster of FOREIGN TRADE 
AND SUPPLY be pleased to state : 

(a) whether the proposed wagon deal with 
the Soviet Union has since been finalised; 

(b) whether it is a fact that the Government 
of Soviet Union are insisting on the delivery of 
fully assembled wagons to them; 



737 Written A swers [ 24 JULY 1969 ] to Questions 738 

(c) whether poss bilities of assembling the 
various parts together in Soviet Union have 
been examine I; 

(d) if the deal r is not so far been 
finalised, what ar; the reasons for the delay: 
and 

(e; when the deal s 1 ikely to be finalised ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (( HOWDHARY RAM SEWAK) 
: (a) to   c)   No,   Madam. 

(d) The negotiations are in progress. 

(e) It is not possi >le to indicate when the 
deal is likely to be finalised. 

EXPORT TARGET I URING FOURTH FIVE YE. 
R PLAN 

259.   SHRI A. G.  KULKARNI : SHRI  
KRISHAN  KANT : 

Willthe Minister of FOREIGN TRADE 
AND SUPPLY be pleased to state : 

(a) the details o" the targets of export to 
be achieved di ring the Fourth Five Year 
Plan period 

(bj whether it if a fact that the traditional 
items are i xeiving less per unit price on 
exports a ter devaluation; 

(c) if so, what a e the reasons therefor; 
and 

(d) what steps C ovcmment propose to 
take to augment exports of traditional and 
non-traditional ite ns through the private 
and public sectors in order to achieve the 
targets referred to in part (a) above? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY ((HOWDHARY RAM-SEW AK) : 
(a) 1 iformation relating to targets for some 
major export products/ product groups is 
available in the Draft Fourth Five Year 'Ian, 
1969—74, (Table 6 at page 40) a cop: of 
which has already been laid on the Table of 
the House. Detailed targets for other major 
individual export items are in the process of 
being worked   out 

(b) and (c) A statement showing the unit 
values realised for India's export or the major 
traditional items in recent year enclosed. [See 
Appendix LXIX, Annexure No. 14]. It will be 
seen from this statement that out of the 20 
important items of exports listed therein, in 
respect of the following 8 items unit values 
recorded were, in fact, higher in 1968-69 than 
in 1966-67 : tobacco—unmanufactured, raw 
cotton, coffee, cotton yarn, cotton waste, coir 
yarn, cotton piece goods—mill-made and  
cotton  piece goods—handloom. 

In respect of the following 9 items there was 
a fall in the unit values since 1966-67, viz. 
castor oil, pepper, chillies, lac, raw wool, 
manganese ore, mica, hides and skin tanned or 
dressed and jute bags. Of these the more 
important items are manganese ore, mica and 
jute bags. The major factors responsible for the 
decline in the case of manganese ore were (a) 
the growth of captive mines and (b) 
development of new sources of supply resulting 
in supplies outstripping the world demand. In 
the case of both mica and jute bags the main 
reason for the decline was the increasing use of 
synthetic substitutes; For the rest, slack demand 
condition abroad constituted the chief cause of 
the decline. 

In respect of the remaining three items viz., 
cardamon, tea and jute cloth, the unit values 
have fluctuated. The main factors responsible 
for the fluctuation in respect of tea were 
growing world supply, fairly stagnant demand 
in the traditional market, and persistent 
downward trend of prices in the London Tea 
auctions. In case of jute cloth unit values which 
were ruling high in 1966-67 due to world 
shortage of raw jute and declined in 1967-68 
due to an improved supply position again 
looked up in 1968-69 on account of a short 
crop. 

(d) In regard to part (d) of the question' the 
steps proposed to augment exports of 
traditional and non-traditional items are 
broadly indicated in the Draft Fourth Five Year 
Plan at paragraphs 223-224 at pages 39—41 
and paragraphs 4-41—4 44-at pages 93-94. 

260. [Transferred to the 5th August, 1969.] 
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U. S. ASMS TO PAKISTAN 
261. SHRI SITARAM   JA1PURIA   : 

^SHRI M. K. MOHTA : 
SHRI N. SRI RAMA REDDY : 
SHRI A. D. MANI : 
DR. BHAI MAHAVIR  : 
SHRI RAJNARAIN : 
SARDARHARCHARAN 

SINGH DUCAL   : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Government's attention has 
been drawn to the news item published in 
the Times of India of 26th May, 1969 in 
which the U. S. Secretary of State, Mr. 
Rogers was quoted as saying that USA was 
considering the issue of arms supplied to 
Pakistan; and 

(b) if so, what is Government's reaction 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) Yes, 
Madam. 

(b) Government's opposition to supply of 
arms to Pakistan has been conveyed to the U. 
S. authorities on numerous occasions. 
According to our information, no decision to 
revise the April, 1967 policy regarding 
supply of U. S. arms to Pakistan has so far 
been taken by the U. S. Go-wernment. 

PROTOCOL WITH RUMANIA FOR IMPORT 
OF INDIAN IRON ORE 

262. SHRI M. K. MOHTA : Will the 
Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) whether it.is a fact that a protocol was 
signed with Rumania some time in 
December, 1968 for the import of iron ore by 
Rumania over a period of 10 years in return 
for India buying from that country machinery 
for oil refinary and mining; 

(b) whether it is also a fact that the 
Government of India have not taken any 
decision in the matter so far; 

(c) if so, what are the reasons for 
the   delay;   and 

(d) the steps Government propose to take in 
the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK): 
(a) No, Madam. However, an agreement on 
Economic and Technical Cooperation between 
the Government of India and the Government 
of the Socialist Republic of Rumania was 
concluded on 4th April, 1968. A copy of this 
agreement has already been placed in 
Parliament Library. 

(b) to (d) Do not arise. 

CONFERENCE OF INDIAN ENVOYS IN NEW 
DELHI 

263. SHRI M. K. MOHTA : 
SHRI A. D. MANI : 
SHRI       MULKA     GOVINDA 

REDDY : 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether a conference of the Indian 
Envoys was held in New Delhi recently ; 

(b) if so, the issues discussed at the con-
ference ; 

(c) what was the outcome of the con" 
ference; 

(d) whether some countries in West Asia and 
North Africa have approached the Government 
of India for facilities for advanced studies and 
other facilities in India for their nationals; and 

(e) if so, what are the details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SURENDRA PAL SINGH) : (a) Yes, Madam. 

(b) The West Asian situation and other 
matters relating to West Asia and North Africa 
including development of trade, economic and 
cultural relations were discussed. 

(c) The discussions were confidential. 
Matters which could be disclosed were men-
tioned at a widely reported Press conference 
held by the Foreign Secretary at the 

I conclusion of the conference. 



741 Written A, swers [ 24 JULY 1969 ] to Questions 742 

(d) Yes, Madam 

(e) Iran and Afghanistan have approached 
the Government for increased facilities for the 
pla ement of their students in Indian Universiti* s 
in the fields of science, medicine, engineej ing and 
technology. Their requirements ire being 
accommodated to the maximum extent possible. 

COMPLICITY OF   NDIANS IN POLITICAL 
TURMOIL i 4 MALAYSIA 

264. SHRI  BAB JBHA1 M. CHINAI : 
Will the  Minister of EXTERNAL AFFAIRS be 
pleased o state : 

(a) whether the ittention of the Government 
of India las been drawn to the Press reports 
allegi ig the complicity of Indian; in the rece it 
political turmoil in Malaysia; and 

(b) if so, what i re the details in this regard 
and what is the reaction of the Government of 
India thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF K CTERNAL AFFAIRS (SHRI 
SURENDR \ PAL SINGH) : (a) Yes, Madam. 

(b) Our High Cc mmission in Malaysia has 
been informed by the Malaysian Government 
that no Indian nationals have been involved or 
effected in the disturbances. In so far a 
Malaysians of Indian origin are concerne 1, 
some of them have been involved and there 
have also been Sbme casualties an ong this 
group. The Malaysian Govern nent also stated 
that Malaysian Indian" have been involved as 
individuals and not as a racial group. 

The Governmen' of India continues to keep a 
close watch c n the delicate situation. 

265. {Transferred to the 29th July, 1969.] 
266. [Transferrea to the 4th August,]^.] 
267. [Transferrer to the 2Sth July, 1969.] 

 

t[NATIONAL AND PER CAPITA    
INCOME 

268. SHRI J. P. YADAV : 
SHRI MAN SINGH VARMA : 

Will the PRIME MINISTER be pleased to 
state : 

(a) what were the reasons for not achieving 
success in the realisation of targets fixed for 
increasing the national and per capita income 
under the first three Five Year Plans ; 

(b) whether in the Third Five Year Plan 
provision was made for providing employment 
to 4 crore 60 lakh people in the occupations 
other than agriculture so that the percentage of 
people dependent on agriculture should come 
down from 70 per cent to 60 per cent ana 
whether provision was also made for giving 
education to all children up to the age of 14 
years; and 

(c) if so, how far Government have achieved 
success in the realisati< n of these targets and 
what are the reasons for not ach.eving the 
targets.   
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t[THE    PRIME    MINISTER    AND 
MINISTER OF PLANNING 
(SHR1MATI INDIRA GANDHI) : (a) The 
progress during the last three Five Year Plans 
as well as the explanation for shortfalls in 
targets have been reviewed in the Fourth Five 
Year Plan—A Draft Outline, 1966". In 
addition, the Second and Third Plan documents 
and the various reviews published from time to 
time deal with the progress of the Plans. 
Attention is specially invited to Chapter I of the 
Draft Outline of the Fourth Plan and to the 
other publications listed in the statement placed 
on the Table of the House. 

(b) No, Madam. 
(c) Does   not   arise. 
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CASES FOR VIOLATION OF IMPORTS AND 
EXPORTS (Cot TROL) ACT, 1947 

270. SHRI R. P. CHAITAN : Will the 
Minister of FOREIGN TRADE AND 
SUPPLY be pleases to state : 

(a) the number < f the persons found 
involved in different cases under Imports and 
Exports (Contr >1) Act, 1947 and rules made 
thereunder du ing the years 1966-67, 1967-68 
and 1968-6), year-wise; 

(b) the details of he action taken against 
them in each case   and 

(c) the measures being taken to make the   
aforesaid   Act   obligatory? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY. RAM SEWAK) : 
(a) and (b) The information is being collected 
and will be placed on the Table of the Hous< . 

(c) Adequate prevision has been made 
under Imports and Exports (Control) Act, 
1947 where under section 5, any violation of 
the Act is punihable with imprisonment for a 
term which may extend to two years and also 
with fine. 

RFSOLVING OF INDO-PAK   DIFFERENCES  

271.   SARDAR RAM SINGH   : 
DR.   (MRS.)   MANGLADEVI 

TALWAR : 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether the Government of India 
propose to enter into meaningful discussions 
with Pakistan to resolve the outstanding 
differences between the two countries; 

(b) whether the Government of Pakistan 
have also offered their co-operation in the 
matter; and 

(c) if so, what fresh steps have been taken 
by the Government of India in the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) Yes, 
Madam. 

(b) No, Madam. 
(c) A letter recently written by Prime 

Minister to President Yahya Khan is placed 
on the Table of the House. 
Copy of letter from Shrlmatl Indira Gandhi, the 
Prime Minister of India, to His Excellency   
General   Yahya  Khan,    President  of 
Pakistan 

New Delhi, June 22,1969 Excellency, 

I have been thinking of writing to you for 
some time. Apart from the brief meeting with 
Air Marshal Noor Khan in New Delhi last 
May, there has been no opportunity to meet 
members of your Government to discuss our 
relations. I am writing to share some of our 
thoughts with you. 

Whatever the difficulties between our two 
countries, their destinies are inextricably inter-
twined. Our two Governments together share 
the heavy responsibility of ensuring the 
welfare and prosperity of over seven  hundred  
million people. 

Today there is almost a total lack of contact 
between the peoples of the two countries. 
Commercial, economic and cultural relations 
are completely cut off. I am sure you will 
agree that this is not a satisfactory situation 
between two neighbouring States which have 
so much in common. 



747 Written Answers [ RAJYA SABHA ] to Questions 748 

I feel that it would help to remove mis-
understanding and misconceptions if we were 
to ease the regulations for travel between the 
two countries;, encourage greater cultural 
contact in the tield of letters, art, music, science 
and sport. 

Commerce is an important factor in bringing 
the two countries together. 

Another point is that shipping companies 
and Airlines, which are neither Indian nor 
Pakistani, are earning foreign exchange from 
the people travelling between   the   two   
countries. 

We feel that these and other aspects of 
normalisation and improvement of relations 
should be more [comprehensively examined. If 
you agree, we could set up a joint Indo-Pakistan 
body for this purpose at any level acceptable to 
you. I have already suggested a no-war-pact 
between Pakistan and India. This would go a 
long way in removing distrust and suspicion 
between our two peoples. I hope that these 
proposals will receive your earnest con-
sideration. 

Shri Kewal Singh, Secretary in the Ministry 
of External Affairs, is visiting Islamabad and I 
am asking him to deliver this letter to you. He 
will, of course, be ready to exchange views on 
matters of mutual interest. 

With the assurances of my highest 
consideration, 

INDIRA   GANDHI 
His   Excellency   General 
Yahya   Khan, President of 
Pakistan. 

CARTOGRAPHIC AGGRESSION BY   USSR  

272.   SARDAR     RAM     SINGH    : SHRI 
M. SRINIVASA REDDY : SHRI   Y.   
AD1NARAYANA 

REDDY : SHRI BANKA 
BEHARY DAS: SHRI  N.  R.  
MUNISWAMY   : 

Will the Minister of EXTERNAL AFFAIRS   
be   pleased   to   state: 

(a) whether USSR have since vacated the 
cartographic aggression whereby some parts of 
India have been shown as parts of China; and 

(b) if not, what further steps Government 
propose to take in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI   SURENDRA   PAL     SINGH): 
(a) No revision of existing Soviet maps on the 
India-China border has come to notice. 

(b) The discrepancy has been pointed out to 
the Soviet Government, with a request that the 
boundary should be correctly depicted. 

FACILITIES TO EXPORTERS 

273. SHRI R. P. KHAITAN : Will the 
Minister of FOREIGN TRADE AND 
SUPPLY   be   pleased   to   state    : 

(a) whether there is any proposal under 
Government's consideration to allow the 
exporters maximum benefits of all the 
incentives in force at the time they conclude a 
deal with foreign buyers;   and 

(b) if not, what are the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK): (a) 
Yes, Madam. A Scheme for registration of 
export contracts has been incorporated in 
Import Trade Control Policy for the year 1969-
70 (Red Book)-(Volume II), which reads as 
follows  :— 

"In order to provide greater stability 
necessary for the growth of exports, it has 
been decided to introduce a scheme for 
registration of contracts involving deliveries 
extending over a period of not less than 
twelve months. In respect of exports made in 
execution of such registered contracts, 
exporters will be eligible for the same levels 
of assistance as were permissible on the date 
of such contracts with overseas buyers. 
Details of the scheme are being announced 
separately." 
(b) Does not arise. 

RELEASE OF DR. MASCARBNHAS 
274. SHRI Z. A. AHMAD: 

SHRI SURA J PRASAD: 
SHRI M. M. DHARIA  : 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether the seventy-year old Goan 
freedom fighter Dr. Mascarenhas now in 
Portuguese prison, is suffering from serious 
illness; 
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(b)' whether prop 2r treatment is provided to 
him by the Portuguese authorities; and 

(c) what further efforts have been made by 
the Governmc.it of India to secure his eaTly' 
release? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI   
SUREND tA    PAL      SINGH): 
(a) Government h s seen reports to this effect. 

(b) It is difficult to ascertain this in the 
absence of direct contact with the Government 
of Portugal. It is, however, learnt that recentl / a 
medical check-up was arranged for him in a 
hospital in Portugal. 

(c) The Governn ent of India are making 
every effort, throu ;h diplomatic channels and 
international nganisations, to secure the release 
of Dr Mascarenhas. It is hoped that these ifforts 
will succeed as they did in the casi of another 
Goan freedom fighter, Shri  vlohan Ranade. 

PROPERTIES OF I VDIANS IN ZANZIBAR 

275. SHRI JACAT NARAIN : Will the 
Minister of EXTERNAL 'AFFAIRS be pleased 
to stat   : 

(a) the total val le of assets by way of 
immovable proper ies of Indians living in 
Zanzibar acquir.-d by the Government of 
Tanzania so fa ! since  1964; 

(b) whether any compensation has beeu 
offered to the "Iiviians for seizing their 
properties and if s>, the amount offered? 

(c) whether ther I have been more for-
feitures of propen/ during the last two years; 
and 

(d) the steps taken by the Government of 
India in this respect? " 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI   SURENDRA   PAL      SINGH): 

(a) The exact value of the immovable property 
of persons of Indian origin which has been 
confiscated by the Zanzibar "authorities since 
1964' is not known. It is, however, esti nated 
that-the loss suffered by these per ons is in the 
region of 10 crores of rupees. Almost all' prsons 
affected by this .measure are Br.it.ish passport-
holders. 

3—14 R. S./69 

 
(b) No, Madam. 

(c) Yes, Madam. 

(d) Even though these persons are holders of 
British passports and are, therefore, the 
responsibility of the Government of U. K., the 
Government of India have taken up their case 
with the Government of Zaznibar on several 
occasions. On their part, the Government of 
India have allowed the repatriates from 
Zanzibar to avail themselves of the repatriation 
concessions under the liberalised 

. Transfer of   Residence Rules to enable them to 
rehabilitate themselves in India. 

HATE-INDIA CAMPAIGN BY. PAK PAPERS 

276. SHRI SITARAM JAIPURIA :Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether Government of India are aware 
that all the papers in English and other 
languages in Pakistan are engaged in  hate-
India  campaign;   and 

(b) what steps are being taken to cou-ter   
the  campaign? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI   SURENDRA   PAL      SINGH): 
(a) Yes, Madam. 

(b) Anti-India propaganda in the Pakistan 
Press is countered by All India Radio which 
puts out the correct facts in its broadcasts to 
Pakistan. Further our High Commission in 
Pakistan is constantly in touch with the 
Pakistan Government with a view to curbing 
such propaganda. 

COMMAND  WORDS  OF  N.C.C.  IN TAMIL   
NADU 

277. SHRI SITARAM JAIPURIA : 
SHRI THILLAI VILLALAN : 
SHRI   S.   A.   KHAJA   MOHI- 

DEEN  : 

Will the Minister of DEFENCE be pleased 
to state • r  - 

(a) whether any" compromise formula oh 
comiriand'words for NCC has been sent by the 
Central Government to the Government   of   
Tamil   Nadu; 
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(b) if so, what are the details thereof; and 

(c) what is the reaction of the State 
{jovernment  thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHR1 M. R. 
KRISHNA) : (a) to (c). Yes, Madam. Details of 
the formula are still under correspondence with 
the Government of Tamil Nadu. 

[[TRIPARTITE   TALKS   BETWEEN   U.A.R., 
YUGOSLAVIA AND INDIA ON JOINT PROJECTS 

278. SHRI RAJNARAIN : Will the 
Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) whether it is a fact that the re-
presentatives of India, U.A.R. and Yugoslavia 
are exploring the nature of projects in which it 
is possible for these countries to co-operate in 
the light of the decision taken in the year 1966 
; and 

(b) if so, what progress has so far been 
made in this   regard ?] 

 

t[   ] English translation. 
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t[THE DEP JTY MINISTER IN THE 

MINISTRY C F FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM 
SEWAK) : (a and (b) Yes, Madam. The 
Presiden s of Yugoslavia and the United Arab 
Republic and the Prime Minister of Inc ia, in 
their meeting in New Delhi from t e 21st to 
24th October, 1966, expres ed their resolve to 
take practical step i to expand the area of 
mutual co-operation, increase trade exchanges 
amonj themselves and undertake other joint 
endeavours to develop mutually bene icial 
relations on trade and development. In 
pursuance of this resolve furth r discussions 
have been held at mini terial and official 
levels and the pro ;ress achieved has been 
reviewed at a high level meeting held in Cairo 
on the 15th and the 16th July, I 1969. The i 
resent position in regard to joint proje ts 
between the three countries is as fol ows :— 

(i) In the field of industrial co-
operation, some examination at the 
technical livel has already been carried 
out una as a result the following 10 
project have been identified as capable of 
immediate implementation : 

(1) Wheeled tractors 
(2) Crawier tractors 
(3) TV glass bulbs 
(4) TV   picture tubes 
(5) Passenger cars and components 

•Jf] English Tt anslation. 

 
(6) Auto ancillaries 
(7) Scooters 
(8) Small   engines for bicycles and 

other uses 
(9) Switch   gear 

(10) Supply of electrical equipment for 
power plants to fourth countries : 

It has been decided that Working Parties 
consisting of nominees of the three 
Governments ana duly authorised 
representatives of interested enterprises 
should now be set up for submitting detailed 
project reports on these projects and that this 
should be done by the end of April, 1970 at 
the  latest. 

(it) In the field of shipping, the present 
arrangements have been discussed in detail 
and it has been decided that in the light of 
these discussions practical proposals for the 
establishment of a joint shipping service 
and/or pooling arrangements between the 
shipping services of the three countries 
should be evolved within a period of six 
months. 

(iii) It has also been decided to set 
Working Groups to study the 
facilities required in the field of com 
mercial infrastructure such as tele 
communications, banking and 
insurance.] 

IMPORT AND DISTRIBUTION OF INDUSTRIAL 
CHEMICALS 

279. DR. BHA1 MAHAVIR : Will the 
Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) whether it is a fact that some industrial 
chemicals like sodium nitrate are imported by 
S.T.C. and distributed among so-called 'actual 
users' on the orders of the Industries   
Department ; 

(b) whetner it is also a fact tnat actually 
most of tne genuine users purchase those 
materials from the open market at exhorbi-tant   
prices ; 

(c) if so< what steps Government propose 
to  take to set things right ; and 

(a) whether Government propose to define 
'actual users' and publish a list of such users 
every year along with the value of licenses 
given to and availrd of by them ? 
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THE DEPUTY M1MSTLR IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) Certain chemicals like : sodium nitrate are 
imported by the S. T.C. for distribution to 
actual users on the recommendation of the 
Directorate General of Technical 
Development, the Development 
Commissioner, Small Scale Industries and 
Directors of Industries of State  Governments. 

(b) No,   Madam. 
(c) Docs not arise. 
(d) The term 'Actual User' has been denned 

in the Handbook of Rules and Procedures 
(1969) published by the Chief Controller of 
Imports and Exports. The details of licenses 
issued to individual actual users are published 
regularly in the weekly Bulletin of Industrial 
Licences, Import Licences and Export Licences 
published by the C.C.I. &E. Infomation 
regarding the utilization of Licences by Actual 
Users is not compiled for publication. 
PURCHASE OF INDIAN MILITARY EQUIPMENT 

BY MALAYSIA 
280. SHRI   MULKA GOVINDA 

REDDY : 
SHRI    K.   CHANDRASEKHA- 

RAN : 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state : 
(a) whether it is a fact that the Government 

of Malaysia presented a shopping list to the 
Government of India for military equipment 
needed to expand its   ground forces ; and 

(b) if so, the reaction of the Government of 
India thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
SHRI    SURENDRA PAL    SINGH) : 
(a) and (b) The Government of India in 
eommon with other Governments was 
approached by the Government of Malaysia to 
expedite the supplies of certain defence stores. 
The Government of India has renderedsuch 
assistance as   was   possible. 

IRON ORE EXPORT TO JAPAN 
281. SHRI N. PATRA : Will the Minister 

of FOREIGN TRADE AND SUPPLY be 
pleased to state i 

(a) whether it is a fact that the Japanese 
trading party which entered into an agreement 
with the  M.M.I .C.   for   exporting 

iron ore of Daitary Mines of Orissa is now 
raising plea of its comparative unsuitability ; 
and 

(b) if so, what alternative steps are being 
taken for the export of iron ore from   the   
Daitary Mines ? 

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) and (b) There was no prior agreement 
between the MMTC and the Japanese buyers 
for the sale of iron ore from Daitari Mines of 
Orissa. However, an offer has been made to the 
Japanese Steel Mills for the supply of Daitari 
iron ore over a period of fifteen years. The 
initial reaction of the Japanese Steel Mills to 
the grade of Daitari ore has not been 
favourable. The MMTC is pursuing the matter 
with the Steel Mills, and also exploring 
possibilities of exporting Daitari ore to other 
countries. 

GUARANTEE FROM U.S.    SHIP OWNERS 
AGAINST   LOSSES 

282. SHRI MULKA GOVINDA REDDY: 
Will the Minister of FOREIGN    TRADE   
AND    SUPPLY    be 
pleased to state :  

(a) whether it is a fact that the Indian 
Supply Mission in the United States has 
demanded a guarantee from U.S. ship owners 
against any losses resulting from  any strike ; 
and 

(b) if so, what are the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) and (b) In view of the shortage of non-US 
flag vessels and in order to comply with the 
PL-480 regulations which require that 50% of 
the foodgrains should be shipped in US flag 
vessels, it was necessary for the India Supply 
Mission to charter US flag vessels. Since the 
greater bulk of US flag vessels would have 
been effected by the threatened seamen strike 
from June 15, 1969, the India Supply Mission 
thought it prudent to demand that the US flag 
ship-owners assume all risks of loss of 
laytime and/or incurring of any liabilities 
whatsoever by the India Supply Mission vis-a-
vis the suppliers of the foodgrains which 
might t arise from  that strike. 
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ARMED FORCES UTILISED IN ANDHRA 
PRADESH DURIN ;   i ELENGANA AGITATION 

283 SHRI AR.JUN ARQRA i Will the 
Minister o! DEFENCE be pleased to   state i 

fa) the numbs t of occasions on which 
armed forces wi:re made available to civil 
authority in Andhra Pradesh during the 
agitation f< r a separate Telengana State ; and 

(b) the numbt r of armed forces personnel 
made available ? 

THE MINiSTER OF DEFENCE 
(SARDAR     SN'ARAN   SINGH) : (a) 
At the request of the civil authority in Andhra 
Prades i troops were made available on 5 
occasions from January to July 1969, as a 
precautionary measure for maintenance of law 
and order. The troops were, nowever, not 
actually used to quell ary   disturbances. 

(b) Tt will not be in the public interest to 
disclose the number of troops deployed on 
these   occasi ns. 

AIR   CRASHES 

284. CHAUDJIARY      A.      MOHA- 
MMAD : 

SHRIB K. MAHANTI: 

Will the Mini: ter of DEFENCE be pleased 
to state 

(a) whether 24 tir force men were killed in 
plane crashes at Agra and Jodhpur on the 1st  
July,   969; and 

(b) whether ar y court of inquiry has been 
held into the causes of the accidents? 

THE MINISTER OF DEFENCE 
(SARDAR SWARAN SINGH) : (a) 14 Air 
Force personnel were killed in an air accident 
at Agra on 30-6-69. The same day four Air 
Force personnel and «ight civilians were killed 
in a helicopter accident at Jodhpur. 

(b) Courts of Irquiry have been ordered in 
both the case, and their reports are awaited. 

285. [Transferr d to the Xst August, 
1969.] 

t[P. M.'s   TOUR OF AFGHANISTAN 

286. SHRI NIRANJAN VARMA : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 
■ (a) the names of persons who accompanied 
her to Afghanistan on her last tour there ; and 

(b) the details of the expenditure incurred 
on their    account  ?] 
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t[THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS       
(SHRI SURENDRA    PAL 
SINGH) : (a)   The names are given in the   
enclosed list. 

(b) No expenditure was incurred by 
Government on non-officials or on Press 
representatives. Details of expenditure 
incurred on the official members are being 
collected and will be laid on the Tabic of the 
House.  

 STATEMENT 
 Officials 

1. Shri Kewal Singh. Secretary, Ministry of 
External Affairs. 

2. Shri R. D. Sathe, Joint    Secretary. 
Ministry of External Affairs. 

3. Shri H. Y. Sharada Prasad, Director, Prime 
Minister's   Secretariat. 

4. Shri K.    Natwar Singh,      Director, Prime 
Minister's    Secretariat. 

5. Dr. K. P. Mathur, Personal Physician to the 
Prime Minister. 

6. Shri Y. P.  R..  Kapoor.    Officer on 
Special Duty, Prime Minister's Secretariat. 

7. Shri M. C. Gupta, Additional Private 
Secretary to the Prime Minister. 

8. Shri S. S. Chadha, Security Officer. 
9. Shri  K.     Narayanaswamy,     Photo-

graphic Officer. 
10
. 

ShTi N.     Bhaskara Iyer,    Newsreel 
Officer. 

11
. 

Shri Kali Parsad, Personal Attendant to the 
Prime Minister. 

12
.

Shri   M.   A.      Rahman,     Member, 
Central   Water and Power     Com- 
mission.

13
.

Shri B. R.  Bowry, D.P.I.O. 
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1
4 

Shri K. G. Jog ekar, AIR Representative. 

1
5 

Shri T. V.   Rajt swar,  Deputy Director, 
Intelligence   Bureau. 

 Press Rep tsentatives? 

1. Shri G. K. Reck y of "The Hindu". 

2 Shri R.Chakrap ni of P.T.I. 

3. Shri   Subhas Q tkravarti  of "Times of 
India". 

4. Shri A. N. Das   of   "Amrita  Bazar 
Patrika". 

5. Shri  G.   S.   Ch iwla,  of   "Tribune" and 
"Pratap". 

6. Shri B. P.  Agg irvval of "Hindustan 
Samachar". 

 Hon- Officials* 

1. Shri  Rajiv Gandhi. 
2. Smt. Sonia Gai dhi. 

*They were afforded the usual facilities 
extended to the Pres, on such visits. 

JAt the invitatioi  of the King and the Queen 
of Afghanist;, n. ] 

f [EXPORT OF BIRDS 

287. SHRI N1RANJAN VARMA : Will 
the Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state: 

(a) the details ol the species of the Indian 
birds that are being exported and the names of 
rhe countries to 
which these are being exported ; and 

(b) the quantum of foreign ex-
change earned in the year 1968-69 as a result 
thereof ?] 

t[   ]   English translation.  
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1 [THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) and (b) A statement showing quantity and 
value of birds exported, country-wise, during 
the year 1968-69 is attached. All species of 
birds are clubbed under a single head 'Birds' in 
the Revised Indian Trade Classification and as 
such information regarding the kind of bird 
exported is not available. 

t[ADMJNlSTRATION      OF MALAD1VE 
ISLANDS 

288. SHRI NIRANJAN VARMA : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state i 

(ft) whether the administration of Maladive 
Islands was run by the Govern-nor General of 
India prior to the attainment of   Independence 
; 

t[   JEnglish  translation. 
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(b) whether this administration was kept 

quite separate from the Indian administration 
by the Governor General ; and 

(c) whether th; expenditure on this 
administration was borne from the Indian    
exchequer  ?] 

 
t[THE DEPU 'Y MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) i (a) Nk>, 
Madam. 

(b) and (c)   D > not arise.] 

t[DEVELOPMENr OF ATOMIC   
PROJECTS 

289. SHRI r I RAN JAN VARMA : Will the 
PRIMI MINISTER be pleased to   state : 

(a) whether it s a fact that the Chairman of 
the Atomic Energy Commission has mently 
made a statement to the effect that this is the 
best opportunity for I idia to develop its 
atomic  projects  urther ; and 

(b) if so, the reaction of the Government of   
India in the matter ?] 

 

t[THE PRIME MINISTER AND 
MINISTER OF ATOMIC ENERGY 
(SHRIMATI     INDIRA     GANDHI)   : 
(a) The Chairman, Atomic Energy Commission 
has referred to the need for and possibilities of 
further development of atomic  energy. 

(b) The views expressed by the Chair 
man of the Atomic Energy Com 
mission will be kept in view by Govern 
ment with due regard at the same time 
to    resources    and other relevant 
factors.] 

'^REMARKS   OF   UNION   MINISTER     OF 
STATE IN MINISTRY OF    HOME AFFAIRS ON  

PLAN  ALLOCATION IN   M. P. 

290. SHRI NIRANJAN VARMA : Will the 
PRIME MINISTER be pleased to  state : 

(a) whether   Government's atten- 
tion has been drawn to the speech of the Union 
Minister of State Shrj Vidyacharan    Shukla in 
the Raipur city 

t[    ]    English   translation. 
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of Madhya Pradesh in the second week of 
June to the effect that the Centre was paying 
no heed to the schemes of Madhya   Pradesh 
; and 

(b) if so, what is the  Central  Govern-
ment's   reaction in this   regard '?] 

 

1[THE PRIME MINISTER AND 
MINISTER OF PLANNING (SHRI-MATI 
INDIRA GANDHI) : (a) No such statement 
appears to have been made by the Minister. 

(b) Does not   arise.] 

FOREIGN  TRADE 

291. SHRI M. M. DHARIA : Will the 
Minister of FOREIGN TRADE AND  
SUPPLY be pleased to state : 

(a) the year-wise export and import 
trade of our   country from 1964-65    to 

968-69 ; 

(b) the amount of such trade that was 
carried through private sector and public 
sector   respectively   every year ; 

(c) whether Government have prepared 
any phased programme for gradual 
nationalisation of import and expor trade ; 
and 

(d) if so, what are the main features 
thereof ? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) 
: (a) A statement is attached. 

(b) Sector-wise exporl statistics are not 
available as the trade statistics are compiled 
for the country as a whole. 

(c) No,    Madam. 
(d) Does not arise. 

t[   1   English   translation. 

STATEMENT 

statement showing India's imports and exports 
including re-exports during the years 1964-65 to 
1968-69. 

Value in crores of R*. 
(Post-Devaluation Rate) 

 

INDIANS     SEEKING     EMPLOYMENT        IN 
GREAT BRITAIN 

292. SHRI M. SRINIVASAREDDY : SHRI     
Y.      AD1NARAYANA REDDY : 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether it is a fact that the Government 
of U.K. have tightened rules of permits for 
immigrants seeking employment in   Great   
Britain ; 

(b) if so, the result of this new policy of the 
British Government on Indians intending to go 
to Britain in search of employment   ;   and 

(c) whether the U.K. Government had any 
prior consultation with the Government of India 
in this   regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SURENDRA PAL SINGH) (a) and (b) Some 
changes have recently been introduced by the 
British Government in their system of the grant 
of employment vouchers to prospective 
immigrants which have resulted in a reduction 
in the number of immigrants. 
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(c) The British Government have generally 
kept us informed of these changes through the 
ir High Commission in New Delhi, but there 
has been no prior    consultation. 

T[TALK   WITH   INI IAN   DIPLOMATS    ON 
STEPS TO BOOST TB *DF. WITH   WEST ASIA AND 

NOITH AFRICA 

293. SHRI J. P YADAV : Will the Minister 
of FORI-.IGN TRADE AND SUPPLY be 
pteasfd to   state : 

(a) whether it s a fact that on Saturday, the 
24ih May, 1969, the representatives of the 
Federation of Export Organisation had a 
discussion with the diplom; ts representing 
India in 13 countries of West Asia and North 
Africa ; nd with the senior officials of the 
Government of India with a view to find out 
ways for increasing export: to those countries; 
and 

 
(b) if so, what are the details or the  

discussions  held ; and 

(c) what steps Government propose to take 
to step up the work of export promotion ?] 

t[THE DEPUTY MINISTER IN THE 

MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) Yes, Madam. 

(b) and (c) The consensus emerged 
that apart from organising a vigorous 
drive for promoting exports, steps 
should be taken to offer technical know- 
how, joint ventures, and consultancy 
services. Government,   in   constant 
consultation with our Missions in these 
countries, are trying to act in accordance with 
the policy guidelines evolved during the 
WANA Heads of Mission Conference. 

 

t[   ]   English   translation. 
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t[ExpoRTS TO WEST ASIA AND NORTH 
AIRICA 

294. SHRI J. P. YADAV : Will the 
Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) whether it is a Tact that electric 
Cables, M,S. pipes, tubes, pump motors, 
spare parts of automobile Steel wares and 
other engineering goods, cotton textiles, tea, 
jtte, spices etc. are in great demand in West 
Asian and   North   African countries ; 

(b) if so, what    arrangements    have been    
made by Government in order to see   that the 
goods of  appropriate   high quality   are  
exported to those countries and 

(c) the names of the countries with which 
we have to compete
 while trading with the said countries 
and the nature of competition we have to face 
?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) Yes, Madam. 

(b) Machinery already exists in the country 
to ensure proper quality control through 
pre:shipmerit inspections.' From the West 
Asian, North African region no significant 
complaints have been received    regarding    
quality. 

(c) Our competitors are : Pakistan in jute 
goods; Ceylon in tea; and Japan, USA and the 
industrialised countries of Europe in  
engineering goods.] 

MISSILE MANUFACTURE WITH FRENCH 
COLLABORATION 

295. SHRI  S. S.  MARISWAMY   : 
DR. B. N.   ANTAN1 : 
SHRI   LOKANATH   MISRA 
SARDAR H ARCH ARAN SINGH 

DUGAL 
Will the Minister of DEFENCE be pleased 

to    state : 
(a) whether Government's attention has 

been drawn to the news item published in the 
Hindustan Times of June 3, 1969 to the effect 
that the Government of India have decided to 
start manufacturing missiles with French 
collaboration; and 

(b) if so, what is Government's reaction in 
this regard. 

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI L.N.   MISHRA) : (a) Yes, 
Madam. 

(b) Some proposals for the manufacture of 
missiles have been received and are under   
Government's   consideration. 

CHINESE     TROOPS  MOVEMENT  ON   SINO 
INDIA BORDER 

296. SARDAR HARCHARAN 
SINGH       DUGAL    : 

SHRI   SYED   HUSSAIN : 
SHRI   JAGAT   NARA1N : 

Will the Minister of DEFENCE be pleased 
to  state : 

(a) whether Government's attention has been 
drawn to the mobilisation and heavy      
movement   of     Chinese   forces 

. f[    |   English   translation. 
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and the constructio ( of a large number of 
military installations along the Sino-Indian 
Border durin; the recent past and 

(b) if so, what i:- Government's reaction   
thereto ? 

THE MINISTER OF DEFENCE 
(SARDAR SWARAN SINGH) : (a) and(b) 
Chinese trooos continue to remain in strength 
across r iv northern border. There is, however 
no indication that these troops have been 
recently augmented. A close watch is kept 
across our borders in the interests of 
safeguarding our    territorial   ntegrity. 

ANTI-INDIAN   PROPAGANDA BY   CHINA 

297. SHRIM. SRN1VASA REDDY : 
Will the Minister o EXTERNAL AF 
FAIRS   be pleased 'o state : 

(a) whether it is a fact that the Govern-
ment of India have lodged a strong protest 
with the Chinese Government for its anti-
Indian propaganda inciting an  armed  
revolution in India;   and 

(b) if so, the reaction of the Chinese 
Government thereto ? 

THE DEPUTY VIINISTER IN THE 
MINISTRY OF E> TERNAL AFFAIRS 
(SHRI    SURENDBA. PAL    SINGH)  : 
(a) and (b) Goven rtcnt of India have on 
several occasions protested to the Chinese 
authorities against their propaganda inciting 
ai med revolution in India and other ai tivities 
interfering in India's internal affairs. Despite 
Government of India's repeated protests, 
Chinese propaganda media lave continued 
anti-Tndian   propaganda 

PURCHASE OF 18 Tur- BO PROP Am LINERS 

298. SHRI M. SRiNIVASA REDDY : 
Will the Minister of DEFENCE be pleased 
to   state : 

(a) whether it is a fact that an order for 
purchase of 18 turbo-prop air liners for the 
Hindustan Aeronautics Ltd., has been placed 
vv th a British aircraft manufacturing 
company, Messers Hawker   Siddeley ; anc 
 (b) if so, the estimated cost thereof? 

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE? MINISTRY OF 
DEFENCE (SHRI L. N.. MISHRA) ': No 
order for purchase of 18 turbo-prop Airliners 
has been   placed 

by Hindustan Aeronautics Limited with 
Hawker Siddeley Aviation Limited of U K. 
However, an order has been placed by H.A.L. 
for import of aircraft parts and components for 
the manufacture of 18HS-748 aircraft at 
Kanpur. 

SOVIET   ARMS TO   PAKISTAN 
299. SHRI BANKA BEHARYDAS : Will 

the minister of DEFENCE be Pleased to state : 
(a) the extent to which the U.S.S.R. has 

supplied arms to Pakistan during the    recent 
months ; 

(b) the type of arms supplied and proposed 
to be supplied ; and 

(c) whether Government of India have 
made any protests to the Government of 
U.S.S.R. and if so, the result of this   protest ? 

THE MINISTER OF DEFENCE (SARDAR 
SWARAN SINGH) : (a) to (c) According to 
our information military equipment supplied in 
recent months by the Soviet Union to Pakistan 
included T-55 tanks, 130 mm guns radar sets, 
helicopters, spare parts for tanks and other 
miscellaneous military stores. Government have 
conveyed their concern over these supplies to 
the Soviet authorities. It has been pointed out to 
them that Pakistan has no reasonable 
justification for augmenting its armed strength 
and that such supply of arms would only 
accentuate tension in the sub-cdntinent and add 
to our responsibilities in regard to the defence 
and security of our   country. 

CLASSIFICATION OF" PO\VERLOOMS AS 
COTTAGE POWERLOOMS 

300. SHRI SAND A NARAYANA-PPA : Will 
the Minister of FOREIGN TRADE AND 
SUPPLY be pleased to  state : 

(a) whether it is a fact that the Government 
of India have announced v that power-looms in 
units of four and bejow will be classified as 
cottage power-looms and  will be free from 
excise duties,;.and 

(b) if so, what will be its likely impact 
towards the development of Handlpom 
industry   ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) No,   Madam. 

(b) Does not   arise. 
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POWERLOOMS    IN    THE    COUNTBY 

301. SHRI SANDA NARAYANA- 
PPA : Will the Minister of FOREIGN 
TRADE AND SUPPLY be pleased to 
state : 

(a) the number of powerlooms that were 
there in the country during the year 1960-61 ; 

(b) what is the number of powerlooms in the 
country at present ; 

(c) what were the varieties as also the 

quantity of cloth they were producing ; and 
(d) whether the varieties produced by the 

power-looms are not having detrimental effect 
on the handloom-products ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) 1,45,803 Powerlooms. 

(b) 2,28,155 Powerlooms. 
(c) Varieties of cloth produced by cotton 

powei looms were mainly grey dhoties, sarees 
mulls and in certain centres coloured sarees. 
Separate statistics of production of cloth by 
powrelooms are not available. 

(d) It has been reported to the Government 
that production of coloured sarees by 
powerlooms is having detrimental effect on 
handloomi production. 

POWERLOOMS IN THE FOURTH FIVE YEA:* 
PLAN 

302. SHRI SANDA NARAYA- 
NAPPA : Will the Minister of FOREIGN 
TRADE AND SUPPLY be pleased to 
state : 

(a) whether Government have taken any 
decision to indtroduce one lakh powerlooms 
during Fourth Five Year Plan period ; 

(b) if so, how many in cooperative sector 
and outside; 

(c) what are various facilities extended 
towards the installation of powerlooms; and 

(d) what is Government's policy with regard 
to further installation of power-joorns?
 I 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 
(a) Yes, Madam. 

(b) It has been left to the discretion of the 
State Governments to make suitable variations 
in allotment between cooperative sector and 
other according to local conditions. 

(c) For powerlooms in the cooperative 
sector :— 

 

(1) Loan assistance for the purchase of 
powerlooms subject to a ceiling of Rs. 3,000 
per power loom. 

(2) 75 per cent of the share value of Rs. 
100  as loan. 

(.3) Tapering management grant for a 
Manager, Secretary or Accountant. It is 75 
per cent for the first year, 50 percent for the 
second year and 25 per cent for the third 
year. 

Sectors other than cooperative sector :— 

The scheme of powerlooms has been 
treated as small scale industries scheme and 
the looms are eligible for assistance under 
the State Aid to Industries Act and from 
State Financing Corporations State Bank and 
the Commercial Banks or other financial ini 
stitutions that may be set up by the State 
Governments. 

(d) The matter has not been consi 
dered by the Government so far. 

POWERLOOMS ENQUIRY COMMITTEE 

303. SHRI SANDA NARAYA PPA : Will 
the Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state : 

(a) whether Government appointed any 
powerloom enquiry committee, in 1963 under 
Shri Ashok Mehta' Chairmanship. 

(b) when Government have receiyed the 
report of the Committee ; and 

(c) if so, what are its main recoinnwn-dation 
and the action taken by Gowni-ment thereon so 
far? 
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the year 1968-69 for finding market for 
manganese and iron ores to be exported from 
India; and 

(b) the names of the countries he visited and 
the names of the firms he contacted for such 
exports ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND  
SUPPLY (CHOWDHARY  RAM 
SEWAK): (a) The Chairman, MMTC, led the 
corporation's sale promotion delegations thrice 
during the year 1968-69. 

(b) A statement showing the particulars of 
countries visited and the names of the firms 
contacted is attached. 

STA TEMENT 
ffam 's of the, countries visited by Chairman 
M.M.T.C. and names of firms contacted by 
him for  export  of manganese  ore    and 
iron   ore 
Belgium— 
1.M/s. Societe Commerciale des 
Mines, Minerals & Metaux, Brus 
sels. 
M/s. S. A. D. 'Application's de Chimie  Industrie 
'SADACEM GHent. 
M/s. Cigrang Freres S. A. & Ed. Loupo, 
Antwerp. 

Luxembourg— 
M/s. ARBED Centrale d'Achats Luxembourg. 

Holland— 
M/s. Philipp Bros. (Azie) N. V. Amsterdam. 
M/s.   N.   V.   Noord-Europeesche erts-EN 
Pyreetmij, Amsterdam. 
F 
ranee— 
M/s.   Societe du Manganese,   Paris 

U. K. (Jreat Britain)— 
M/s. The C.P.N. O. Ltd., London 
M/s B.I. S. C. (Ore) Ltd., London'. 
M/s. Derby & Co. Ltd., London. 
M/s. M. Golodetz Ltd., London. 

U. S. A.— 
M/s Phibro Asia Ltd., New York. 
M/s. Ore & Ferro   Corporation. New York. 
M/s. M.  Golodetz &   Co.   Inc. New York. 

THE DEPUTY MINISTER IN THE MINISTRY 
OF    FOREIGN   TRADE AND SUPPLY (( 
HOWDHARY RAM SEWAK) ;   (a) Yts, Madam. 
1964. 

(b) May, 
(c) A statement is attached. A copy 

of the Report as well as a copy of the 
Government resol tion thereon were plac 
ed on the Table of the House in September 
1964  and  25th  July,   1966   respectively. 

S ATEMENT 
The main rec >mmendations of the 

Powerloom Enqu ry Committee and Go-
vernment's decisi >n thereon are given below : 

Recommendatioi t: 
1. 1,10,000 pc vertooms may be introduced 

in th | country during the Fourth Five Yea • 
Plan. 

2. Ribbon, Tape, brading, labels production 
powerlooms may be allowed to be installed in 
the country freely. 

3. Artsilk industry should not be allowed to 
be develop d on a vertical basis by allowing 
rayon s dinners to set up their own looms. 

 
4. Production >f coloured sarees should be 

reserved for tl e handloom sector. 
5. Control in regard to acquisition 

installation etc. of powerlooms in the 
decentralised seci ar should be removed. 

6. Existing Al India Handloom Board which 
is an vdvisory Body may be turned into a 
statutory All India Hand-loom and Power! >om 
Board. 

Govt's decisit n : 
1. The powei looms have been alio" cated to 

the di ferent States and Union Territories. 
2. Accepted. 

 
3. Accepted. 
4. Accepted. 
5. Not acceped. 
6. Accepted. 

FORBIGN TOUR   OF CHAIRMAN 
M.M.T.C. 

304. SHR1    .OKANATH    MISRA: Will 
the Mini: ter of FOREIGN TRADE AND 
SUPPLY be pleased to State ; 

(a) the number of times the Chairman of the 
MMTC had gone ibroad   during 
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4. M/s Associated Metals & Minerals 
Corporation, New York. 

5. M/s. Ferro  Metals  & Chemicals 
Corporation,  New York. 

6. M/s  Huxley Bartering  Corpora- 
tion, New York. 

7. M/s. Union Carbide Corporation 
New York. 

During his visit to Washington the 
Chairman, MMTC met the officials 
of the U. S. Departments of State, 
Agriculture and Commerce and also 
of the Commodity Credit 
Corporation (CCC) in connection 
with the 3rd C. C. C. Barter). 

Camdu— 
1. M/s. Philipp Bros., Montreal. 
2. M/s.   Chromium   Mining  Coy, 

Montreal. 

Japan— 

1. M/s. Steel MilL of Japan. 
2. M/s. Lux Ore & Chemical   Ltd. 

Tokyo. 

3. M/s. M. Golodetz & Co. Tokyo. 
4. M/s. Philipp Bros. (Overseas) Ltd. 
5. M/s. Japan Ferro Alloy Associa- 

tion, Tokyo. 
6. M/s. Okura Trading Coy, Tokyo- 

WITHDRAWAL OF INDIAN PERSONNEL FROM 
CHECK POINTS AND INDIAN MILITARY LIAISON 

GROUP IN NEPAL AND NEPAL P. M. "S COMMENTS 
ON KOSHI AND GANDAK PROJECTS. 

305. SARDAR   D.   K.   JADHAV : 
SHRl  A.   G.   KULKARNI : 
SHR1   K.   P.      SUBRAMANIA 

MENON: 
SHRI B.  D.  KHOBARAGADE : 
SHRI   N.    R.   MUNISWAMY : 
PT. BHAWANIPRASAD TIWARY : 
SHRI M. N. KAUL : 
CHAUDHARY    A.    MOHAMMAD: 
SHRI B. K. MAHANTI ; SHRI G. 
BARBORA : 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether during the course of his last visit to 
Nepal, the Government of Nepal   pressed   for 
"the   withdrawal   of 

Indian Defence personnel from some check 
points in Nepal including the Indian Military 
Liaison Group ; 

(b) whether the Prime Minister of Nepal 
recently commented adversely on Koshi and 
Gandak Projects ; and 

(c) if the answers to parts (a) and (b) above 
be in the affirmative, the reaction of the 
Government of India in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Attention of the hon. Members are invited to 
the statement already made by the Deputy 
Minister in the House on 21st July, 1969 in 
response to the Calling Attention Notice on 
this subject. 
(b) The   agreements   relating   to   the joint 

cooperation  in  these  two   learge power 
projects   fully   cover   the   inte-I rests of both 
India and Nepal. 

(c) Does not arise. 

REVOLUTIONARY GOVERNMENT OF 
SOUTH VIETNAM 

306. SHRI SYED HUSSAIN : 
SHRI K.  P.  SUBRAMANIA : 

MENON : SHRI G. GOPINATHAN 
NAIR : 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state whether the Government of 
India are considering any proposal to recognize 
the provisional revolutionary Government of 
South Vietnam? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): The   
matter    is    under   consideration. 

PROPOSAL   OF   MR.   BREZHNEV ABOUT 
REGIONAL   COOPERATION    AND   COLLECTIVE   

ASIAN   SECURITY 

307. SHRI R. P. SINHA : 
SHRI KRISHAN KANT : 
SHRI A. G. KLLKARNI 
SHRI A. P. CHATTERJEE : 

Will the ' Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the Government of India are 
aware of the proposal made by Mr. Brezhnev 
at the Moscow Conference of 
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the Communist pirties abo::t regional 
cooperation and co lective Asian Security and 

(b) if so, what is Government's reliction 
thereto? 

THE DEPUTY MINISTER IN THE: 
MINISTRY OF EXTERN».T, AFFAIRS (SHRI 
SURENDJA PAL JINGH) : (a) Yes, Madam. 

(b) Government velcome proposals for 
regional economic i ooperation which will 
promote stability, jrosperity and security in the 
region, bu oppose establishment of military 
groupi gs. 

CRISIS IN ART SIL I INDUSTRY IN PUNJAB 

308. SARDAR (URCHARAN SINGH 
TOHRA : Will the Minister of FOREIGN 
TRADE AND SI PPLY be pleased to state : 

(a) whether it is a fact that the Government 
of Punjab have expressed their concern to the U 
ion Government over the continuous det -
rioration in the working of the art si k industry 
in Punjab because of the ris rig cost of the art 
silk yarn ; 

(b) whether the C hiefMinisterof Punjab 
twice met the Prii le Minister and urged the 
Central Government to intervene through 
control ei her over price or over distribution of 
ar   silk yarn ; and 

(c) if, so the ic'.ion taken by the Government 
of li dia  in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY CHOWDHARY RAM SEWAK) : (a) 
an 1 (b) Central Government have received 
representations from the Government of Punjab, 
including those addressed b} the Punjab Chief 
Minister to the Prii le Minister about the 
difficulties experienced by art silk weaving 
industry in Punjab and urging remedial action. 

(c) The Tariff Commission who were asked 
to inquire into the cost structure of the man-
made fibre/yarn industry have made certain 
interim recommendations to Go/ernment on fair 
prices of rayon yarn. The textile Commissioner 
has been asked to initiate discussions with the 
spinners and explore 

4—14 R. S./69 

the possibilities of their accepting voluntar i ly  
the rates proposed by him after taking into 
account the interim recommendations of the 
Tariff Commission. 

GILGIT-SINKIANG ROAD 

309. SHRI M. M. DHARIA   : SHRI N.  R.   
MUNISWAMY : SHRI B.  D.  
KHOBARAGADE DR.   fMRS.)   
MANGLADEVI TALWAR : 

Will the Minister of DEFENCE be pleased 
to state  : 

(a) whether it is a fact that the Gilgit-
Sinkiang Road has recently been completed ; 

(b) if so, whether Government have studied 
the significance and implications of this road 
from the point of view of Sino-Pak   military   
strategies :   and 

(c) the steps taken in the matter? 

THE MINISTER OF DEFENCE (SARDAR 
SWARAN SINGH) : (a) to (c) Attention is 
invited to the statement made by the Prime 
Minister in the House on May 13, 1968, 
regarding the construction of a road linking 
Gilgit with Sinkiang through the Mintaka Pass. 
Chinese are now assisting Pakistan in building a 
road from Mor Khun in northern Kashmir to the 
Khunjerab Pass on the Kashmir-Sinkiang 
border. Government are aware of the military 
implications of this road especially in the 
context of Sino-Pakistani collusion. 
Government have taken due note of these 
aspects; protests have also been lodged with 
China and Pakistan.: 

INDUSTRIAL DISPUTE IN  H.A.L. 

310. SHRT BANKA BEHARY DAS : Will 
the Minister of DEFENCE by pleased to state : 

(a) whether any industrial dispute was 
raised in the Hindustan Aeronautics Ltd., by 
the employees' unions in 1969'. 

(b) whether any settlement has been arrived 
at  in this regard; and 

(c) if so, what  are the  details    thereof 
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THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHR.1 L. N. M1SHRA ) : (a) 
Though no fresh major industrial dispute was 
raised in 1969, three demands that had been 
pending for sometime were pressed by 
employees' Unions. 
These were : 

(i) Demand made by all Labour Unions of 
HAL for payment of Dear-ness Allowance at 
Central Government rates; 

(ii) Demand made by all Labour Unions of 
HAL for revision of HAL Wage Structure 
and payment of Interim Relief at 25% of 
total emoluments till wage revision is 
completed; and 

(ii) Demand made by the Union at Koraput 
protesting against proposal for phase 
deduction of project al-lowanse and asking 
for either continuance of project allowance at 
existing rates or its replacement by a 
Koraput Allownace  at   higher  rates. 

(b) and (c) The Dearness allowance dispute 
has been settled by the HAL Management 
agreeing to pay to their employees dearness 
allowance at Central Government rates pending 
determination of the Wage Structure and 
allowances in the light of discussions with 
reference to the Engineering Wage Board's 
Report. HAL Mangement have also commenced 
negotiations with the Employee's Unions in 
regard to the revision of the Wage Structure. 
Pending consideration of the demand for 
payment of special Koraput Allowance to the 
employees of Koraput Division, continuance of 
the Project Allowance at existing rates has been 
sanctioned  till December,   1969. 

 

 

t[P. M.'s VISIT TO JAPAN AND INDONESIA 

*31l. SHRl  RAM  SAHAI   i 
SHRI THILLA1 V ILL ALAN : 
CHAUDHARY  A.    MOHAMMAD 

: 
SHRI B. K. MAHANTI: 

Will the MINISTER OF EXTERNAL 
AFFAIRS be pleased to state l 

(a) whether she visited Japan and Indonesia 
in June last ; and 

(b) if so, what specific decisions were arrived 
at regarding economic development in India 
with the aid from these countries ?] 

 
1TTHE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) The 
Prime Minister visited Japan ftom June 23 to 
June 27 and Indonesia from   June   28   to July   
3. 

(b) Copies of the Joint Communiques issued 
on the occasion of the two visits are enclosed. 
[See Appendix LXIX, Annexure No. 15.] 

FOREIGN  TRIPS  UNDERTAKEN     BY  THE 
MINISTER OF   EXTERNAL   AFFAIRS 

312. SHRI   M.   P.  BHARGAVA   : PROF. 
SHANTILAL KOTHARI i 

Will the Minister of EXTERNAL 
AFFAIRS be pleased    to state  i 

(a) the details of the foreign trips so far 
undertaken by him during the last six    
months; 

*[   ] English translation. 
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(b) what were 'he places where he was 
accompanied by the Foreign Secretary; 

(c) what were i he purposes of these 
tours;   and 

(d) whether the purposes were fulfilled? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDR A. PAL SINGH) i (a) 
Details of the trips of the Foregin Minister, 
after assumption of charge, are given   below 
i 

 
(d) The Foreign Minister was not 

accompanied by t le Foreign Secretary on 
any  of these   t ips. 

(c) The visits were to exchange views on 
bilateral relations and important world issues. 
In addition, the visit to Iran was to atte id the 
first meeting of the Joint Commission for 
Economic, Technical and Scientific 
Cooperation between   India   ami Iran. 

(d) Yes, Madam. 

313. [Transferred to the 1st August, 
1969.] 

COMMUNICATIONS   JDDRESSED TO 
COUNTRIES SUPPLYING ARM(S TO 

PAKISTAN 

314. SHRI SYED HUSSA1N i Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state i 

(a) whether the Government of India 
recently addressed a communication to the 
countries who are supplying arms to Pakistan 
; 

(b) if so, the poin s and issues raised in the 
communication   and 

(c) the reply recei ted from the concerned 
ountries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
fSHRI SURENDRA PAL SINGH) i (a) to 
(c) India's well known views regarding arms 
supplies to Pakistan are constantly brought t* 
the notice of foreign Governments through 
diplomatic channels. The concerned 
Governments have been 

informed that any further arms build up by 
Pakistan poses a threat to the security of India, 
creates tension in the sub-continent and retards 
the chances of normalisation of relations 
between the two countries. 

PRIME MINISTER'S MEETING WITH LAOS 
PREMIER 

315. SHRI SAWAISINGH SISODIA : 
Will the Minister of EXTERNAL AF 
FAIRS be pleased to state   i 

(a) whether the Prime Minister had a 
meeting with the Premier of Laos on the 22nd 
June, 1969 at Palam airport; and 

(b) if so, the nature of discussions held? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) and 
(b) The two Prime Ministers met and discussed 
in bilateral relations and the international 
situation with particular reference to Indo-
China and the current peace talks in Pans. 

SOVIET ARMS TO PAKISTAN 

316. SHRI   JAGAT   NARAIN   i 
SHRI N.  R.   MUNISWAMY  i 

Will the Minister of DEFENCE be pleased 
to state : 

(a) whether Government are aware that 
Pakistan recently received from Ruassia a 
contingent of 60 tanks bringing the number of 
Russian tanks  to   100 ; and 

(b) if so, what is the reaction of the 
Government of India in regard thereto? 

THE MINISTER OF DEFENCE (SAR-
DAR SWARAN SINGH): (a) According to 
our information, the Soviet Union have 
supplied about 50 T-55 tanks to Pakistan in 
May. This is in addition to about 50 tanks 
supplied by them in Feb-bruary. 

fb) Pakistan has no reasonable justification 
for augmenting its armed strength. Such 
supplies of military equipment to Pakistan 
would only accentuate tension in the sub-
continent and add to our responsibilities in 
regard to the defence and security of   the 
country. 
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GURDWARAS IN PAKISTAN 

317. SARDAR  NARINDAR  SINGH 
BRAR i 

SARDAR GURCHARAN SINGH 
TOHRAi 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state   i 

(a) whether the Government of India are 
considering a proposal to set up a commission 
to survey the condition of Gurdwaras left in 
Pakistan and to ensure permanent 
arrangements for proper maintenance of these 
gurdwaras ; and 

(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI    SURENDRA   PAL   SINGH): 
(a) No, Madam. 

(b) According to Indo-Pak Agreements on 
the subject, protection, maintenance and 
preservation of sanctity of these Gurdwaras is 
the responsibility of Pakistan Government. 

OPENING OF WAGHA ROUTE BETWEEN INDIA 
AND  AFGHANISTAN 

318. SARDAR NARINDER  SINGH 
BRAR l 

SARDAR GURCHARAN SINGH 
TOHRAi 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to satate   i 

(a) whether it is a fact that the Government 
of Afghanistan have desired that Wagha route 
should be opened for the transportation of fruit 
from Afghanistan to India; 

(b) whether any official request from the 
Government of Aghanistan has been received   
;  and 

(c) if so, the reaction of the Government of 
India thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) i (a) The 
Governments of Afghanistan and India have 
been desirous that the traditional trade route 
between the two countries should remain open. 

(b) It is upto i the Government of Pakistan to 
open the route. There is, therefore, no question 
of any request being addressed to the 
Government of India. 

(c) In view of (b) above, the question does 
not arise. 

PENSIONS  TO  WIDOWS  OF  SOLDIERS 
KILLED IN WAR 

319. SARDAR  NARINDER  SINGH 
BRAR i 

SARDAR GURCHARAN SINGH 
TOHRA i 

Will the Minister of DEFENCE be pleased 
to state i 

(a) whether the opinion of the Comptroller 
and Auditor Geneial of India has been 
received for giving pension and other facilities 
to the widows of the soldiers killed in wai ; 

(b) if so, what is Government's reaction 
thereto; and 

(c) what action Government have taken in 
this regaid? 

THE MINISTER OF DEFENCE 
tSARDAR SWARAN SINGH) i (a) to (c) 
Government orders regarding grant of special 
family pensions to widows of Service 
personnel killed in action were issued in 1965. 
The Comptroller and Auditor General was 
requested to look into the deduction* made by 
the Controller of Defence Accounts (Pensions) 
in relation to the scholarships awarded by 
Government to children of certain widows for 
education in public schools. The Comptroller 
and Auditor General indicated that, on the face 
of it, the Controller of Defence Accounts 
(Pensions) had acted correctly. Government, 
however, meanwhile issued a clarification to 
the effect of which was to restore in full the 
consolidated rates of special family pension to 
war widows. 

RESERVATION OF PRODUCTION OF 
COLOURED SAREES FOR HANDLOOMS 

320. SHRI S. A. KHAJA MOHI- 
DEEN : Will the Minister of FOREIGN 
TRADE AND SUPPLY be pleased to 
state i 

fa) whether Government have imposed a 
ban on the production of coloured sarees by 
powerlooms and have reserved the same for 
handlooms ; and 

(b) if so, what are the reasons therefor? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHA.RY RAM SEWAK) l   
(a)   Yes,   Madam. 

(b) The power oom Enquiry Committee 
recommend ;d that with the phased 
programme of intr >duction ofpowerlooms in 
the handloom sector, this sector is to be given 
assistance bj a farther reservation of tic d of 
p.oduction. The Committee recon mended that 
production of coloure 1 sarees may be re-
served exclusively for handloom sector. The 
Government of India accepted this 
recommendation if the Powerloom Enquiry 
Committee. 

INDO-N JPAL RELATIONS 

321. PROF. SHANTILALKOTHARI i 
Will    the     Minuter     of   EXTERNAL 
AFFAIRS be pie ised to state : 

(a) whether it U a fact that cracks have 
appeared in the Indo-Nepal relations recently; 

(b) if so,  the  reasons  therefor;   and 

(c) what steps ire being taken in the matter 
? 

THE DEPUT\ MINISTER IN THE 
MINISTRY OF J XTERNAL AFFAIRS 
<SHRl   SURENL RA   PAL   SINGH) : 
<a)   No,   Madam 

(b) and (c) Dc   not arise. 

LOOTING OF \ TRAIN CARRYING 
MILITARY ARMS AND AMMUNITION 

322. SHR[   SYED   HUSSAIN: 
SHRI   M.   P.   BHARGAVA : 
SHRI P. ( .  MITRA : 
SHRI   B.   K.   MAHANTI : 

Will the Miniter of DEFENCE be pleased 
to state : 

Ca) whether it is a fact that a special goods 
train carry ng arms and ammunition and stores 
for the military was looted between Rani Ganj 
and Baktanagavre on Eastern Railwiy recently 
; and 

(b) if so, what are the details thereof? 

THE MINISTER OF DEFENCE 
(SARDAR SWvRAN SINGH): (a) Yes,  
Madam. 

(b) The train was stopped by a gang of 
wagon breakers at about 0925 hrs on 6th July 
1969 near Baktar Nagar Railway Station on the 
Eastern Railway and 3 wagons broken open. 
37 boxes containing Artillary Ammunition 
were removed by the miscreants. All the boxes 
were subsequently recovered but some of the 
contents are missing. The police are 
investigating the offence and some arrests have 
been made. 

RUSSIAN PILOTS IN INDIA 

323. SHRI P. C. MITRA : Will the 
Minister of DEFENCE be pleased to 
state i 

(a) whether a number of Russian Pilots 
came here to give test flights of M-8 
helicopters a number of which have been 
purchased by the Government of India ; 

(b) whether it is a fact that the Pilot were 
taken first by an Indian Air Force helicopter 
over the Eastern region of India to be c >vered 
by the test flight ; 

(c) whether after the flight the pilots told 
the Indian I. A. F. personnel that they could not 
flv their M-8 helicopter over the area in NEFA 
which were marked as Chinese in Soviet maps 
; and 

(d) if the answer to parts fa), (b) and 
(c) above be in the affirmative, what is'the 
reaction of the Government of India in 
this regard? 

THE MINISTER OF DEFENCE (SARDAR 
SWARAN    SINGH) :   (a) to 
(d) : A Russian team brought a 
Mi 8 holicopter to India recently for 
evaluation trials under Indian conditions. 
During the course of trials they did not 
agree to fly helicopter over certain areas. 
The matter was taken up with the Soviet 
authorities who stated that this had happ 
ened due to a misunderstanding and 
immediately reassured that there could be 
no question of Russian pilots not flying 
the helicopters in accordance with our 
instructions. 

TALKS WITH INDONESIA FOR PRICES 
OF PEPPER 

324. CHAUDHARY A. MOHAM 
MAD : Will the Minister of FOREIGN 
TRADE AND SUPPLY be pleased to 
state  : 

(a) whether it is a fact that bilateral talks are 
to be held with Indonesia to formulate 
proposals for securing better prices for pepper 
in the world market ; 
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(b) if so, what are the details of the issues 
to be discussed ; and 

(c) when the meetine; is likely to be held? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY RAM SEWAK) : 

(a) t > (c): The question of evolving some 
arrangement to safeguard the unit price of 
pepper was inter alia discussed between 
officials of the two countries. The talks were 
exploratory in nature, and are likel> to be 
continued further. 

325 [Transferred to the 30th July, 1969.] 

Re Starred Question No. 100 

THE DEPUTY CHAIRMAN i   THE 
Chair does not permit it.   That ends the 
m;ifter.. 

REFERENCE TO        
CALLINGATTENTION   NOTICE RE   
RIOTINGAND POLICE FIRING AT 

VILLAGEKANKI ON THE BORDER OF 
BIHARAND WEST BENGAL 

THE DEPUTY CHAIRMAN : There are 
two calling attention notices that [ ruled out. 
Mr. Sharma came to my Chamber and asked 
me and 1 said he may mention it for one or 
two minutes. Mr. Ra.inarain also said that he 
had given notice. I checked and found that 
they had given simultaneously. I have per-
mitted Mr. Sharma to mention it. You may 
also mention it for one or two minutes. 

SHRI   ANANT PRASAD  SHARMA 
(Bihar) 1 Madam. I wish to draw your 
attention and the attention of the House that a 
very serious situation is prevailing on the 
border of Bihar and West Bengal. I understand 
that the cal l ing attention notice which I gave 
regarding the rioting and police firing at 
village Kanki in Police Station Chakalia which 
falls on the border of Bihar and West Bengal. 

SHRI A. P. CHATTERJEE (West Bengal) :    
Madam, on a point of order.. 

THE DEPUTY CHAIRMAN : Please 
sit down.............  

SHRI ANANT PRASAD SHARMA r 
No point of order. 

SHRI   A.   P.   CHATTERJEE :    Yovi 
hear my point of order 

 

SHR     M.    M.   DHARIA 1   This   is 
not allowed under the Rules. 
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SHRI ANANT PRASAD SHARMA : 
Please listen tone first. 

THE DEPUTY CHAIRMAN i Please sit 
down Mr. Ch; tterjee. 

SHRI A. P. «:H\TTERJ£E I I am not 
challenging y< ur consent. I am raising a point 
of ordei You please hear my point of order. I 
am rising on a point of older. 

(7 terruption) 

SHRI ANANT PRASAD SHARMA i A 
very serious s tuation is prevailing in that area. 
The Varxist Communists have created a serious 
situation. As a result of that section 144 has 
been promulgated in that area of Bihar. I am 
very much surprised why thi' is not being 
allowed. 

(!/, erruption) 

 
SHRI A. P. CI [ATTERJEE i Madam-, I 

want to know vhy actually a point of order is 
not beh g admitted. 

THE DEPUTE CHAIRMAN i I will tell you 
one thin^. Take your set. It is in the discretion o 
' the Chair to permit any member to raise i ny 
issue for one or two minutes. This las been out 
practice and I have allow d Mr. Sharma to do it 
for just two minu es. 

SHRI A. P. C iATTERJEE : That is not the 
point wh ch I am raising. I am not challenging 
y lur permission? 

THE DEPUTE CHAIRMAN I Please sit 
down. Please ;it down. 

A. P. CHATTERJEE I I am raising another 
question altogether. Why should you think that 
I am challenging your permission ? 

(/« irruption) 
THE  DEPUTY   CHAIRMAN i    You 

proceed. Mr. Sh; rma. 

SHRI ANANT PRASAD SHARMA ' 
The situation in that Bihar area which is on the 
border ol Bihar is very serious. Section 144 has 
b.-en promulgated by the Bihar Governmei t, 
and those who are operating in that area, the 
West Bengal Marxist Communists or 
Naxalites, have created a reign o' terror, and 
that is the 

reason wny the Bihar Government has already 
taken that step. But I am surpris" ed that this 
Calling Attention notice has been disallowed in 
this respect, although the Telengana question is 
being allowed to be discussed, and perhaps it is 
because of fear of the West Bengal Government 
which is ruled by the Marxists that the 
Government is not accepting this point of view. 
Therefore, I am urging. Madam, that a very 
serious view should be taken by the 
Government of India and necessary arrangement 
should be made to put down those Marxist 
people in that area. 

{Interruption) 

THE DEPUTY CHAIRMAN i    I am 
allowing anyone to say anything. 

SHRI  A.  P.  CHATTERJEE i    I  am 
standing on my right. May I draw your attention 
to rule 258 of the Rules of Procedure? After all 
it is a rule framed by the consent of the House. 
These rules cannot be violated by any Member 
of the House including the Chair, if I may say 
so with respect. Rule 258 just look at it. You 
did not allow me to raise a point of order. It 
says : "Any member may at any time submit a 
point of order for the decision of the Chairman, 
but in doing so, shall confine himself to stating 
the point." 

THE DEPUTY CHAIRMAN i There is no 
point of order. I want Mr. Raj-narain to say his 
point. 

SHRI A. P. CHATTERJEE i You may 
rule the point out of order. Will you kindly 
allow me? If I raise a point of order you may 
rule it out saying that it is not a point of order. 
But unless I say it, how do you say that it is not 
a point of order? I cannot understand this. This 
is not an attitude we can accept from the Chair. 

THE DEPUTY CHAIRMAN t You should 
have my permission to speak. 

SHRI A. P. CHATTERJEE : If I rise to state 
a point of order, you must allow me, the Chair 
must allow me to raise it. 

THE DEPUTY CHAIRMAN: Say it now. 
SHRI A. P. CHATTERJEE i why did you 

not allow me to raise it at thai time ? I do not 
understand this. This is a rule which is flouted 
by the Chair. This is a rule which is framed by 
the consent of the House. I am raising my point 
of ordef 
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SHRI ANANT PRASAD SHAR.MA : It is 
such a serious stituation that has developed 
there that is must be discussed here. 

THE   DEPUTY   CHAIRMAN I   Mr. 
Rajnarain. (.Interruptions) No, Mr. Chatter. ee 
you have finished. 

SHRI A. P. CHATTERJEE : According to 
the rule, I have every right to raise a point of 
order. You may rule it out. But I have a right to 
raise my point of order. As far as the question 
of the disturbances alleged to have taken place 
in the village of.... 

THE DEPUTY CHAIRMAN: I am not going 
to allow you to speak on that. I will also quote 
the rule about the point of order. A point of 
order cannot take all the subjects within its 
purview. A point of order is only an 
interpretation of the rules. 

Mr. Rajnarain. 
SHRI A. P. CHATTERJEE    :     Let 

me place my point of order first. 
(.Interruptions) 

Why don't you allow me to place my poin1 of 
order ? 

THE DEPUTY CHAIRMAN i 1 am not 
going to allow you to make a speech. I have 
seen the rule you have quoted and I am strictly 
adhering to the rule. There is nothing more. 

SHRI A. P. CHATTERJEE  t I am 
only placing that. But I will have first to gjve 
the preamble. 

THE DEPUTY CHAIRMAN i No 
preamble................  

SHRI A. P. CHATTERJEE i I have not got 
a mountain 

(Interruptions) 

THE DEPUTY CHAIRMAN i You have 
cited the rule and I am following it very 
strictly. You cannot say anything outside of it. 
you can only question me why I allowed it. 
That is all and nothing more. 

SHRI N1REN GHOSH (West Bengal) : 
Any point of order  ______  

(Interruptions) 
SHRI A. P. CHATTERJEE i Lel me raise it. 

1 have not raised it. My point of order is that as 
far as the Rules of Procedure and Conduct of 
Business of 

this House is concerned, no Member can raise 
on the floor of the House any question as to the 
law and order situation in respect of a State 
because that is the subject-matter of the State 
concerned. 

SOME HON. MEMBERS : No, No. 
Question. 

SHRI A. P. CHATTERJEE l The law 
and order situation prevailing in Bihar or 
West Bengal is completely out of order 
as far as the ______  

THE  DEPUTY   CHAIRMAN   i   Let 
me answer. He has raised the point that it is a 
State matter and that it should not be raised on 
the floor of the House. I agree with him. That is 
why the Calling Attention Notice was rejected. 
But the practice has been there in this House, 
which gradually should vanish and there should 
be no zero hour. But we are gradually doing it. 
Therefore, since that convention has been laid 
down, we are adhering to that. He came and 
asked me. He (Shri Rajnarain) also asked me. I 
am allowing Mr. Rajnarain to say about it very 
briefly. 

Mr. Rajnarain. 

 



797 Paper L rid 24 JULY 1969 ] on the Table 798 

 

THE DEPUTE  CHAIRMAN : Papers to be 
laid on tlie Table. 

SHRI NIREN GHOSH : Madam ... 

THE  DEPUTY   CHAIRMAN   :   No 
more. 

SHRI NIREN GHOSH : You should allow 
me. 

(lnteri uptions) 

SEVERAL    HON.   MEMBERS : No, no. 
SHRI NIREN GHOSH : It is a scandal and 

what not. 

PAPERS LAID ON THE TABLE 

PAPERS UNDER IHE TARIFF COMMISSION  
ACT,   1951 

THE MINISTER OF FOREIGN TRADE 
AND SUPPLY (SHRI B. R. BHAGAT) : 
Madam. I beg to lay on the table under sub-
section (2) of section 16 of the Tariff 
Commission Act, 1951, a copy each of the 
following papers :— 

(i) Report (1962) of the Tariff Com-
mission on the Prices of Cotton Yarn and 
Cloth. 

(ii) Government Resolution No. 1 (15)-
Tax(1)/66-Tax (A) dated the 15th May,   
1969   (In   English  and   Hindi) 

( i i i )  Statement under the proviso to sub-
section (2) of section 16 of the Tariff 
Commission Act, 1951, explaining the 
reasons why the documents referred to at (i) 
and (ii) above could not be laid within the 
period mentioned in that sub-section. 

[Placed in Library See. No. LT-1432/69 
for (i) to ( i i i ) . ]  

NOTIFICATIONS UNDER  TIIE ESSENTIAL-
COMMODITIES ACT. 1955 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (CHOWDHARY  RAM 
SEWAK) : Madam, I beg to lay on the 
Table—a copy each of the following 
Notifications of the Ministry of Foreign Trade 
and Supply (Department of Foreign Trade), 
under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955: — 

(i) Notification S. O. No. 1395, dated 3rd 
April, 1969 (in English), publishing the 
Essential Commodities (Regulation of 
Production and Distribution for Purposes of 
Export) (First Amendment) Order, 1969. 

(ii) Notification S. O. No. 1396, dated the 
3rd April, 1969 (in Hindi), publishing the 
Essential Commodities (Regulation of 
Production and Distribution for Purposes of 
Export) (First Amendment) Order, 1969. 

[Placed in Library. See No. LT.-1295/69 
for (i) and (ii)]. 



799 Monopolies and    [ RAJYA SABHA ]    Restrictive Trade Practices Bill, 1967    800 

NOTIFICATIONS UNDER THE EXPORT 
(QUALITY CONTROL AND INSPECTION) ACT, 

1963 
CHOWDHARY RAM SEWAK i Madam, I 

also beg to lay on the Table a copy each of the 
following Notifications of the Ministry of 
Foreign Trade and Supply, under sub-section 
(3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963: — 

(i) Notification S. O. 2413, dated the 
24th May, 1969 (in English), publishing the 
Export Inspection Council Contributory 
Provident Fund Rules, 1969. 

(ii) Notification S. O. No. 2414, dated 
the 24th May, 1969 (in English), publishing 
the Export Inspection Agency Contributory 
Provident Fund Rules, 1969. 

(iii) Notification S. O. No. 2335 dated 
the 12th June, 1969 (in English) publishing 
the Export of Ceramic Products 
(Inspection)  Rules,   1969. 

(iv) Notification S. O. No. 2459, dated 
the 26th June, 1969 (in English and Hindi), 
publishing the Export of PVC Leather 
Cloth (Inspection) Amendment Rule*. 
1%'J. 

[Placed in Library. See No. LT-1296/69 
for   (i) to (iv).] 

THE MONOPOLIES AND RESTRIC-
TIVE   TRADE PRACTICES BILL. 

1967—contd. 

CLAUSE 4—APPLICATION OF OTHER LAWS 
NOT BARRED 

THE   DEPUTY   CHAIRMAN   i   We 
had finished yesterday clause 3. Now we 
come to clause 4. There are two amendments, 
one in the name of Mr. Fakhruddin Ali 
Ahmed and another in the name of Mr. 
Krishan Kant. 

SHRI K. SUNDARAM (Tamil Nadu) : 
Madam,   1   want   to   ask a  clarification 

THE   DEPUTY  CHAIRMAN   :   No 
clarification. It  is all over. 

SHRI K. SUNDARAM : The Minister did 
not say that he is placing The papers on the 
table. We did not hear it. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS (SHRI 
FAKHRUDDIN ALI AHMED )i Madam, I 
move : 

"That at pige 11, for the existing clause 4, 
the following be substituted, namely i— 

4. (1) Save as otherwise provided in 
sub-section (2) or elsewhere in this Act, 
the provisions of this Act Shall be in 
addition to, and not in derogation of, any 
other law for the time being in force. 

(2) Notwithstanding anything con-
tained in section 3 or elsewhere in this 
Act, so much of the provisions of this 
Act, as relate to matters in respect of 
which specific provisions exist in the— 

(i) Reserve Bank of India Act, 1934 
(2 of 1934), or the Banking Regulation 
Act, 19-19 (10 of 1949) or 

fii) State Bank of India Act, 1955 (23 
of 1955), or the State Bank of India 
(Subsidiary Banks) Act,  1959 (38 of 
1959), or 

(iii)  Insurance Act, 1938 (4 of 1938). shall 
not apply to a banking company, the State 
Bank of India or a subsidiary bank, as defined 
in the State Bank of India (Subsidiary Banks) 
Act, 1959 (38 of 1959), or an insurer, as the 
case may be." SHRI KRISHAN KANT 
(Haryana). Madam, I move I 

"That in the Notice of Amendment (List 
No. 1) dated the I8th July. 1969 in 
amendment No. 1, in sub-clause, of 
proposed clause 4, for the word 'specific' the 
words 'specifically the same or similar' be 
substituted." 

The   Questions   were   proposed. 
SHRI FAKHRUDDIN ALI AHMED i 

The purpose of this amendment is with regard 
to such matters for which specific provisions 
have been made in the present bill, and this Bill 
will have no application if there are such 
specific provisions in the Reserve Bank of India 
Act, the State Bank of India Act, and the 
Insurance Act. That is the purpose of   my 
amendment. 

SHRI KRISHAN KANT i I welcome 
really the amendment which the non- 
Minister has moved because 
it clarifies clause 4. But I was 
thinking   that   the   amendment     which 



801 Motwpok-s and |24 JULY 1969 ]     Restrictive Trade Practices Bill, 1967  802 

1 have tabled will clarify it more, because the 
words are \$| ecific provisions exist*. 
"Specific" is a legal term. But 1 have said 
"specifically the same or similar". It moans that 
any court will not come in the way of its 
interpretation. My amendment to the an 
endment of the hon. Minister will c irify the 
situtation so that the legal interpretation cannot 
go wrong and the purpose is p;operly served. I 
request the Minister to kindly accept my amend 
nent. 

THE DEPUn   CHAIRMAN   :   Are 
you  accepting   lis  amendment? 

SHRI FAKHR 1DDIN ALI AHMED : I am 
sorry,'lea mot accept that amendment for two 
r< isons. One is that we have used the wo ds 
'specific provisions', and if we substit te these 
words by 'specifically the » nc or similar' pro-
visions, then it w II create difficulties and will 
be liable o different interpretations. The 
objective which the hon. Member had ha; been 
served by the nationalisation o; the banks and 
therefore I hope he will r it pi ess it. 

THE DEPirr' CHAIRMAN : Mr. Krishan 
Kant, an you withdrawing your amendment ? 

SHRI KRISHAN KANT i I am withdrawing 
it. 

SHRI   BABUPHAI   M.   CHINAl   : 
We have not gi en him permission to 
withdraw. 

THE   DEPOT"    CHAIRMAN   :   Has 
he the leave of   he House to withdraw it? 

*The amendme <t was, by leave, withdrawn. 

THE  DEPUTY  CHAIRMAN   :  The 
question is : 

"That at page 11 for the existing clause 4, 
the following be substituted namely:— 

'4. (1) Save as otherwise provided in 
sub-section ( !) or elsewhere in this Act, 
the provisions of this Act shall be in 
additic n to, and not in derogation of, any 
otheT law for the time being in fore . 

♦For  text of  amendment, vide col 800 supra. 

(2) Notwithstanding anything con 
tained in section 3 or elsewhere in 
this Act, so much of the provisions 
of this Act, as relate to matters in 
respect of which specific provision 
exist  in  the  --------  

(i) Reserve Bank of India Act, 1934 
(2 of 1934), or the Banking Regulation 
Act, 1949 (10 of 1949) or 

(ii) State Bank of India Act, 1955 (23 
of 1955), or the State Bank of India 
(Subsidiary Banks) Act, 1959 (38 of 
1959), or 

( i i i )  Insurance Act, 1938 (4 of 
1938), shall not apply to a banking 
company, the State Bank of India or a 
subsidiary bank, as defined in the State 
Bank of India (Subsidiary Banks) Act. 
1959 C38 of 1959), or an insurer, as the 
case may be.'" 

The  motion   was adopted. 

THE DEPUTY  CHAIRMAN   :   The 
question is : 

"That clause 4, as amended, stand part of 
the Bill". 
The motion was adopted. 

Clause 4. as amended, was added to the   
Bill. 

CLAUSE 5—ESTABLIHEMENT AND  CONSTI-
TUTION OF THE COMM1SSON 

SHRI KRISHAN KANT : Madam I move    

SHRIBABUBHA1 M. CHINA! (Maha-
rashtra) : He should give an undertaking that 
he will not withdraw it. Otherwise, it will take 
the time of the House, his moving. Either he 
moves it and faces it, or withdraws it now. 

SHRI M. P. BHARGAVA (Ultar Pradesh): 
He wants to move so that the amendment 
could go on record. 

SHRI KRISHAN KANTi Madam, I move : 
"That at page 12. line 17, after the word, 

"person" the words "did not', be inserted". 

Madam, I am moving this amendment 
because I want to express my point of view 
before the Government and the hon'ble 
Minister- .. 
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SHRI BHUPESH GUPTA (West Ben-gil): 
Oi a point of order. Amendments are not 
nuant for expressing points of view. 

THE DEPUTY CHAIRMAN: Now, 
please do not waste time. 

SHRI BHUPESH GUPTA : If you do 
not have the courage of conviction, you can 
withdraw now. 

SHRI A. P. CHATTERJEE (West 
Bengal): He has nothing to say. Why should 
he take the time of the House? Government 
will not accept it. 

SHRI KRISHAN KANT :    How can 
you say that the Government will not accept 
it ? How can you presume that ? Now, sub-
clause   (3) of clause 5 says: 

"Before appointing any person as a 
member of the Commission the Central 
Government shall satisfy itself that the 
person does not, and will not, have any 
such financial or other interest as is likely 
to affect prejudicially his functions as such 
member." 

It is not only "does not" and "willnot" but I 
have said "did not have" any financial 
interest. What happened in Madhya Pradesh? 
The Birlas wanted excise duty on Gwalior 
Rayons to be written off or, rather, not to be 
applied to it. They applied to the Government 
and the Government appointed a Committee 
of all the parties to decide whether excise 
duty should be removed from the Birlas or 
not. On that Committee the Advocate-General 
of Madhya Pradesh appeared and pleaded that 
the excise duty should not be levied. In the 
meanwhile the then Chief Minister decided to 
take away the whole issue from tha 
Committee and he wanted the Advocate-
General to decide about this issue. It was 
known that the Advocate-General had 
appeared for the Birlas for eight or ten times 
earlier. He should not have been appointed. 
Because of the earlier commitment and 
engagement with the Birlas it was known that 
that person could not be a judicial person to 
decide about it. So while taking a decision 
about his appointment at the Monopolies 
Enquiry Commission it was very necessary to 
see that the person should be above suspicion. 
He may not be connected now or in future. 
That is a different thing. An advocate cannot 
have a continued interest in one 

pirty. He may have permanent interest with 
the Birlas, may not have interest at the 
moment, now. Therefore, it is very necessary 
that the person who has had any interest 
should not be included. May I know from the 
hon'ble Minister whether this simple 
amendment of mine will be accepted  or  not? 

The  question   was proposed. 

SHRI FAKHRUDDIN ALI AHMAD : 
Madam, the most important thing is that the 
person to be appointed should not have any 
interest at the time when appointment has to 
be considered. If we accept the amendment 
suggested by my hon. friend, then a person 
who had been having interest thirty or forty 
years ago would also be debarred from being 
considered. And that is a very unreasonable 
thing. A person might have been having some 
connections fifteen or twenty years ago but he 
may not be having any financial interest now. 
Therefore that may be left to the good sense 
of the Government. A person who is having 
any interest at the time when appointment is 
being made, only he will be debarred from 
being considered. I hope he will withdraw his 
amendment. 

THE DEPUTY   CHAIRMAN : What 
do you say, Mr. Krishan Kant? 

SHRI BABUBHAI M. CHINA! : I 
strongly object to any withdrawal. I want   
division on it. 

THE DEPUTY CHAIRMAN : I shall put 
Mr. Krishan Kant's amendment to the vote.   
The question is: 

"That at page 12, line 17, after the word 
'person' the words 'did not,' be inserted." 

The motion was negatived. 

THE   DEPUTY CHAIRMAN  I   The 
question is : 

"That clause 5 stand'part of the Bill." 

The motion was adopted. Clause 5 was 

added to the Bill. Clauses 6 to 15 were 

added to the Bill. 



805    Monopolies a„d [ 24 JULY 1969/   Restrict Trad, PracUccs BUI, mi 806 
NEW   "LAUSE 15 A 

SHRf   DAHYABHAI    V.   PATEL 
(Gujarat): Mad .m, I move i— 

10. "That a: page 15, after line 40, the 
following new clause be inserted, namely 
:— 

'15 A. 1 IC Central Government, 
whenever i thinks necessary but always 
with the consent of the Monopolies 
Commission, shall, from time 1  time, 
review the undertakings to v hich this Act 
shall not apply, in p xticular to such of the 
undertaking; as are engaged in 

(a) prii rity industries, 
(b) dep ession-hit        industries and 

(c) pric ;-controlled industries, 

as need ex mption from the provisions of 
Chapter III of this Act to increase at short 
notice their production or demand in the 
interests of the natu lal economy." 

Madam, the i bject of my clause is to help 
the Govei lment with the avowed object of 
incre; sing production in this country. I am a 
raid the Government has been misguided i ito 
taking up this measure with such a swc sping 
speed that they do not seem to ha' e been able 
to give due consideration tl at such a measure 
would deserve. It is evident from the fact that 
even to the last lay, today, when this Bill has 
come before us, the hon'bie Minister has got 
certain imendments to place before us. This vei 
y fact speaks so eloquently that the Gov rnment 
has not been able to give the attertion that such 
a measure would deserve. ! have been 
complaining of this. I have t ied to co-operate 
with the Government. I im not trying to 
obstruct the Government if the Government 
wants to curb monopc ;:s. But what I do want 
is that the Government should not do anything 
that is going to stifle the normal progress of the 
industries in this country. Do we want 
industries to progress? Do we want this 
country to rise? Do we want exports to be 
increased? It is for this very simple reason th it 
I have given this simple amendment. Aft>r all, it 
is the Government that is going to decide. I am 
not going to decide. I am giving a clause which 
will be helpful. It is a permissive clause and I 
hope the h< n. Minister will see the 
reasonableness   if my plea. 

There are certain industries which may be 
priority industries. As I pointed out, certain 
industries are hit by depression. Then the 
Government goes out of its way to give export 
bounties and what not. I am not against it. I 
want more and more bounties to be given. I 
want our industries to prosper. I pointed out 
yesterday that certain provisions of this Bill 
are overlapping, that the price control 
regulation already exists and such powers are 
really not necessary. By this new subclause I 
want specifically to give the Government 
powers to take quick action to exempt certain 
industries as and when necessary so that these 
industries can progress without being hampered 
by the different provisions of this Bill. The 
complicated provisions of some of the clauses 
that we have just approved are such that an 
ordinary person will not be able to read   into 
it. 

Then there is the question of inter-connected 
undertaking. It is a very important matter. But 
unfortunately we have not even discussed it in 
this House sufficiently It is so complicated. A 
problem was placed 
Sn ^eS

t\M,e,mber' Mr" Himmatsin-gka before the 
Minister but no solution could be given, where 
you can call an undertaking an inter-connected 
undertaking and where it is not. There is no 
dividing line. Therefore, I suggest that the 
Government in its own interest should accept 
the reasonable suggestion that I am making 
which is going to help the Government. And it 
is their discretion I do not want to go beyond 
it. Whenever such a situation arises the 
Government should at least have such power 
Thev find themselves in difficulty. It is because 
they legislate in such a haste. Examples are not 
lacking. Government is always anxious to 
assume powers which are really not necessary 
while they do not bother about what is really 
necessary. If I am to give an example, this was 
borne out by the type of reply they gave this 
morning during the Question Hour about the 
Bihar-Bengal border. That should take the 
attention of the Government much more than 
this thing I would appeal to the Government to 
adopt a more reasonable attitude and not be 
driven in by some people who are not in-
terested in the growth of industries in this 
country. They are interested in those who are 
driving them into this menace. 

The question was proposed. 
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SHRl CH\NDRA SHEKHAR (Uttar 
Pradesh) : Madam, I oppose the amendment 
moved by my respected friend, Mr. Dahyabhai 
Patel. 

SHRl DAHYABHAI V. PATEL : Not 
surprised at all. 

SHRI CHANDRA SHEKH\R : 1 am not at 
all surprised at his speech. But 1 want to warn 
the Government that the problem at the border 
of West Bengal and Bihar cannot be tackled if 
you take it as only a law and order problem. I 
am one of those who brieve in Parliamentary 
democracy    . 

SHRl   DAHYABHAI   V.   PATEL : Oh. 

SHRl CH4NDRA SHEKHAR:.   .   . who 
believe in democratic functioning. 

SHRI DAHYABHAI V.   PATEL : Is 
this parliamentary democracy? 

SHRI CHANDRA SHEKHAR :   But 
it is the rubbish which is spread by the 
Swatantra and Jan Sangh people which creates 
economic disparity. They always plead for 
economic disparity which creates social tensions 
and these strains. If social tensions and strains 
are there, if monopolies are allowed to grow 
and the aspirations of the common men are not 
attended to, there will be a serious strain on our 
democratic functioning. I am sorry to say that 
whatever step, you may take you cannot 
continue this parliamentary democracy if you 
do not curb the growth of monopoly. There has 
been pressure and there has been a sort of 
hysteria among those persons who support the 
monopolies especially during the last week. 
When they see tha* something is moving fast in 
order to bring about a social transformation they 
bring allsorts of pressures. I am happy that the 
Government has mustered some courage to 
move in the right direction. I hope the Minister 
will not only have this Bill pissed, but 
immediately after enactment appoint the 
Monopolies Commission, and that the persons 
in the Monopolies Commission will be of good 
repute, honesty and integrity so that people may 
have faith. And only by reviving the faith of the 
common man who is starving —the teeming 
millions—we shall be able to continue economic 
development and also enable parliamentary 
democracy to survive. 

Thank you.  

SHRl DAHYABHAI V. PATEL : In this 
connection. Madam. I had made a request for 
being supplied with a copy of the report of the 
enquiry into the Industrial Licensing Policy. A 
copy was supplied to Mr. Chandra Shekhar 
because he has a loud voice. I have not been 
supplied with a copy even though I have asked 
for it in writing. Is this the way that we are 
going to be treated? Is it because that Mr. 
Chandra Shekhar gets up and supports the 
Minister every time that this favour is being 
shown to him? 

SHRl CHA.NDRA SHEKHAR : Madam. I 
got that copy from the Library and now I have 
returned it to the Library. If the hon. Member 
has any interest, he can go there and take it. 
There are four or five copies in the Library. 
But unfortunately, Mr. Patel has nothing to do 
with Library and books. 

SHRI BHUPESH GUPTA : This is a 
reflection on the hon. Member. I would not 
allow any reflection on my friend, Mr. 
Dahyabhai Patel. After all, his speeches are 
prepared by Chambers of Commerce. Why 
should he go to the Library? 

(Interruptions) 
t 

SHRl ABID ALI (Maharashtra) : His 
speeches are drafted in Russian and Chinese 
embassies. That also he should not forget. 
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SHRI KOTA ''UNNAIAH (Andhra 
Pradesh) i Madai l Deputy Chairman, I 
would like to congratulate the Minister for 
bringing .   . 

THE DEPUTY CHAIRMAN I No, we 
are discussing ame idments now. 

SHRI KOTA PI NNAIAHi I am only 
speaking on the mendment moved by Mr. 
Dahyabhai »atel. I would only request Mr. 
Patel ti withdraw it in all fairness. If he wants 
to fight out the Communists, as Ion? as there 
is poverty, as long as there is pjnury, as 
long as there is difficulty for the down 
trodden, oppressed and depressed classes in 
this country to acquire apiece :>f land to 
construct their houses, and t ley are at the 
tender mercies of these landlords and these 
monopolists, and as lo-ig as these economic 
disparities exist, you cannot fight out the 
Communists. If anybody is really interested 
in fighting out the Communists or in 
fighting out poverty and ignorance, he 
should support his Bill in all earnestness. 

DR. Z. A. AHMAD i The Communists are 
to be fought to keep those disparities. Otherwise 
why should they right the Communists?. 

SHRI KOTA PUNNAlAHi So, unless this 
is done, there will not be any salvation for the 
plight of the millions of people here. I not only 
welcome this Bill, but I am really happy that 
bank nationalisation is taking place. But it is 
not enough if we only pass Bills here. We 
should see that there is effective 
implementation so that the fruits go to the 
suffering millions of this country. 

SHRI FAKHRUDDIN ALl AHMED i 
Madam, most of the speeches would have been 
more suitable when the first reading of the Bill 
was before the House. Now, so far as the 
amendment of Mr. Dahyabhai Patel is 
concerned, I do not know why he is moving 
this amendment, because if he had looked at 
the provisions of clause 28, he would have seen 
that what he wants to provide here, priority 
industries, depression-hit industries and so on 
will be taken into consideration by the 
Commission and the Central Government, and 
only after those facts are taken into 
consideration, these matters can arise. I do not 
know why he wants to put this new clause 
here. Therefore, I oppose its 

THE DEPUTY CHAIRMAN i Are you 
pressing  your  amendment,   Mr.   Patel? 

SHRI DAHYABHAI V. PATEL i Yes. I do 
not know what the Minister means by saying 
that there is something in some other clause. I 
think at this point it is necessary. 

THE DEPUTY CHAIRMAN i The 
question isi 

10. "That at page 15, after line 40, the 
following new clause be inserted, namely : 

"15A. The Central Government 
whenever it thinks ^necessary but always 
with the consent of the Monopolies 
Commission, shall, from time to time, 
review the undertakings to which this Act 
shall not apply, in particular to such of the 
undertakings as are engaged in — 

(a) priority industries. 
(A) depression-hit industries, and 
(c) price-controlled    industries. 
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[Deputy Chairman] as need exemption from 
the provisions of Chapter 111 of this Act 
to increase at short notice their 
production or demand in the interests of 
the national economy". 

The motion was negatived. 
THE DEPUTY  CHAIRMAN   i The 

question is l 
"That clauses 16 to 19 stand part of 

the Bill". 
The motion was adopted. 
Clauses  16 to   19   were added   to the Bill. 

PIATTSF   20.—UNDERTAKINGS  TO WHICH PART A 
OF CHAPTER HI APPLIES. 

SHRI   DAHYABHA1   V.      PATELi 
Madam, 1 move i 

11 "That at page 16 and 17, for lines 36 
to 40 and 1 to 8, respectively, the following 
be substituted, namely   I— 

"20. This   part   shall  apply   tote) an 
undertaking, the total value of the a 
ssets of which is not less than twenty 
crores of rupees; 

(b) an undertaking, the total 
value of the assets of which is not 
less than five crores of rupees but 
together with the assets of its inter 
connected companies is fifty crores 
of rupees; 

(c) a dominant undertaking— 
m where it is a single under 
taking, the value of its assets is 
not less than live  crores of  ru 
pees; or 

(/A where it consists of more than 
one undertaking, the sum-total of 
the value of the assets of all the 
inter-connected undertakings is not 
less than twenty crores of rupees". 

SHRI BHUPESH GUPTA i    Madam, I 
movei 

76 "That at page 17, line 1, for the words 
'twenty crores' the words 'five crores'   be 
substitude . 
The   questions   were proposed. 
SHRI DAHYABHAI V.  PATELi My 

Jr^rhnent is very simple. Here again I fedThe 
Government is going ahead with- 

out thinking of what they are doing.On the one 
hand they want to invite foreign capital. They 
want foreign collaboration. They want to 
embark upon industries like the petro-chemical 
industry where I presume there is going to be 
employed a large capital. If the Government had  
decided that there should be no private sector, it 
is a different matter. Nobody has yet made a 
statement from the Congress benches that they 
are not going to allow the private sector. 
Therefore, as long as the private sector is there 
and as long as you are interested in allowing 
industries to grow, I suggest that    my    
amendment   seeks to   give   a   certain   
amount of  protection to them. Particularly 
certain types of industries are   capital intensive 
industries and for those industries to put down a  
limit on capital  which  makes  them 
unworkable is  wrong.   I am requesting the 
Minister to reconsider    the matter. I see that he 
is in no mood to reconsider. But still I do it 
because I feel that it is not in the interests of the 
country  just to be driven by our friends   who  
are  against everything in this country. They do  
not want anything to grow. I know there are 
some people in the Congress Party who are 
better suited to be here. They seem to behaving 
their way today. But that will not   deter me 
from   doing my duty and expressing my views 
and making  my appeal to the Minister who is 
piloting the Bill. If the Minister has made up his 
mind like this and if he says, "I am not going to 
accept any amendment and let us not have a 
debate",  .   .   . (Interruptions) Somebody comes 
and says    something and that is passed. That is 
law. So, I would request the Minister, to clarify 
it. 

SHRI BHUPESH GUPTA :  Madam 
Deputy Chairman.   . 

THE DEPUTY CHAIRMAN: Please 
speak on your amendments, not on his 
amendments. 

SHRI BHUPESH GUPTA I I can speak on 
his amendments also and he can speak on 
that of mine and Dr. Ahmad can speak on 
both. 

My amendment relates to the provision 
concerning the concentration of economic 
power in Chapter III. This is very very 
important. My amendment is in the opposite 
direction to that of my friend, Mr. Dahyabhai 
Patel, and .  .  . 

SHRI   DAHYABHAI   V.   PATEL   i 
You always go in the opposite direction. 



 

SHRI BHUPESH GUPTA : That is my 
privilege and yours also. Our friend Mr. 
Dxhyabhai Pa el, has brought him-se f • 
believe that his line of thinking and his 
approach to the questions of economy lead to 
inceised production and are helpful to the 
p;osperity of the economy. Nothing is farther 
fro n truth than this. He always accuses us of 
saying something which gees against the 
interests of the development of natioi ai 
economy   .   .   . 

 

SHRI DAHYABHAI V. PATEL : Not only 
sayiag, but d"ing also . 

 

 

SHRI  BHUPESH  GUPTA :   If   Mr. 
Dahyabhai Patel rr s had a little time to study 
some books iven if he could not acquaint 
himself with libraries and such othe-- things—
they are evidently not worthy of his 
atterraon—he would have real ised that under 
communism production has gon eup as under no 
other system. He Would have realisec that one-
third of the World today is prospering at a very 
high rate of growth precisely under what we 
preach .  .  . 

SHRI LOK4NATH MISRA (Orissa): 
Because men are us ;d as beasts and materials 
there. 

SHRI BHUPESH GUPTA : . . .because it is 
notaccide ital. . . (Interruptions) It is part of 
history Within a matter of fifty years one of the 
most backward countries in the world, Soviet 
Russia, has become one of the greatest 
industrialised countries in the wo: Id, travelling 
side by Bide with the Unite States of America. 
The gentleman of fre enterprise will never 
understand such thir gs. So, I am not quarrelling 
with them. A er all, it is calculated ignorance 
and an occ tsional tirade in order to hide the 
truth. H; says he is opposed to m< nopolies. 
Then, why such amendment:,? Why this op 
losition to the Bill? 

SHRI   DAHYABHAI   V.   PATEL   : 
Madam, 7 have always said th 
I   but my >   is opposed to mono- 
polies. We orprise and 

ition. TIi at these   people 
do not want. 

SHRI Z. A. AHMAD: And free enterprise 
leads to mc"lopoly. It is the law of 
development. 

SHRI   BHUPESH    GUPTA   :    My 
friend, Mr. Dahyabhai Patel, understands 
stock exchange very well, but not such useless 
things as the law of development 5—14 RS/69 

and the law of economics. He does not 
understand that. He understands the law of 
money-getting. That is what he understands. No 
wonder that the champion here, our friend, Mr. 
Dahyabhai Patel, is saying that he is against 
monopoly. When it comes to the Residential 
election he chooses as his candidate a 
gentleman who modified the bank award 
against the interests of workers in order to 
appease the banlcowners. So much so that 
even a Congress Minister, Mr. Giri. had at one 
time found it difficult to continue in the 
Cabinet and he had resigned from the Cabinet. 
So we present our candidate, a former Labour 
Minister of the Government of India, who 
resigned on the question of the bank award, in 
the interests of the workers and the country, 
and you have presented Mr. Deshmukh, a 
former I.C.S. Official, who tampered with the 
bank award in order to attack the interests of 
the workers and appease the bank owners. The 
contrast stands there   .   .   ■ 

SHRI LOKANATH MISRA i On a point of 
clarification. Madr.m, Cf.n this House be used 
as a forum for propaganda for the 
Presidentship? 

SHRI Z. A. AHMAD : It is always done. 

SHRI BHUPESH GUPTA i These are facts 
of life. Madam, having said this now . .  . 

(.Interruptions) 
SHRI M. M. DHARIA (Maharashtra)! In 

the way of arguments Mr. Bhu-pesh Gupta has 
nicely made a propaganda. 

SHRI EHUPESH GUPTA i It is not a 
propaganda. Madam, by the very fact that you 
are in the Chair if we praise you as the glory of 
womanhood, is it propaganda? (Interruptions) 
No, no. So nothing is propaganda. 

I have suggested in my amendment to reduce 
the figure—my friends will note it—of 20 
crores. It is said— 

"its own assets together with the assets of 
its interconnected undertakings, ... is not 
less than twenty-crores of rupees." I think 
this is too high a figure. It would not be high 
in England, West Germany, the United 
States of America or France or even in Italy 
or Japan, but for our country where  there is   
capital   formation and 
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[Shri Bhupesh Gupta] 
concentration of a particular type, where on 
the one hand we have got very few at the top 
and on the other small industrialists do not 
have that much capital, I think the figure of 
20 crores is too high. That is to say that those 
concerns with 15 crores of assets will not come 
within the mischief or the range or the reach of 
this Bill. This is wrong. That is why I have 
suggested five crores. Recently the Licensing 
Committee that went into the question of 
industrial licensing has revealed how twenty 
big business houses have cornered everything 
and crushed everybody. Therefore, it is 
necessary to protect the smaller industrialists. 
Mr. Patel seems to think that we are against 
the private sector. We are not against the 
private sector as such in our present economic 
conditions. We are against the monopolists. 
Mr. Chandra Shekhar and I, Mr. Dharia, Mr. 
Krishan Kant and Dr. Ahmad and many 
others on this side, are all agreed on this one 
point that monopolies should be curbed, and 
that is why we are working together despite 
our manifold differences on many matters. 
And we have succeeded in making the 
Government nationalised the tycoon banks of 
the country.. . 

SHRI   LOKANATH   MISRA :    Mr. 
Bhupesh Gupta, what are your differences ? Is 
there any difference between Mr. Chandra 
Shekhar and you ? 

SHRI BHUPESH GUPTA l Yes, the 
greatest difference which I would like to point 
out is that Mr. Chandra Shekhar has a beard 
and I do not have it.   .   . 

(Interruptions) 

SHRI LOKANATH MISRA l But 
whenever I see you I am reminded of Mr. 
Bulganin who had a beard. 

SHRI BHUPESH GUPTA I When you see 
me you are reminded of Mr. Bulganin but 
you cannot see even Mr. Chandra Shekhar 
here. You have to see Mr.   Bulganin there 
and contemplate. 

So I say these suggestions should be 
accepted. They are intended to protect the 
small and medium industries. It is at the 
same time intended to control and curb the 
bigger ones at the top which really function to 
the detriment not only of the nation but also 
of the smaller fries in the country. 

SHRI    CHANDRA   SHEKHAR : In 
the Select   Committee this was discussed in 
detail. I was also of the view which Mr. Gupta 
has expressed but a via media was found out and 
we agreed to this proposal Underthe 
circumstances I shall request Mr. Patel to 
withdraw his amendment. The only point I wish 
to make is that Mr. Patel said that there are some 
people in the Congress who should have been 
better in the Communist Party and indirectly or 
unwittingly Mr. Patel gives respectability   to 
the   Communist   Party   which perhaps he does 
not mean but I want   to remind    Mr. Patel—I 
need not remind him because traditionally he 
should know more about the Congress  than  
myself but in order to refresh his memory I want 
to remind Viim—that as back as in 1907 the late  
Pheroz  Shah  Mehta   mentioned  or 
complained  against  the  monopolies.  In 1931 
the Congress Party passed a Resolution in 
Karachi and said that there should be no 
monopolies in the country. In 1938 under the 
Presidentship of Netaji Subhas Chandra Bose 
the Industries   Ministers of the various States 
assembled in a conference and passed a 
Resolution and said that  there   should   be  no    
monopolies. Soon after that a committee was 
appointed under the chairmanship of Pandit 
Nehru. After that, in 1947 the economic 
programme of the AICC was formulated in 
which the bank nationalisation and curbing of 
monopolies     were   envisaged.    I    hope Mr. 
Patel, though he has gone to a wrong camp, 
should not forget all the good old things. I do 
not want to mention his great, illustrious father 
but Mr. Patel himself was in the national 
movement   and all these resolutions and 
programmes  were adopted by the Congress 
from 1907 to 1967 and at least till 1948 Mr. 
Patel was in the Congress Party. If he has no 
honour or respect for that period, at least let us 
enjoy that honour and respect for the great  
Congress  organisation which   had adopted all 
these resolutions. 

SHRI DAHYABHAI V. PATEL : Since my 
name has been used and a certain 
misunderstanding has been created, let me 
point out that from the beginning I have said 
that my Party has been agains the monopolies. I 
have said even in the Minute of Dissent but 
Mr. Chandra Shekhar has learnt the 
Communist way of propaganda and goes on 
repeating something which is untrue and this is 
like giving a dog a bad name before kill ing it. 
Mr. Chandra Shekhar and his friends are 
anxious to do it but I will not submit to it. I 
will persist in saying what I think is  right 
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Let Mr. Chandra Shekhar see how many I 
people in the last 10 or 15 years are cardholders 
who are  in   his  party   and   his I Government 
and then think. 

(Inn ruptions) 

SHRI FAKHRUDDIN ALT AHMED i 
So far as the issues nvolved in both these 
amendments are concerned, they are very 
limited ones and I would reply to both these 
amendments. >o far as Mr. Patel's amendment 
is concerned, he wants to confine it to 
undertaki igs themselves and if we accept it, 
that will defeat the very purpose of the Bill bee 
mse we want to confine it not only to 
undertakings but also to other business 
groups. Our intention is to cover some groups 
not to particular undertakings. Therefore, I 
cannot accept his amendment. It will defeat the 
very purpose of the Bill. 

So far as Mr. Gupta's amendment is 
concerned, he want: to reduce the limit from 
20 crores to 5 crores. We have considered this 
mattei very carefully and according to our 
estimate the limit of 20 crores covers as many 
as 33 business houses and if we accept 5 
croTes, it will cover all the 75 houses of 
business which have been mentioned by the 
Monopolies Commission. In fac their grievance 
is only about 25 houses. II is going to cover 33 
houses and this mi ter was gone into by the 
Select Commit! je and they have said that this 
20 crore limit is the proper thing. So I hope 
both the Members will withdraw their 
amendments. 

THE DEPUTY    CHAIRMAN   : The 
questonisi 

11. "That at piges 16 and 17, for lines 36 
to 40 an I 1 to 8, respectively the following 
be substituted,    namely: 

'20. This pa t shall apply to— 

(a) an undertaking, the total value 
of theussets of which is not less than 
twenty crores   of rupees; 

(b) an undertaking, the total value 
of the assets of which is not less than 
fiv< crores of rupees but together with 
the assets of its interconnected 
companies is fifty crores of rupees; 

(c) a domnant undertaking— 

(i) when it is a single under-
taking, the value of its assets is not 
less tha l five crores of rupees; 

fii) where it consists of more than one 
undertaking, the sum-total of the value of 
the assets of all the inter-connected 
undertakings is not less than twenty crores 
of rupees." 

The motion  was negatived. 
THE DEPUTY    CHAIRMAN : The 

question is : 

26. "That at page 17, line 1, for the 
words 'twenty crores' the words 'five 
crores' be substituted". 
The   motion was negatived. 
THE DEPUTY CHAIRMAN:      The 

question  is : 

"That clause 20 stand part of the Bill." 

The motion was adopted. 

Clause   20    was added to the    Bill. 

CLAUSE 21-EXPANSION OF UNDERTAKINGS SHRI 

BHUPESH GUPTA i   I movei 

27. "That at page 17, line 23, the word 
'substantially' be deleted". 

28. "That at page 17, line 35, the word 
'substantial' be deleted". 

29. "That at pages 17 and 18, lines 37 to 
45 and 1 to 9, respectively, be deleted." 

The    questions were    proposed. 

SHRI BHUPESH GUPTA : This relates to 
expansion of undertakings. 

The provision saysi 

"Subject to the provisions of section 23, 
where an undertaking to which this Part 
applies proposes to substantially expand its 
activities..." 

I ask for the deletion of the word "subs-
tantially". 
Similarly in  another place it says : 

"Notwithstanding anything contained in 
any other law for the time being in force, 
no undertaking shall give effect to any 
proposal for its substantial expansion 
unless such proposal has been approved by 
the Central Government.'' 

I want to delete the word 'substantial' here. 
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[Shri Bhupesh Gupta] 
Then I want the deletion of the Explanation 

where it says : 

"For the purpose of this section an 
undertaking shall be deemed to expand 
substantially if after such expansioni 

(a) in the case of an undertaking to 
which clause (a) of section 20 applies... 

(i) the value of its assets. . . before 
the expansion, would result an 
increase by not less than twenty-five 
per cent, of such value or-.. before the 
expansion". 

All these are qualifying and limiting the 

scope of this particular provision and other 
related provisions. Therfore, they fall in the 
same category. I am suggesting this because it 
would be interpreted differentely— the word 
'substantially'. One authority may say one 
figure represents    'substantially' and another    
may say something else. Take Mr. Patel. If the 
expansion  is of the order of Rs. 10 or 50 crores 
he may not say that it  is substantial but I would 
say if it is an expansion of even Rs. 5  crores it 
is  substantial.  In fact the expansion itself 
should be covered and brought within this 
scope.  Then on merits we can decide as to 
what   should be done.    Now   you are just  
restricting;   you  are  making  a provision with 
one hand, and at the same time taking away the 
effectiveness of it wilh the other. And I would 
not like the position to be so. Madam Deputy 
Chairman, here one must know that this expan-
sion has been a menace as far as some of the 
monopolies are concerned. And sometimes the 
expansion takes place in a disguised manner 
without making it known if the first instance to 
the Government and even to the workers and 
the public, except to those who are directly 
concerned. Now, therefore, I say that this 
provision should not be qualified in this 
manner.and I think this will not harm anybody. 
This will only make things more difficult    for 
the big I business to   commit fraud on the 
statute I and get away by committing so many 
malpractices, restrictive trade practices and 
other things. That is why I have proposed these 
amendments. 

SHRI FAKHRUDDIN ALI AHMED : 
Madam, I oppose this amendment for the 
simple reason that if we accept this amend-
ment to delete the word "substantially", then 
that will put all the undertakings to   a   great   
disadvantage,  because even 

for insignificant expansion they will be put to 
difficulty. Therefore, we have the word 
"substantially ". .   . 

SHRI A. P. CHATTERJEEi Can't you 
make it less than twenty-five percent. ? 

SHRI FAKHRUDDIN ALI AHMED: 
... by leaving room for minor expansion which 
may be necessary for our industrial progress. If 
we delete the word "substantially", it will put 
the undertakings to a great disadvantage. 

THE DEPUTY CHAIRMAN   : I now 
put Mr. Bhupesh Gupta's amendments to 
vote. The Question is I 

27. "That   at page   17, line 23,   the 
word 'substantially',   be deleted." 

The motion was negatived- 
THE   DEPUTY   CHAIRMAN]    The 

question is   i 

28. "That at page    17,   line    35    the 
word'substantial', be deleted." 

The motion   was negatived. 
THE DEPUTY CHAIRMAN    :   The 

question  is i 

29. "That at pages 17 and 18, line 37 to 
45, and 1 to 9, respectively, be deleted." 

The motion  was  negatived. 

THE DEPUTY   CHAIRMAN]       Th^ 
question   is i 

"That Clause" 21 stand part of the Bill". 

The motion was adopted. 

Clause    21    was   added to the Bill. 

THE DEPUTY CHAIRMAN] The House 
stands  adjourned  till 2     P. M. 

The House adjourned for lunch at 
two minutes past one of the clock. 

The House reassembled after lunch at two 
of the Clock, The VICE CHAIRMAN (SHRI  M.  
P.   BHARGAVA) in the   Chair 
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REFERENCE TO BLACK OUT OF 
TRIBUTES PAID TO SHRI N. S. SAN-

JIVA REDDY IN A NEWS BROADCAST 

SHRI LOKANAT11 MISRA (Orissa) : Sir, 
before resuming discussion on the Monopolies 
Bill I w< >uld like to bring before the House 
an objectionable matter so far as the Informal 
ion & Broadcasting Ministry is concernei . 
Day before yesterday there was a speci I 
television show for the Apollo landing en the 
moon and in between there is alwa ,'S a news 
broadcast. In the news broadcast there was 
something very spectacular. Anc it is an irony 
of fate that I have now to plead the case of a 
Congressman. In the course of that news 
broadcast the glorious tribute that was paid by 
the Rajya Sabha I 3 its resigning Chairman, 
Mr. Giri.wasa inounced. I was very happy 
about it and I was glad that it was announced 
but I was surprised and shocked th :t trie 
glorious tribute paid to the Speaker of the other 
House was completely blacked out. Sir, are we 
going the Goebbels way? Mr. Gujral wl > is in 
ch".rge of the Information and Broadcasting 
Ministry should at least be d smocratic enough 
to give parity in these tilings. If the glorious 
tribute paid by this House to Mr. Giri was 
broadcast to the nation, why was the other 
thing blacked out even though he is the official 
candit ite of the Confess Party for the Presidei 
jy ? 

SHRI DWIJE "TORALAL       SEN 
GUPTA (West Bengal) : The Congress is 
impartial. 

SHRI LOKANATH MISRA i This 
confirms   the new icve is a section 
of the Cong-e::.s Pari r that puts all impe-
diments in the way o the Party candidate; it 
also confirms that t tere is a secton in the 
Congress Party which /ery much agrees with 
the point of view i rojected by Moscow Radio 
and Radio Pjace and Progress. I have been 
reliably toll, and Mr. Rajnarain also confirmed 
it. hat Radio Moscow and Radio Peace and 
Progress, go on propagating for one of the 
Presidential candidates which is very 
objectionable. It is an interference   in   our   
internal   affairs. 

SHRI BHUPESH GUPTA (West 
Bengal):Sir, I am alsc suffering from a grie-
vance and I hope yo i will share my agony. In 
the other House ;; Resolution was passed 
paying tribute U the Speaker. When I listened 
to the All India Radio I found that they'were 
saying that a Resolution jjad been passed in th  
Lower House paying 

tribute to the Speaker. They also said in this 
House though no Resolution was passed that 
many people paid tribute. I listened to that; I do 
not know about television because I do not have 
a television set nor do I see it. As far as All 
India Radio is concerned I heard it and quite a 
lot of things were given about both, about what 
the Deputy Sepaker said, what the Prime 
Minister said in the other House and about the 
Resolution and about what the Deputy 
Chairman said in our House. 

THE VICE  CHAIRMAN (SHRI M. P" 
BHARGAVA)i       Yes;     that  will do. 

SHRI    BHUPESH    GUPTA i    And I 
would ask my hon. friend here to person;.l;y 
listen to the Moscow Radio. They are not at all 
propagating. They are giving news. 

SHRI   ABID   ALI      (Maharashtra) : 
Always   wrong   news;   biassed   news. 

 

RE    CONSTITUTIONAL     IMPROPRIETY 
IN THE RESIGNATION OF THE 

PRESIDENT 
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"The President shall hold office for a term of 
five years from the date on which he enters 
upon his office :" 

"The President may, by writing under his 
hand..."  

SHRI ABID A LI (Maharashtra): It is "may". 

SHRI RAJNARAIN: "May" has got the force 
of "shall". I think you are not a lawyer. You 
must understand it. 

 

"Provided that the President may, by 
writing under his hand addressed to the 
Vice-President, resign his office;" 
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(Int miptwn) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA>: I have understood your point.  
Plea; e take your seat. 

SHRTSUNDA t SINGH BHANDARI 
(Rajasthan):   BeJ jre   giving   your     ruling... 

THE VICE-CH AIRMAN (SHRI M. P. 
BHARGAVA): There is no ruling. I am pointing 
out something to him. Please take your seat. I will 
point out article 70 to you, under whic'i 
Parliament has already enacted a law. 

 



 

 
SHRI BHUPESH GUPTA (West Bengal): 

Mr. Vice-Chairman, I have a submission. I am 
sorry I cannot share the viewpoints of my 
friends' there. Although it is an intricate 
question of law and of the Constitution, it does 
seem that the position was envisaged by the 
Constitution itself and certiin provisions were 
made. I would presently refer you to the 
relevant articles in the Constitution. It is in Part 
V and you can start with article 62 and it goes 
on upto article 65. Article 65 says:  

"(1) In the event of the occurrence of any 
vacancy in the office of the President by 
reason of his death, resignation or removal, 
or otherwise, the Vice-President shall act as 
President until the date on which a new 
President is elected in accordance with tea 
provisions of this Caapter to fill such 
vacancy enters upon his offix.".  
Therefore, this article envisages a situation 

where a vacancy might arise not only because 
of death or removal, but also  because  of 
resignation.     Then     it 
says :  

"(2) When the President is unable to 
discharge his functions owing to absence, 
illness or any other cause, the Vice-President 
shall discharge his functions until the date on 
which the President resumes his duties." 
 
Naw, having said that, they went on to he 

election of Vice-President. It is true 

that the President's post fell vacant and Mr. Giri 
assumed the functions  of the President in his 
capacity of Vice-President. Had   he not been the 
Vice-President, he would not have come into the 
picture. Under   article   64 he acted as President 
and began to discharge his function under article 
65. The question that arises is this. Here is a 
Vice-President discharging the functions of the 
President. Is there validity about his resignation?    
Nobody  1 think contests   that he is preclude'd 
from resigning. It is not envisaged in the Cons-
titution. Vacancy can occur only in the event of 
death or removal or impeachment or otherwise. 
The   Constitution also envisages that a vacancy 
might arise   as  a result of resignation. In the 
event rf   the President  having died, the  Vice-
President having    assumed   the functions   of    
the President now proposes to resign. That con-
tingency was met by the law that we enacted 
during the last session on the last day. 
Therefore,  that  will  not  be  questioned. What 
will not be questioned? That if the Vice-
President   for some reason or other is not 
available for that function or relinquishes his 
office, somebody else should step in. But for the 
enactment of the law in the last session I do not 
know what the situation would have been. But 
provision was made   when   it   was   said   that   
the Chief Justice of India would step in as a 
stopgap functionary of this office.    Therefore, 
under the law enacted by Parliament he has 
assumed   office.   The law that we passed 
during the last session has not. even been 
questioned in the Supreme Court as ultra vires 
the  Constitution, and it stands quite apart from 
the fact that what Parliament   passes   should     
normally     stand. Therefore, it is not disputed. 

We now come to the other question, the 
technical question, as to whether it is a valid 
resignation or not. Rather the rffice has been 
vacated, acting or whatever it is, the Vice-
President has vacated his functions as 
President; has it been done illegally or in a 
manner contrary to the Constitution? It has not 
been done that way. The posi t ion is if the 
resignation letter has been sent to the Prime 
Minister or to the Home Minister or any such 
Minister, obviously it would not be in 
accordance with the Provisions of the 
Constitution. The President cannot say, "1 give 
my resignation to myself". The resignation 
letter was given to the office of the President 
and that office was in charge of the Secretary, 
and the Secretary came and took that letter. 
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SHRI SUNDAR SLNGH BHANDARIi 
The  Secretary  became  the President? 

SHRI   DAHYABHAI   V.   PATEL   : 
Before he signed tie Ordinance? 

SHRI BHUPE; H GUPTA: Just a minute. 
Another t ling here. If a Member of Parliament 
resi ns. the resignation takes place immediate!;. 
Suppose, Mr. Vice-Chairman, you a .' ; i the 
Chair fulfilling the functions of th i Chairman. 
The Chairman is n^t in the Chair and the 
Deputy Chairman is not ir the Chair. The 
moment the Secretary re eives the letter and 
you do it, the re. ignation is valid. The moment 
it is give; , the moment the letter is handed, it is 
va id. That is what is said as far as Members of 
Parliament are concerned. Now the moot point 
here is where the resignation ha< been 
delivered. 

SHRI SUNDAR SINGH BHANDARl: On 
the table. 

SHRI BHUPESH GUPTA : So many things 
you lay on the Table. We should not have 
quarre led with the Table because whenever 
we are in trouble, we ask everything to "- laid 
on the Table, some-times   including ourselves. 

SHR? SUNDAR SINGH BHANDARl: It is 
not the Table of the House on which the 
resignation ha' been laid. 

SHRI BHUPESH GUPTA: I agree with you. 
If the lei er had been laid on the Table of the 
House, it would not have been valid 
resignation, but it was delivered to the 
authority, to the office, which is authorised to 
rece ve it. Since that office, full-fledged 
President or whatever you call it, is gone, s nee 
the Vice-President was functioning t ; the 
President and he wants to step out if that office, 
he gave it to the next authoity, namely, the 
Secretary. In anv evert suppose Dr. Zakir 
Husain had been there, Mr. Giri's letter would 
have gone to the Secretary anyhow and then he 
vnuld have received it. Now having recei ed it, 
the office of the President under the 
Constitution was seized of the resii'nation. 
Therefore, the fact of resignation has taken 
place. The law must recognis i facts in such 
matters unless the fact is ultra vires the Consti-
tution. I am not tal icing about the principle 
here which is a different matter and lawrars will 
argue Int thing. But the fact of resignation took 
place. Whether Parliament should take 
cognisance of the resignation or not is a valid   
resignation, 

that is the issue. Mr. Vice-Chairman, we have 
taken cognisance of this resignation and 
Parliament has accepted this thing as a valid 
fact of resignation. Otherwise Lok Sabha and 
Rajya Sabha will all have gone— not in the 
sense that Rajya Sabha as an institution will 
have gone for all time to come. Mr. Rajnarain 
is quite right, if he can establish lis case, then 
he is right. Then we have no function, but he 
has not with all respect to him succeeded in es-
tablishing this particular case, although the 
point is very interesting. The other point is Mr. 
Rajnarain is perhaps not quite clear. He signed 
an Ordinance. Up to that time he was President. 
That was the last great act before he resigned 
from the office   of President. 

SHRI DAHYABHAI V. PATEL •' 
Question. Who knows? That is the trouble. Did 
he sign it    before his   resignation? 

SHRI SUNDAR SINGH BHANDARl: 
Wmch one did he sign first? 

SHRI BHUPESH GUPTA: I am sure he wo'-
'lc. not sign his own resignation letter that way. 
He gave a resignation. Resignation letter is not 
somehing transmitted to him by Parl'ament. He 
is asking somebody, some authority, some 
office, to be relieved of the duty and he was 
asking the very office, which by reason of his 
being the Vice-President occupied temporarily, 
to relieve him from the onerous burden. 
Therefore, he did it. As far as the other thing is 
concerned, he w?s authorised to signitunder the 
Constitution. Without the signature the 
Ordinance would not have been valid. It goes 
to the eternal credit of Mr.Giri that he had the 
privilege of signing such an important 
document as the Ordinance as the last great act 
of a leaving President. I am not going into that. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): It is just a point of ore'er. It is 
not a debate on the merits... 

SHRI BHUPESH GUPTA: Both of us have 
assumed the role of constitutional lawyers, 
both of us, all of us. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA): It is not necessary. It is not a 
constitutional debate. 

SHRI BHUPESH GUPTA: I must give 
credit to Mr. Rajnarain. He ha., raised a 
constitutional point. You may disagree or 
ag^ee   with his views.   I disagree 
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[Shri Bhupesh Gupta] but that does not 
mean I would not say that he has not made out 
a point to be considered. Therefore, you have 
to reflect over it. You must have made up your 
mind, otherwise you may feel, "How d) I sit 
here at all?" I think you are validly sitting 
there, Mr. Vice-Chairman. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA)! What is the Chair expected to 
do? 

SHRI BHUPESH GUPTA i You have to 
consider two questions! whether the 
resignation was a valid resignation, and in that 
connection whether the resignation was given 
validly and received by a valid authority and 
has been given effect to validly. These are the 
questions to be discussed. As far as tne 
successor Mr Hidaya-tullah is concerned, he 
has come to occupy this office by reason of an 
Act of Parliament. Now it is a dangerous thing 
for Mr. Rajnaram and Mr. Bhandaii to say-
that, otherwise Mr. Hidayatullah has 
committed a great treason. He L an usurper. 
Suppose the resignation is invalid, suppose 
everything is wrong, then Mr. Hidayatullah, 
the Supreme Court Chief Justice in sitting in 
Rashtrapati Bhavan may be in another 
capacity but as an usurper. 

SHRI PITAMBER DAS (Uttar Pradesh) 
No, not as usurper- In that case the question 
of intention arises. 

SHRI BHUPESH GUPTA i My friend 
says the question of intention would ariss. 

SHRI SUNDAR SINGH BHANDARI: 
If there is a vacancy, he has every right to be 
tnere. But the question is, did the vacancy 
arise? 

SHRI BHUPESH GUPTA i If the vacancy 
did not arise, then it was not vacancy at all. 
Then he was an usurper there. You cannot 
have both ways. 

SHRI PITAMBER DASi He may be 
sitting there but he cannot be an usurper 
unless such an intention is there. 

SHRI BHUPESH GUPTA i Mr. Vice-
Chairman, now my friend says, 'unless the 
intention is there'. Am I to think that a* 
person of the statute of the Chief Justice is 
such a person that he does not know his own 
mind and intention? He surely knows. 
Suppose I kill somebodv here you vv'l know 
my intention. First of aP I have committed 
murder. 

SHRI PITAMBER DASi But shall we 
allow you to do it here? 

SHRI DAHYABHAI V. PATELi Not heie 
but in West Bengal. 

SHRI BHUPESH GUPTA I Surely, we 
never do juch things either in West Bengal or 
anywnere. 

Intention comes only after the crime is 
established. Then you can go into the enormity 
of the crime and the question of intention. But 
there are certain actions which make you liable, 
and you cannot get away after having 
committed a murder, taking the plea of 
intention. Well, that would not be relevant. The 
question of intention comes in but not in this 
case. Therefore, the very fact is that Mr. 
Hidayatullah, a knowledgeable man, well-
versed in the Constitution—he was the Chief 
Justice of India the Supreme Court of our 
country and ne is supposed to know better than 
1 know and may be, a little better than my 
friend over there—is sitting there. And it should 
be assumed by a reasonable man, a lay man, or 
shall I say .   .   . 

SHRI SUNDAR SINGH BHANDARI: 
But was the Chief Justice of India consul-led 
whether the vacancy is likely to be created or 
he just acted according to the invitation given 
to him? 

SHRI BHUPESH GUPTAi    Am I to 
understand that the Chief Justice is like a 
taximan who stops when you raise your hand? 
Tne Chief Justice is not like that. The Chief 
Justice comes to occupy the office when there 
is a valid call to that office and also when he is 
convinced that he is proceeding according to 
the Constitution. Therefore, I think it would be 
uncharitable. I think I need not dilate. But the 
points raised are very interesting. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : May I tell you again that we 
are not having a constitutional debate? A point 
of order has been raised. You can .   .   . 

SHRI BHUPESHGUPTA 1 What is the 
point of order ? 

SHRI RAJNARAINi He is right. This is a 
very vital point of order. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) 1 I want the hon. Members to 
understand clearlv the difference between a 
point of order and a constitutional debate. 
What Mr. Bhupesh Gupta is saying 
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is all valid for a :onsitutional debate. But we are 
not having a debate on the subject now. The 
subject before the House is the Monopolies and 
Restrictive Trade Practices Bill. He ha- raised a 
point of order and it is for the Chair to say 
something and not for Mr      .   . 

SHRI BHUPESH GUPTA : There is a saying 
in Beng; li— 

Satkhand Ramc< van pare, Sita kar Baap 
Which means- -After reading the seven 

volumes of the Ramayana somebody is asking 
"Well, whose father is Sita?" 

SHRI M. M. D BARIA (Matharashtra): Mr. 
Vice-Chairn an, I want to speak on this  point of 
order. 

"In the event of the occurrence of any 
vacancy in the office of the President b> reason 
of ! is death, resignation or removal or 
otherwise, the Vice-President shall act as 
President until the date on whkh a new 
President elected in accordance with the 
provisions of this Chapter to fill such vacancy 
enters upon his office " 

"The President may, by writing under his 
hand addressed to the Vice-President, resign 
his office". 

 

SHRI ABID ALI i You   should   hear 
others' points of view also. 

"Any resignation addressed to the Vice-
President under clause (a) of the proviso to 
clause (1) shall forthwith be communicated 
by him to the Speaker of the House of the 
People." 
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SHRI A.. P. CHATTERJEE (West Bengal) :   
You should allow us also. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) i I am not shutting out any 
consitutional debate if you want to have it. I am 
at the moment dealing with the point of order 
raised by Mr. Rajna-rain. 

As I see the events, the office of the President 
fell vacant and the Vice-President assumed 
charge of Presidentship under article 65 and he 
was acting as President. Then under article 67, 
he resigned from the office of the Vice-
President. According to the provision laid there, 
he hid to send his lesignation in writing to the 
President. The House will agree that there can 
be no vacuum in any office unless specified in 
the Constitution. It is clearly specified in the 
Constitution that when the P-esident's office 
falls vacant, the Vice-P.esident acts-as Pre-
sident. 

SH^IR\JNARAINi   How? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) 1     Please. 

Mr. Gir; resigned from the office of the Vice-
President and therefore both the offices of the 
Vice-President and the President fell vacant. 
Parliament had envisaged that eventuality and 
had passed a law which was agreed to by the 
two Houses. Section 3(1) of the President 
(Discharge of Functions) Act, 1969 is very 
specific. It saysi 

"In the event of the occurrence of vacancies in 
the offices of both the President and the Vice-
President by reason in each case of death, 
resignation or removal, or otherwise, the Chief 
Justice of Inaia or, in nis absence, '.he se-
niormost Judge of the Supreme Court of India 
available shall discharge the functions of the 
President.." etc. 

Now the position, as I see it, is what should be 
the method. That is a debatable point. But at one 

stage both the offices of the Vice-President and the 
President fell vacant, and this Act which was passed 
by Parliament under article 70 of the Constitution, 
came into operation. Under that Act, Mr. Hida-
yatullah, the Chief Justice of India, has been 
discharging the functions of the President of India. 
He is discharging the functions of the President of 
India under an Act of Parliament.   Therefore, 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) i If the lion. Members want to 
have a constitutional debate, they can give 
notice and it can be considered. 

As far as the point of order raised by Mr. 
Rajnarain is concerned, the Chair is n3t 
expected to interpret the Constitution. But as 
far as I can see the events, I will lay before the 
House.    .    . 

SHRI M. M. DHARIAi We want to say on 
the point of order. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) I I am disposing of the point of 
order. 
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I see no point in Mr. Rajnarain's point of order 
that there is no acting President at present. 
Therefore, we close the debate here and go tuck 
to the Monopolies and restrictive Trade   
Practices   Bill. 

SHRI M. VI. DHARIA i Mr. Vice-Chairman, 
it is most unfair that those who wanted tc argue 
on the Constitution have been give i enougn time 
while those who wanted to speak on the point of 
order have been shut out. 

THE VICF -CHAIRMAN (SHRI M. P. 
BHARGAVA)i Mr. Mohan Dharia, the Chair has 
t > use its discretion at some stage. A debat: 
cannot go on for all time to come. I am not 
shutting the Constitutional debate i ' Members 
want it. I have to dispose of the point of order 
and conduct the proceedings of the    House. 

SHRI M. M. DHARIA i That is not the point   
. 

SHR-I PITAMBER DAS i Instead of saying 
that yo: close the debate the better expression 
shodd have been that you dispose of the po nt of 
order. 

THE VICE- :HAIRMAN    (SHRI M. P. 
BHARGAV A) i    That is all right. This is about 
the p. .int of order. I have closed the point of 
order. 

 

 
THE VICE-CHAIRMAN (SHRI M.P. 

BHARGAVA)l How can that be done? I have 
disposed of the point of order. The point of 
order was that there is no President, no Acting 
President at the moment. I have shown by the 
provision of Parliament that there is an Acting 
President. That is all. 

 
THE VICE  CHAIRMAN  (SHRI M.P. 

BHARGAVA):       That   we can debate 

 THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA)i The motion will be 
considered. Now we go back to the Bill. 



 

SHRI B- K. P. SINHA (Bihar) 1 Mr. Vice-
Chairman, in my opinion nothing much turns 
on the Constitutional question in this case. 
Section (iii) of clause... 

THE VICE-CHAIRMAN (SHRI M. P. 
BH\RGAVA): Do you want to continue the 
discussion? 

SHRI B. K. P. SINHA i Clause 2 is very 
clear..  

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : What are you talking about, 
Mr. B. K. P.   Sinha ? 

SHRI B. K. P. SINHAi    ... I am 
telling you, Sir... 

SHRI A. P. CHATTERJEEi     He is 
discussing his ruling. 

SHRI B. K. P. SINHA i I am not discussing 
his ruling. You have disposed it of. It is not a 
Constitutional question. This is directly 
covered by the Act which we have recently 
passed. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : I have referred to the Act 
already. 

SHRI B. K. P. SINHA: But you have not 
referred to clause 3(2). It says "When the Vice-
President while discharging the functions of the 
President, dies resigns or is removed or 
otherwise ceases to hold office". Therefore, in 
this case the President... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) I That is not the point. 

SHRI B. K. P. SINHAi The point is that 
even his resignation , in my opinion, wis 
supsrfluous. If he had definitely said that he did 
not want to operate as the President, that would 
have been enough to induct the Chief Justice of 
India as President. Therefore, this induction is 
perfectly valid induction and, therefore, the 
objection of my hon'ble friend, in my opinion, 
should  fall to the ground. 

SHRI PITAMBER DASi Sir, I want to say 
something      . 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) i We must follow some 
procedure. 

SHRI PITAMBER DAS: What I wanted to 
suggest was   .   .   . 

SHRI M. M. DHARIAi On a point of order. 
I want to know the procedure in this House. 
After you said that you have gone over to the 
Monopolies and Restrictive Trade Practices 
Bill, I kept quiet. Afterwards you allowed Mr. 
Sundar Singh Bhandari to have his say. You 
allowed Mr. B. K. P. Sinha also to have his 
say. But I was prevented. It is not fair. 

THE VICE-CHAIRMAN fSHRI M.P. 
BHARGAVA) i Everybody was prevented Not 
only you but there were so many others. But 
if the House wants to dicuss this, I have no 
objection. I am entirely in the hands of the 
House. If the House wants to discuss this, let 
them say so. Is it the wish of the House ' to 
discuss this matter ? 

SEVERAL HON.    MEMBERS:    No. 
THE VICE-CHAIRMAN: (SHRI M.P. 

BHARGAVA): The point of order has been 
disposed of. Still hon' ble Members are 
persisting. May I request the Members to make 
up their mind? 

 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGVA): That is entirely a separate 
thing. That will be taken up on its own merit. 
This will be considered by the Deputy   
Chairman. 

SHRI NIREN GHOSH (West Bengal): 
Can you allow a motion at any   time? 

THE VICE-CHAIRMANl (SHRI M. P. 
BHARGAVA)i     I have not allowed. 

SHRI A. P. CHATTERJEEi Of course I am 
not questioning your ruling on the point of 
order. That stands. But what I am stating is 
this. As far as the qustion of the interpretation 
of the Constitution is concerned, as far as the 
Act is concerned, it is all right. It is stated that 
in the case of the vacancy or in the case of the 
inability of the President or the Vice-Presi- 
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dent to act, the Chief Justice will come and take 
over the office. But one thing I just want to 
point out.   .   . 

THE VICE-CHAIRMAN (SHRI M-P. 
BHARGAVA)i No. You ave coming again 
to the point of order. Let us close this. 

SHRI M. M. DHARIA 1 On a point of 
order. I w,ani to know on what business we 
are here I want to know what is the business 
on   he O.der   Paper. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) i Obviously it is The 
Monopolies and Restrictive Trade Practices   
Bill. 

SHRI M. M. DHARIA 1 Then please 
come to it. 

THE MONOPOLIES AND   RESTRI-
CTED TRADE  PRACTICES  BILL,1 

W—contd. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAV.V) 1 Now we go back to the 
Monopolies Bill. Clause 22. Mr. Bhu-pesh 
Gupta. 

CLAUSE 22—I STABLISHMENT OF NEW 
U   DERTAKINGS 

SHRI BHUPSSH GUPTA l Mr. Vice-
Chairman, I m >vei 

30. "That a page 19, after line 12, the I 
following   be inserted, namelyi 

'(aa) The Central Government may also 
call upc a the person or authority to 
satisfy it hat the proposal to establish a 
new ur ievtaking or the scheme of finance 
with regard to such proposal guarantees 
the payment of-the national minimum 
v/;ge as fixed by the tripartite convent on 
to their workers and employees'." 

Mr. Vice-Chairman, this amendment 
relates to clause 22 which covers estab-
lishment of m w undertakings. I am not 
going into the letails of it. Certain powers 
are given to Government to call upon new 
establishments to do or not to do certain 
things. Sub-clause (3) (a) saysi 

"The Central Government may call 
upon the pe-son or authority to satisfy it 
that the proposal to establish a new 
undertaking or the scheme of finance -
with regard to such proposal is   not 

likely to lead to the concentration of 
economic power to the common detriment 
or is not likely to be prejudicial to the 
public interest.   .   . 

We have some safeguards here inyrderto 
see that concentration of economic power dooz 
ni;t take place and also to see that public 
interest is safeguarded. I would like to insert 
the following herei 

"The Central Government may also call 
upon the person or authority to satisfy it thtt 
the proposal to establish a new undertaking 
or the scheme of finance with regard to such 
proposal guarantees the payment of the 
national minimum wage as fixed by the 
tripartite convention to their workers and 
employees." 

This is very important. One of the draw 
backs of this Bill is that whereas it takes note 
of the concertration of wealth and economic 
power and makes certain provisions to restrict 
such a phenomenon, it does not at the same 
time pay adequate or any attention at all to the 
workers and employees, or show any affection 
for the workers and employees. After all, you 
cannot fight concentration of wealth and 
economic power unless at the same time you 
ensure fair distribution of the National Product 
or the product of a particular undertaking.   
This is not done here. 

One   of  the   ways   the   monopolists seek 
concentration of wealth   is by intensive and 
extensive  exploitation of the workers and 
employees, that is to  say what we regard in our 
economic understanding as expropriating to 
themselves a greater share of the value that the 
worker adds by this Work on the     machinery 
etc. A greater share of the wealth he creates^ or 
the production or additional value he creats is   
expropriated by the employer. That is why  
concentration  takes place! If, on the other hand, 
the employer     by reason   of his being an 
employer, does not expropriate to himself  an 
increasing share of the additoonal output, such 
concentration would not have taken place. After 
all somebody creates wealth, somebody 
produces the thing. These machines do not 
produce that, nor does the  capitalist produce 
that. It is produced by the labour of the working 
people and the employees.   And it is by 
exploiting these people, by denying   them what 
is their due, that the concentration of wealth 
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[Shri Bhupesh Gupta] and economic power      
is taking place. Unfortunately   there   is   no   
guarantee provided against this in the Bill.   
Therefore,    I have suggested in my amend-
ment that at least the  payment of the 
minimum national wage as fixed by the 
tripartite convention  should   be ensured to 
the workers and employees, lam  not 
suggesting hero that you should accept my   
scales   of pay,   the scales of  pay that  I  may 
propose.  I am suggesting only What is 
aggreed upon bv the employers,    employees,     
factory-owners    and workers  and also  by  
the  Government, together. Otherwise it would 
not be a tripartite agreement.   The    tendency 
in this country to-day is to ignore the tripartite 
agreements. We   know how tripartite 
agreements and   awards, having the support 
of all the sections, have been ignored.by the 
undertakings. Now when we are allowing 
s<5me new undertakings to come up, 
especially in a situation where concentration 
of wealth is taking place and indeed, has   
taken place   to a great extent, it is   necessary 
to see that the new undertakings at least do not 
go in for this  kind  of     intensive  and  
extensive exploitation of the labour in order to 
build up their economic power by denying 
those workers and employees what is their 
due.  This should be made a pecondition for 
allowing new    indertakings to come up.   
Why    shouldn't   the   Government call   upon   
these   people to accept   the miri mam wage 
agreed to in a tripartite m;a.?     What   is the 
difficulty in accepting it ?   I say—this is one 
of my last    amendments—that there is a ten-
dency to look upon    concentration of wealth 
and economic power apart from the 
exploitation of the workers.  It is true that   
inter-locking,     creation   of    subsidiaries, 
speculation and other things lead to 
concentration of wealth.   But then  at the 
source you find   that when there  is ation of 
the lab nu\ when the labour is denied its    due,   
when an increasing share in the additional 
National Product goes to the employer c'ass, 
this concentration begins to take place. Take, 
for example, the Birlas. They have got  200 
odd undertakings in this country.     They 
empioy   so many   thousands  and thousands 
of workers and   employees. When they   
deprive   these hundreds of thousands of 
workers and employees of what is their due 
even in terms of the tripartite agreement and 
commitments made at the tripartite 
convention, they amass   anor-mous wealth. 
This is supposed to be very legal;    this is not 
objectionable; it is 

not black-marketing; it is unfortunately 
sanctified by the law of the land and regarded 
by the monopolist class as a kind of divine 
right to be enjoyed by them. We must come out 
against it. Monopolies have to be fought where 
monopolies grow, in the relation of labour and 
capital, in the exploitation of labour by the 
capitalists, it is there that we have to strike, ana 
this is not done; it is not even contemplated in 
this whole measure. You say public interest. 
How can there be public interest, tell me, if the 
producers of tne wealth, the workers and 
employees, are denied their due? There are 
different concepts of public interest. We think 
that public interest should be defined. We can 
have one interpretation of public interest in 
terms of the narrow class interest of a handful 
of monopolists. We must understand that 
public interest is primarily the interest of the 
working people of our country. Whatever goes 
against the interest of the Working people of 
this country, whether they work by their brain 
or by brawn, is against public interest. That is 
how I should view this matter. 

3 P.M. 
But that is not accepted. Tha* is not 

accepted here. That is why you have in. the 
Banking Laws (Amendment) Act Section 
36AD wnich Mr. Morarji Desai introduced in 
order to suppress their demands. Mr. Chandra 
Shekhar laughs when I take Mr. Morarji 
Desai's name. 

SHRI CHANDRA SHEKHAR :Why? 
SHRI BHUPESH GUPTA : I do not 

blame you, Mr. Chandra Shekhar. I under 
stand Mr. Morarji Desai has made him 
self a laughing stock, but I do not b);.me 
you for that. But in a serioas debate you 
laugh and at the same time you also 
reflect. I am sure you are doing. I cannot 
blame you for I .   But that is the 
position.   Therefore; I say this.   H   i 

ir [nddstries Miniser.   Will you 
h w many . which ccme within 

pe or ran^-. of your Ministry, have 
implemented the tripartite agreement? They do 
not. They violate it. They pre-te over it. They 
tamper with it And we have such people who 
change ment. Thty do not give the minimum 
wage, the national minimum wage, which the 
people demanded. When your Government 
employees demanded it, you pounced upon the 
Government employees. You issued an 
Ordinance declaring their strike illegal, 
persecuted them, harassed them, haunted them 
and ultimately, you had to yield to the 
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pressure of public opinion and undo the 
nvscntef you did by your victimisation. A 
national minimum wage should become a part 
and parcel of our scheme of things to fijht the  
monopoly capital and the concentration  of 
economic  power  and wealth and to do th t 
you hava to compel these undertakings t© 
accept the national m nimum wage.    Well, if 
you had only done that,  much  < f this 
concentration would   not have  perhaps   
taken  place. If  it   had   still taken place,   it   
would have      been    less    severe,    less   
cruel and   it would   ha\ t   been   less   unjust. 
Therefore, I say it s very very essential that we   
make   sucli   provision in this. Mr.   
Fakhruddin    Ali   Ahmed will say that this is 
a matt' r of labour relations and that it does nol 
concern him.    You will   say that,    1   know.   
I know   that you will   say.   But   you want   
to   curb. the m^n^polies by your Bill. You 
seek to curb the monopolies and the mono-
polistic trends in operation.   Am  1 then 
wrong if I demand   hat you should strike at  
the very roof   of   it ?     And   you have   to    
strike     «vhere    in    the   rtrst inUance  
exploitation begins,  concentration starts,  by 
denying thousands  and thousands of worke s 
who ieally produce the wealth.    Mr.     /ice-
Chairman,   this my   amendment   aid   1  am   
sure  Mr. Balachandra   Meno \  and  other 
friends who are here, will   peak on this 
subject a little to ram.. . 

SOME HON. MHMBERS : No, no. 

SH R.I BHUPESH GUPTA : On a point of 
order, Mr. Via -Chairman. 

THE VICE-CHAIRMAN (SHR! M. P. 
BHARGAVA) : You continue your speech. 

SHRI BHUPESH GUPTA ; Why should 
they say, "No, no"? 1 am sure my friends will 
speak t( ram this point. lam not just ventilating 
a grievance or express-i ng som Mhing which 
is unknown to many. I am sure Mr. Chan Ira 
Shekhar and many others here will spcsik on 
it. Mr. Chandra Shekhar, 1 assure you that you 
are in no danger of being re >rimanded 
nowadays. Therefore, you can speak a little 
freely. You have been liberated. 

SHRI  CHANDRA SHEKHAR : Mr. 
Vice-Chairman, 1 request M>\ Bhupesh 
Gupta to talk something about the man on 
the moon. 

SHRI BHUPESH GUPTA : Therefore, Mr. 
Chandra Shekhar. you are free now. Mr. 
Vice-Chaiiman, Mr. Chandra Shekhar is the 
happiest man because he has been freed from 
the spectre cf reprimand haunting him all the 
time ever a wr.ole pericd,of twelve menths. 
New jci free from it, Mr. Chandra Shekhar. 
Good.  Say something. 

I say, therefore, that Mr. Fakhruddin Ali  
Ahmed  will  enlightm   us  en  this subject.   I   
hope  he  will  nol   say  that that   this   is   a     
matter relating to   industrial   relations   and   
labour   and   all that.  He should not say thct.   
Mr. Hathi is not far away frcm   him.     
therefore, this nas to be   considered.    1 In ink 
the time nas; come.   Bank nationalisation is 
good and we welcome it. But this is not 
enough. (.Interruption) That is not enough 
when you deal with monopoly practices. I do 
concede that if the nationalisation of   banks   
is   successfully   implemented, it will go a 
long Way in curbing the monopolies.    But 
then, we must fight monopolies by holding the 
scales in a manner which does justice to the 
workers also on  whose  toil and  labour,  on  
whose creative    labour,    the    big   
monopoly houses, the tycoons and others live 
and are exploiting our democracy   and  are 
thriving     and        will     continue      to thrive   
They are the greatest of our evils. Therefore,  it  
is important  today  when you want to curb the 
monopolies and the monopolists,  you rely not 
only on the law, but on the working people, on 
the toiling people, who are the real  creators of 
our wealth. Hence, it is necessary that in every 
step you take in the direction of either the 
nationalisation of banks or the curbing   of   
monopolies   and   restrictive trade practices, 
you should rely above all on the workers and 
seek their cooperation and the only way you 
seek their cooperation is to enthuse them, 
create labour incentive   amongst them, give 
them a fair deal, meet their minimum demand 
and give them the national minimum   wage, 
and see that no industry functions in the 
country,   especially  the   big one, which. 
Would not give the national minimum wage to 
the working people   of our country. The 
national minimum wage should be regarded as 
the sine quanon  for  granting licences to new   
industries.    Whenever 

6—14 R. S./69 
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[Shri Bhupesh Gupta] 
a man applies for a new undertaking or a 
licence, you ask him not only whether he has the 
money or the resources, but whether he is 
prepared to accept the tripartite agreement and 
give the national minimum wage. That should 
be your approach to the problem of fighting the 
monopolies and also at the sametime meeting 
out justice to the people who are b:ing denied, 
justice not withstanding the fact that it is their 
labour, their sacrifice, their sweat and toil which 
creats ths wealth of our country. Thank you. 

 



849 Monopolies md [ 24 JULY 1969 ] Restrictive Trade 850 
Practices Bill, 1967 

 



851 Monopolies and [ RAJYA SABHA ] Restrictive Tta&e 852 
Practices Bill, 1967 

 



 

PROF.      SHANT LAL       KOIHARI 
(Rajasthan) : Mr. Vice-Chairman, Sir, I have 
listened I D the debate, particularly on the 
amendment put forward by our friends on the 
jther side. Mr. Bhu-pesh Gupta said th it we 
must hold the tail of the monopoly and 1 think 
that way it is the most s mple thing to do to let 
the monoploy do what it likes. [f you hold the 
tail of any dangerous animal, atiger, it is t te 
easiest thingto let it go away from y HIT hands. 
1 think the Monopolies Bill has been brought 
in to catch it by ts most vulnerable part, by the 
throat, nd to finish it, and not to allow it to 
/itiate the economy and the poli t ics  of this 
country. 

SHR1 Nl REN GH )SH (West Bengal): Are 
you supporting the amendment then ? 

PROF. SHANTILAL KOTHARI : I am 
opposing thi particular amendment. 1 am afraid 
it has not been realised how much the present 
Bill shares the vision of the comn on man; not 
only that, also how it h; > decided to sharpen 
the weapons and t ols to achieve that vision. 
For that, if anyone deserves our 
congratulations, I think it is the present 
Government. I might give you one example as 
to how t te multi-dimensional activities of the 
nonopolies function in Indian society, I ow 
dangerously and in what subterram in manner. I 
was going through the ptaer Hindustan Times 
of today's edition. And there they have given 
the news that Mr. Shanti Kothari, Congress 
MP, today urged the Prime Minister against nat 
onalisation of banks i n a tetter to   her. I was   
surprised and 

shocked to see what sort of method and style 
they adopt. On my part I have never written 
such letter to the Prime Minister. My views 
are well-known on it. I support all measures 
including this —one-leading    us    towards 
socialism. 

 
PROF. SHANTILAL  KOTHARI : The 

speaker, 1 tried to find out from them the 
source and 1 discovered. Of course they 
confessed and said that it was not Shanti 
Kothari, but it is another Member of 
Parliament in the Lok Sabha, who is not a 
Congress Member also. How these things are 
done and in what manner is something to be 
ashamed of by those who tolerate this kind of 
instrument to be used in this manner, and Mr. 
Dahya-bhai Patel should be the first man to 
hang down his head in shame for his support 
to such trends in one way or the other. 

[THE DEPUTY CHAIRMAN in the Chair] 

SHRI DAHYABHAI V. PATEL : I protest 
against the remark. 1 have nothing to do with 
it. You should be ashamed of it. You should 
hang down your head in shame. 

PROF. SHANTILAL KOTHARI : Such an 
instrument has been used by one who has done 
this t h i n g  in a manner that does not do justice 
to any Member of Parliament including himself 
-this kind of thing to ignore the abusive practi-I 
ces of the   Monopolists. 

The House is grateful to Shri Chandra I 
Shckhar who reminded us of how even at the 
beginning of the century, from 1907 onwards, 
the change of this country, as we see it today, 
was thought of by leaders like Shri Dadabhai 
Naoroji and Shri Phiroze Shah Metha, who had 
the fearless sp ir i t  in them even in those days 
of foreign rule. The present "Bill incorporates 
the trends of the changing times and the 
process of transformation of the entire life of 
the country for the better. I therefore suggest 
that this sort of misrepresentation in the press 
in the name of something or the other in one 
way or the other, should be ruthlessly curbed 
and crushed, and those representatives of the 
people wo do not speak in the name of the 
people do not speak to protest the people and 
defend them should be exposed and the 
monopolies should be finished quickly    
enough. 
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THE DEPUTY CHAIRMAN : Have you 
anything to say in reply ? 

SHRI BALACHANDRA MENON (Kerala) 
: Before that 1 want to make some 
observations. 

THE DEPUTY CHAIRMAN : We have had 
a very full discussion on this. The amendments 
should have gone through by now. But I find 
that Members are seeking opportunities to 
speak on amendments making long speeches. 
This should have been done at the considera-
tion stage. 

SHRI BALACHANDRA MENON : Just 
five minutes I shall take. 

THE DEPUTY CHAIRMAN: 1 cannot give 
you that much. 

SHRI   BALACHANDRA   MENON : 
Two minutes. 

THE DEPUTTY CHAIRMAN : I can give 
you just 1-J minutes. 

SHRI  BALACHANDRA   MENON   : 
Madam Deputy Chairman, I Just want to point 
out that this amendment is absolutely 
necessary. It is necessary because we want to 
enthuse the workers, to see that all action 
against monopolies is :. and the best way to 
enthuse the workers is to guarantee them the 
national minimum wage. What we are asking is 
that when new undertakings come up, or when 
you are setting up new undertakings there at 
least accepi this. Last year, 1968, saw a good 
number of legislations which were anti-labour. 
Let the end of this year at least see that some-
thing is done and it is done in the interest of 
labour. You can surely do it. We are now 
having a new deal. A new thing is coming up, 
and what we are today aiming at is to have a 
new vision. When that is so, with the present 
stand that you are taking regarding 
nationalisation of banks, the next step you have 
to take is to see that you enthuse the workers, 
the ordinary workers and employees. For that 
this is the best method, and 1 would therefore 
request all sections of the Members here to 
accept at least this amendment. It is really a 
very small and harmless amendment and 
nobody can object to it. 

SHRINIREN GHOSH: Madam  .   .   . 

THE DEPUTY CHAIRMAN : N( more. I 
think many people have spoken No   more 
Members need speak on this 

SHRI   NIREN   GHOSH   :   No,   no 
not many. 

THE DEPUTY CHAIRMAN    : It is 
all right but amendments are not foi speeches. 
If you have got any new point: to make, they 
should be put in a few sentences; you cannot 
go on at length. 

SHRI NIREN GHOSH : This amendment is 
not an amendment which will hurt the 
nonopolies much. The Clause covers only new 
undertakings, that only with the previous 
permission of tht Central Government shall any 
new undertaking be established. But what hap-
pens to those concerns which have already been 
set up and are functioning ? This amendment 
also does not cover them, and that is the whole 
point. Already they are ruling over empires; the 
Tatas, Birlas, Mafatlals and others are already 
ruling over empires. And those empires are not 
being touched by this amendment. Mr. Hathi is 
also here. The amendment, should have been 
such as to cover new undertakings as well as 
old undertakings. Now, the Government should 
at-least accept this amendment. The Govern-
ment can redraft it also incorporating my 
suggestion therein. They can bring forward  an  
amendment in  this   shape. 

SHRI FAKHRUDD1N ALI AHMED : 
Let me now deal with it. 

SHRI NIREN GHOSH : They should bring 
an amendment that in all these undertakings 
under the control of these 72 houses unless 
they give national minimum wages as per the 
15th Labour Conference according to that 
formula wherever it is worked out, they must 
not be granted any licence for expansion or 
they should not be granted any facilit ies.  

THE  DEPUTY  CHAIRMAN    :Yes; 
that will do now. 

SHRI NIREN GHOSH : If you can do that 
to some extent it will be an improvement. The 
Government can consider bringing such an 
amendment because it is also inter-!elated with 
the Government Policy. 

THE DEPUTY    CHAIRMAN   : That 
will do. The Minister. 



 

SHRIFAKHRIT>DIN ALI AHMED : 
Madam, a large r umber of speeches have been 
made and in lie course of the speeches they 
have coverec! a lot of ground which has no 
relevance so far as this Provision is concerned 
so far as the amendment moved b / my hon. 
friend, Shri Bhupesh ( upta, is concerned. This 
clause to v lich the amendment is sought to be 
mo ed deals with the establishment of ne/ 
undertakings and what Mr. Bhpes Gupta wants 
is that before the appl cations are considered 
by the Governmc it for the establishment of 
new undertaki igs, Government should satisfy 
themselve that the payment of national minim 
m wage is guaranteed. That is the aim if the 
amendment. Now however laudable may be 
the object of the amendment, I personally feel 
that this is not the place vhere such an amend-
ment can be brot ght in. I would also like to 
point out that f I accept this ammend-ment it 
will bring in discrimination because as has 
betn pointed out so fat-as the existing 
undertakings are concerned there will be io 
such guarantee which you will be imi osing 
only on the new undertakings. So I oppose this 
amendment. In fact tl is is not the place for it. 
The Monopoi es Enquiry Commission has also 
gone int  this question and they have also not 
suggested that this is the place where thi kind 
of thing can be brought in. J. do not know how 
all kinds of things can be irovided in this Bill. 

THE   DEPUTE  CHAIRMAN   :  The 
question is : 

30. "That a Page 19 after line 12. the 
following be inserted namely : '(ad) The > 
'entral Government may also call up< i the 
person or authority to satisfy t that the 
proposal to establish a new undertaking or 
the scheme of finance with regard to such 
proposal gi irantees the payment of the 
national minimum wage as fixed by the 
tripartite convention to their   workc-s   and 
employees." ' 

The motion was negatived. 

THE  DEPUTY   CHAIRMAN   :  The 
question  is   : 

'That Ciausi 22 stand part of the Bill.' The 

motion was adopted. Clause 22 w$s added 

to the Bill. Clauses 23 aid 24 were added 

to the Bill 

Clause 25 was added to the BUI. 

Clause 26 was added to the Bill. 

Clause 27 was added to the BUI. 

Clauses 28 to 67 were added to the Bill. 

Clause \, the enacting Formula and the 
Title were added to the Bill. 

SHRI FAKHRUDDIN ALI AHMED : 

Madam, 1 move : 

"That the Bill, as amended, be passed: ,r 

The   question was proposed. 

THE DEPUTY CHAIRMAN   : Now I this  
is  third  reading.   I   shall  give  five minutes 
each. 

SHRI DAHYABHAl V. PATEL : Madam, I 
do not know what I should say at the third 
reading stage of this Bill, but one thing is very 
clear to me that the hon. Minister by this 
action is not Presiding over the Ministry for 
Indmt'ial Development but for Industrial Des-I 
miction of this country. 

SHRI   SHEEL   BHADRA   YAJEE   : 
j Now you have come to your true colour. 

SHRI   DAHYABHAl   V.   PATEL   : 
1 You  had better go to school and ti 

English     first,     my friend. 

SHRI Z. A. AHMED : Why should he 
learn English? He is not an English man. 

SHRI    DAHYABHAl    V.    PATEL : 
Government's attitude towards business has 
been basically wrong. For that of course the 
Prime Minister's attitude —I mean Prime 
Minister Nehru's attitude— of abusing 
businessmen and calling them names is 
mainly responsible. Government have got a 
large number of laws by which any unhealthy 
trend could be curbed and businessmen who 
indulge in any unlawful activities could be 
punished. But from the beginning it has been 
the. Government's Policy—at least I have 
been noticing it for the last ten or eleven 
years I have been here and a tew years earlier 
also—to take more and more powers. It takes 
power but fails to exercise that power. 
Instead of punishing the persons responsible 
for not exercising the Power—right form the 
Cabinet, down to the Secretary and the 
Deputy Secretary for whatever reason it   is   
they 
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[Shri Dahyabhai V. Patel.] do not 
exercise the powers—they say the fault is with 
the businessmen; they are greedy. And 
therefore they want more powers and with the 
large majority that they have got they pas? 
such measures. This has been the practice of 
the Congress Government from the beginning-
Every year they come up for more and more 
powers whetner it is a question of curbing the 
business or curbing anything else. Power, 
power, power is all that they want even though 
they do not know how to use the power. They 
have the Companies Act, they hive the 
Industries (Regulation and Development) Act 
and so many other enactments. Why don't they 
use the powers they have already got ? If 
anybody has been guilty of doing anything 
which is not in the interests of the contry-there 
are s.i many laws all over. How many have 
they used? And having failed to use them they 
want to punish the country at the dictates of 
certain elements in this country who do not 
want this country to progress. 

SHRI NIREN GHOSH : Do you want 
progress, Mr. Patel? 

SHRI DAHYABHAI V. PATEL : I want to 
speak without interruption at the moment. I 
want to be heard at least in Delhi without 
interruption. I am not in Calcutta. In Calcutta I 
know what is happening. Even with all the 
suppression that i; going on a glance at this 
morning's paper will tel! you what happened at 
Rabindra Sarobar and what is happening every 
day. I myself had been there for eight days for 
another meeting. 

SHRI NIREN GHOSH : Did you get 
drowned   in   Rabindra   Sarobar   ? 

SHRI DAHYABHAI V. PATEL : 1 heard 
independently so many people, a number of 
Congressmen and others and 1 saw the reign 
of terror that is prevailing in Calcutta. And I 
am amazed that this Government is not 
worried about what is happening in Calcutta 
but it is worried about what is happening in 
business. 

THE  DEPUTY   CHAIRMAN   :   we 
must pass this Bill today.} 

SHRI   DAHYABHAI   V.   PATEL    : 
You can pass it but you will have to allow me 
to have my say with all your anxiety to help 
the Government. 

SHRI BHUPESH GUPTA : Madam 
Deputy Chairman, I shall speak on Apollo 
becuase if he can speak about >iabindra 
Sarobar 1 can speak of Apollo. 

SHRI   DAHYABHAI   V.   PATEL    : 
I think the Government should direct its 
attention more to where its responsibility lies. 
This country is being subverted; there is no 
law and order and life is becoming 
impossible. Instead of using its energies on 
these aspects Government is misdirecting all 
its energies on a small thing. If businessmen 
are making mistakes, if they go wrong, you 
can certainly curb them. {Interruptions) Mr. 
Chandra Shekhar has a loud voice. He told 
me that I did not know anything about Con-
gress. I know as much as he knows. I had 
been in the Congress all through and I know 
it all right. Mr. Chandra Shekhar is 
completely confusing the issue. 

(Interruptions) 

THE DEPUTY CHAIRMAN : 1 will give 
everybody a chance. This is th i rd  reading 
and in the third reading only specific points 
must be raised, but Mr. Dahyabhai Patel is 
covering so much    ground. 

SHRI DAHYABHAI V. PATEL : Madam, 
if they accuse, abuse, interrupt and misquote 
me, am I not entitled to have my say even? 

THE DEPUTY CHAIRMAN : Please    
be brief. 

SHRI   DAHYABHAI V. PATEL : Of 
course, in this House at the presen moment, 
the Congress and the commies have combined 
and what happens in communism we all 
know. The e is no tolerance even. That is 
what is happening to the Congress party. 
(Interruption). Tolerate a difference of 
opinion. What is wong with t ha t?  
(Interruption). Now | look at this. He will not 
allow me to to speak   even. . . 

SHRI NIREN GHOSH :   God forbid i 
him. 

SHRI DAHYABHAI V. PATEL : Why 
J do   you   interrupt   me?   You can   have [ 
your say... 

SHRI NIREN GHOSH : Who am I     to 
interrupt   him? 

THE DEPUTY CHAIRMAN   : Mr. 
Niren Ghosh, cannot you now have a little  
patience? 

SHRI NIREN GHOSH : 1 am having 
patience. 
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SHRI    DAHVABHA1 V. PATEL : I 
have been woi dering at the attitude of the 
Government. Why do they bring forward such 
an anti-people measure which is not gii ing to 
help business, which is not goi ig to help trade, 
which is not going to increase the wealth of the 
country? I iavc a feeling that the Government 
and particularly this Ministry is angry because 
they have been criticised for th failure of the 
public sector undertaker gs and their natural 
reaction is this. The public sector projects are 
not doi ig well and the private sector projects . 
re doing well. So, put them out o ' gear or 
suppress them. That unfortunately is the 
attitude that his prompted fro i Moscow and in 
the present mood o this Government they seem 
to take ev( rything that comes from there as 
'Yes', 'Yes*. Of course, Mr. Kosygin comes 
and dictates to oir Prime Minister every policy 
that she has   been following in the  last two  
years. 

{In eruptions) 

THE DEPUT r CHAIRMAN : Now, Mr. 
Patel, you had been in the Select Committee. 
We have passed the Report. We    have heard   
witnesses. . .  

SHRI DAHY/ BHAl   V.   PATEL   : I 
was present in th i Select Committee even 
more than you were present. Certainly I have 
heard all the witnesses. Some of them you have 
no even heard, when you were not in the Select 
Committee. After hearing them, aft' r 
considering the matter, in my own mil d I have 
come to my conclusion and in the Third 
Reading will you not be toler; at and allow me 
to say it? 

THE DEPUTY CHAIRMAN : I have just 
been handed over the details. We were allowed 
only three days for this and we have tak.)n five 
days. 

SHRI SUNDA ( SINGH BHANDARI 
(Rajasthan): It is all due to the long speeches 
that the otter Members have made. 

SHRI DAHY\BHA1 V. PATEL : I have not 
taken much time. You know, Madam, that I lo 
not take much time. I hardly ever intenipt 
people. Personally, when I am provoked, I am 
forced to do so. Wher ;ver 1 speak, you will 
admit that T ha.'e been to the point. I make my 
points and keep quiet. Now, 1 find that when 
hey do not like it, they go on interrup ing and 
interrupting. Now, this is     not the right way of 
doing | 

things. Let us at least learn the basic principle 
of democracy. Allow everyone to have his say, 
whether you like it or not You can have a 
difference of opinion. I do not agree with what 
you say. You may not agree with what I say. 
(Interruptions) Look at that. Madam. Let me 
finish. 

THE    DEPUTY    CHAIRMAN    :    r 
think it is time. We gi\e each one five minutes 
and we finish this today. 

SHRI   DAHYABAH1   V.   PATEL : [ 
was saying that I am wondering whether this 
Bill has been brought forward by Government 
in retaliation to the criticism that we have to 
offer of the failure of the public sector projects 
and, therefore, they want to punish business 
and industry which is doing well. Is that the 
background to the Minister's mind? I am 
inclined to agree with this suggestion or 
suspicion, because one has never seen a thing 
like this. Where is a thing like this? If we go on 
setting such limits to property or owning of 
business, I do not know what will happen. 1 am 
not in business. I am not speaking for myself, I 
am not in any business. I did not do any 
business for a long time, even long before I 
came to this House. But 1 do feel that this 
country can only progress if business prospers. 
The small trader, the small businessman, the 
small agriculturist and even the big£er 
businessman have to progress if the country has 
to make progress. Now, the Government's 
attitude is that they will not allow buniness to 
progress. After all. they are complementary to 
each other, small business and big business. 
They build up one another. If we are going to 
put a ceiling en this that only so much business 
is to be dene and the other business has to be 
run by somebody else and if the Government 
machinery is failing rapidly again and again... 

SHRI    SHEEL    BHADRA    YAJEE : 
You are wrong. 

SHRI DAHYABHAI V.-PATEL: It is time 
that the Government learntftoin businessmen. I 
would take this occasion to advise the hon. 
Minister whether he likes my advice or not. 
that so many of his public sector projects are 
failing badly. Why does he not take the advice 
of businessmen? You can keep it as a Govern-
ment project, but keep them on the Board of 
Directors or take their advice and help them to 
put them right. The failure of every  public  
sector  project to make 
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[Shri Dahyabhai V. Patel.] 
the profit that is required. .. (Interruption) 
Please keep quiet. Failure to make a profit 
results in your raising taxation and punishing 
the people, the poorer sections of the people. 
This is a thing that should end. And for this 
reason it is that I am pleading that such a 
wrong step should not be taken In this country 
people should be encouraged to do business 
and to make profit. The wrong notion that it is 
wrong to make a profit should be corrected, ft 
is right to make profit. Everyone should be 
encouraged to do it. And it is right to pay your 
taxes. If they do not pay taxes, you deal with 
them as harshly as you can, but do not do 
anything like this, which is going to put a full 
stop on this. 

THE DEPUTY CHAIRMAN : Mr. Yajee, 
very briefly. We cannot go on like this.    This 
is the Third Reading. 

SHRI  MULKA  GOVINDA  REDDY 
(Mysore) ;   No. no. 

(Interruptions) 

THE DEPUTY CHAIRMAN : We have to 
finish another Bill today. (Interruption) Mr. 
Ynjee, please be very brief. 
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SHRI DAHYABHAI V. PATEL : Our 
manifesto is against monopoly. 

SHRI PITAMBER DAS : Madam, I would be 
very happy to accept the challenge thrown by 
my friend, Mr. Dahyabhai Patel, and 1 could 
quote documents in favour of what I have said, 
but this is not the occasion nor there is time for 
it. I myself and the Party to which I belong 
honestly and forcefully believe that the trouble 
of this country does not lie in the hands in which 
centralisation should vest, but lies in the policy 
of centralisation itself. We believe that the 
country can progress only if we pursue the 
policy of decentralisation meaning thereby the 
decentralisation of labour and decentralisation of 
capital and that too not only in the field of 
economics ; but also in the field of politics. 
Whenever we have talked of a unitary form of 
Government, in the same breath we have said 
unitary form of Government "with power 
decentralised." We honestly believe in the policy 
of decentralisation. On this occasion therefore 1 
want to point out to the Government that by 
bringing amendments here and there or by 
enacting laws of this type nothing good can be 
done. What is needed today is not a legislation 
of this type but a radical change of outlook, and 
therefore I appeal not only to the Government 
but to all the parties represented in this House, 
that we should in the economic sphere as well as 
in the political sphere insist on decentralisation. 
Then only we can progress. Madam I thank you 
very much for giving me some time. 

SHRI AKBAR ALI KHAN (Andhta Pradesh) : 
Madam, I am grateful to my esteemed friend, Mr. 
Das, that he has given me some idea of what his 
party stands for. I must confess I have been trying 
to understand him very closely. When he says 
decentralisation, am I to assume he means free 
trade and freedom to everybody and no control of 
any kind? If that is not the position, then I think 
he is with the policy that the Congress has 
adumbrated that it should be a mixed economy, 
that there should be private sector and there 
should be public sector. There are matters where 
the individual, as he says, should be encouraged 
and should be given all incentives, and there are 
spheres where the individual cannot take up such 
schemes as go to the very root of the thing, to the 
very integrity of the State, to the basic things that 
the country wants. In such cases we cannot 
entrust it to individuals. The State has to take it 
up. It is that compro- 

SHRI PIT AMBER DAS (Uttar Pradesh) : 
N adam Deputy Chairman, different points of 
view have been expressed during the debate 
on this Bill, which I had been trying to follow 
very carefully, and understand pai -icularly the 
points of view expressed by r ly friend, Mr. 
Dahyabhai Patel, to my rig it and Mr. Bhupesh 
Gupta, to my left. Ap] arontly those two 
points of view are very r uch different and 
diametrically opposed to each other, Madam, 
just as unlike poles attract each other, these 
two poin s of view also, even when they 
appear to >e diametiically opposed to each 
other, lesd us only in one direction and that 
direclion is the direction of centralisation. 
While my friend on my right believes in the 
centralisation of economic power in the h; nds 
of few individuals, my friend on my U ft 
believes in centralisation of that power i 1 the 
hands of the State. 

SHRI DAHYABHAI V. PATEL : You 
are misquoting me like the Congressmen. They 
have mesmerised you. They are folbing a mom 
polist policy. My friend is misled into tha 

SHRI NIRE N GHOSH :    Why everybody 
is misqui ting Mr. Dahyabhai Patel? 
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[Shri Akbar Ali Khan.] 

mise that has led to this legislation. It gives me 
pleasure—because neither Mr. Bhupesh Gupta 
is happy nor Mr._ Dahya-bhai Patel is 
happy—on the basis that both extremes are 
not happy. I congratulate the Government that 
it is a very good   legislation. 

THE DEPUTY CHAIRMAN : You finish : 

SHRI ABKAR ALI KHAN : I am 
finishing. I am just making one point. It has 
been the continuous and constant demand of 
the people that monopoly is increasing, and 
from the statistics it is established that the 
monopolies were increasing. 

THE DEPUTY CHAIRMAN : All that 
has been said. You finish. 

SHRI AKBAR ALI KHAN : It is on that 
basis that I support the Bill. 

SHRI       CHANDRA       SHEKHAR : 
Madam, I am very glad of this opportunity and 
now in the last stage I congratulate Mr. 
Fakhruddin Ali Ahmed for bringing this Bill. I 
assure my friend, Mr. Dahya-bhai Patel that I 
very much enjoyed the speech delivered by 
him, because in this drama of Parliamentary 
debate the ro/e of every actor is to be 
appreciated, and the role of Shri Dahyabhai 
Patel is the same as that of an actor who gives 
amusement to every listener or audience in a 
drama. So I can understand him, and 1 
understand that Shri Dahyabhai Patel cannot 
learn anything new in history. He has outlived 
his u t i l i ty  as far as modern thinking or the 
needs of the times arc concerned. So I have no 
complaint against him, but on this occasion I 
should like. . . 

SHRt M. P. BHARGAVA : What role is he 
envisaging for Mr. Patel? Is that the role of a 
joker ? 

SHRI   CHANDRA SHEKHAR    : 
1 said nothing like that. It is for the hon. 
Member to come to his own   conclusion. 

Madam, I want to point out certain facts before 
you and before the House. For the last few 
months or for that matter for two years I have 
been emphasizing that these big tycoons in the 
industrial world have been adopting under-4 
P.M. hand methods. In this House the leader of 
Jan Sangh, Mr. Das, just now told us that his 
Party stands     for    decentralisation.     In     
this 

House I have been the subject of being 
maligned many a time and it was said again 
and again that I have got personal prejudices 
against certain business houses and that they 
are getting the licences because they have got 
some extraordinary efficiency and because of 
their efficiency if the Government is 
favouring them, there is nothing wrong in it. 
Here is the Report of the Industrial Licensing 
Policy Inquiry Committee. 

SHRI DAHYABHAI V. PATEL : We   do 
not even get a copy. 

SHRI CHANDRA SHEKHAR : It is from 
the Library. 

With your permission, Madam, I quote 
from this to show how these business houses 
have been behaving and in what manner they 
have been defrauding the whole Government 
and the people. 

"We find that certain Houses pursue 
definite policies, such as obtaining a 
number of licences while implementing 
only a few, obtaining more licences for the 
same product without implementing those 
already obtained, installing higher than 
authorisd capacities and producing more 
than authorised capacities, all of which 
provide opportunities for pre-emption. 

The Report further says : 

"From our aggregative analysis-and case 
studies, we have found that among the 
House which were responsible for various 
forms of preemption, the most prominent is 
the House of Birlas. They held (he largest 
number of unimplcnv.'nted licences, made 
repeated attempts to obtain a large number 
of licences for many products, created 
excess capacities and tried to have them 
regularised afterwards and also produced 
more than authorised capacities." 

Madam Deputy Chairman, there are other 
portions in this Report which show that there 
are over 20 such houses and the most 
important among them is the House of Birlas 
which has been setting all regulations at 
naught and they have been mainipulating. 
This Report says that the Government 
officials and at certain times even the 
Ministers helped them in getting undue favour 
from the Government I hope the Minister will 
take... 
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SHRI   LOK\NATH   M1SRA   :   One 
point that arises out of your allegation is that the 
Birlai- have been doing it. But who allowed Uie 
Birlas to do it and who gave the licen es  ? 

SHRI CHA* IDRA SHEKHAR : I say 
that certain M inisters and officers did it and the 
Birla? hive all the blessing and support of P rties 
like the Swatantra Party to which Party Mr. 
Lokanath Misra has the proud privilege to belong 

THE       DEPUTY      CHAIRMAN    : Mr. 
Mandal. 

SHRI A. D. MAN1 (Madhya Pradesh): I want 
to be very brief in my remarks during the Third 
Reading of this Bill. I would welcome this Bill 
because monopolies have been developing in the 
country after independence and there have been 
alarming concentrations of capital in certain 
quarters and sectors. I am in agreement with all 
those who want to see that this concentration   is 
controlled. 

I thought of intervening at this stage in order to 
refer to a remark made by my hon. friend, Mr. 
Sheel Bhadra Yajec. There has been a talk about 
monopolies in the newspaper industry and there 
has also been a talk of con-t-oiling those 
monopolies. Madam. I I hope that all sections of 
opinion in this House would leave newspapers 
out   of account. 
SHRI AKBAR ALT KHAN :   Why? 

SHRI A. D. MANI: Because newspapers deal 
with the freedom of expression and you have no 
ri^ht to control that. {Interruptions) I am inter-
vening to put forth that point of view of mine. It 
will be a very bad day for this country if 
Government controls newspapers    in the form of 
this legislation. 

 



871 Monopolies and [RAJYASABHA] Restrictive Trade 872 
Practices Bill, 1967 

[ShriA. D. Mani.] I hope that all sections 
of pinion in this House will leave newspapers 
out of account. They should be dealt with by 
the Press Council of India. (Interruptions) You 
are there, you are news-Paper    people. 

SHRl ARJUN ARORA (Uttar Pradesh): I 
should get two minutes. 

THE DEPUTY CHAIRMAN : This is Third 
Reading. 1 cannot go round. 1 feel   that there 
must   be an end. 

 

THE DEPUTY CHAIRMAN : I cannot go 
round. Members must have a sense of   
urgency. 

SHRl RAJNARAIN : 1 cannot forego my 
right. 

THE DEPUTY CHAIRMAN : It is the 
Third Reading. There is no right. 

 
THE DEPUTY CHAIRMAN : Please sit 

down. I am standing. If I give you time, you 
will get only two minutes.     Now,   Mr.  
Chatterjee. 

SHRl A. P. CHATTERJEE : Madam, only   
a  few  minutes   are  my   tenure. 

THE DEPUTY CHAIRMAN : Just a few 
minutes. 

SHRl A. P. CHATTERJEE : I do not know 
why the Third Reading is restricted so   much. 

THE DEPUTY CHAIRMAN  : Why 
should it not be when it has gone on for two 
days ? 

SHRl A. P. CHATTERJEE : Well, I will 
utilise these few minutes for making only two 
or three points. The first point which I shall 
make is this that as far as this Bill is concerned, 
of course, we support it so far as it goes. On 
behalf of our Party, support has been given to 
this particular Bill. But. Madam Deputy 
Chairman, may I make it clear that as far as this 
Bill is concerned or these kinds of Bills are 
concerned, there should be no illusion in the 
mind of any Party or any particular person or 
even the people of this country that these Bills 
can go very far because merely by setting up a 
Monopolies and Restrictive Trade Practices 
Commission you really cannot abolish 
monopoly. Moreover, I find, for example, from 
a particular provision of this Bill itself that the 
Commission acts only upon a complaint by a 
trade or consumer society or the Central 
Government. The only body of persons who 
could really give some idea as to the restrictive 
trade practices and on whose information the 
Monopolies Enquiry Commission could act, I 
mean the trade unions, the body of workers, 
have not been given any right to make any 
complaint to the Monopolies Enquiry 
Commission. If the workers are kept out, if they 
are not allowed to make any complaint before 
the Monopolies Enquiry Commission, I do not 
think the Monopolies Enquiry Commission will 
be able to function properly. That is the first 
point which I am making. 

The second point which I am making is this. 
Madam Deputy Chairman, the second part of 
the Act relates to the expansion which can be 
granted, if it is sanctioned by the Government, 
it can be expanded if it is sanctioned by the 
Government. A combination can take place if it 
is sanctioned by the Central Government. What 
I am submitting is this that the approach shows 
that the Government is talking with its tongue 
in its cheeks. Really the Government does not 
want to abolish monopolies but wants 
monopolies to continue with their approval. If 
we are interpreting the Bill in the other way it 
will be far from the truth. The Bill should have 
been brought forward for the radical remedy 
that the monopolies should be abolished. As a 
matter of fact, Mr. Namboodiripad, the Chief 
Minister of Kerala, has already given a Draft 
Outline of the Fourth Plan in which he has said 
that the monopoly houses, the big business 
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can be nationalise!. There is no bar to that. 
But I do r jt find any mention of it in the Bill.   
Th it   is the second point. 

The third point which I am submitting before 
this House. Madam Deputy Chairman, is this.    
L< t there be no illusion because illusion i I 
sought to be created from some quarte s that 
merely by structural   reforms   o;    by   such   
legislations there can be any rapid progress 
towards socialism.   Sociali sm   is   not a sum 
total of  certain   struct iral reforms.   Socialism 
is    a    qualitativi      change,     qualitative 
leap from one   s icial order   to   another social  
order.  Th; t  qualitative  leap   can never   be   
equiva ent   to   the  sum   total of certain half-
he ixted Bills. For example, 'there is   the   Na 
ionalisation   of   Banks Bill which  is    c 
>ming.    Here    is    the Monopolies      an 1    
Restrictive       Trade Practices Bill.    Triey are 
good as far as they go.    But th<;y cannot, by 
virtue of their momentum, create that social 
order which can be called socialism.   Let there 
be no illusion a rout it.    Have I overstepped 
my limit  ? 

THE DEPUT V CHAIRMAN : No. Thank 
you. Mr. Ahmad. 

SHRI ARJUl ARORA : Members from this 
side also should get an opportunity. 

THE DEPUY CHAIRMAN : So many  
have already  spoken. 

SHRI Z. A. ATMAD : Madam Deputy 
Chairman, I ju t want to say a few words 
about wh it the Leader of the Jana Sangh, Mr. 
Pi amber Das, has said. I think it is nece >ary 
to take note of what he said becaus; he has 
used certain phrases which create confusion, 
which create illusion. Under these phrases he 
has really tried i o conceal the real character 
of their Pa ty's policy on this issue and   other   
iss les. 

He says thai the Communist Party believes 
in the concentration of authority in the hands 
of the State, that the Swa-tantra Party 
lielieves in handing over authority to certain 
individuals, which Mr. Dahyabhai Patel 
denies. 

SHRI   PITA MBER DAS : Retaining. 

SHRI Z. A. AHMAD : Retaining or 
concentrating. Words do not matter. And 
what does he believe in ? He believes 

in decentralisation, as he says. It is a blessed 
phrase. It has been used by many people for 
various purposes. What is decentralisation? I 
want to put him one straight question. Here are 
monopolies with a high degree of 
concentration, centralisation of wealth in their 
hands! This Bill in a limited way decentralises 
that power and the nationalisation of banks 
takes the banks away .  .  . 

SHRI   A.   D.   MAN1   :   How ? 

SHRI Z. A. AHMAD : . . . from this highly 
centralised character. I am using his 
phraseology. He has worked out a philosophy 
of decentealisation. What is it ? Is that 
decentralisation, that is to say, decentralisation 
from the hands of a highly centralised authority 
? That centralisation is being broken in a 
limited way by this measure, and these 
measures are being opposed by him. And he 
still says he believes in decentralisation. How 
can he believe in decentralisation ? 1 think it is 
a phrase which he is using to confuse the 
country. These peopie stand for big magnates. 
The Jana Sangh uses all sorts of blessed 
phrases in order to confute the people in the 
name of defence of culture. What is their 
defence of culture ? The question is whether by 
doing so they are defending Indian culture or 
not. 

SHRI A. D. MANI : That is a new point. 

SHRI Z. A. AHMAD : Therefore, you will 
excuse me if I say that in politics often 
hypocrisy pays. And you know hypocrisy is 
an art and you can employ it to your own 
advantage. Therefore, j   say  I  support   this   
Bill. 

Madam, I think this Bill in a limited 
measure breaks the power of monopoly and 
we should welcome it to the extent it goes 
forward and tries to strengthen this direction 
in our economic life. But more and more 
legislation should be brought forward in order 
to break up this monopoly. 

THE DEPUTY CHAIRMAN : Mr. Dharia. 
Just three minutes and not more. 

SHRI M. M. DHARIA : Madam Deputy 
Chairman, I was associated as a member of 
the Joint Select Committee and I am here to 
congratulate the hon'ble 



 

[Shn M. M. Dharia] 
Minister and the Minister of State for the keen 
interest they have taken in the Bill. 

Madam, I would like to make it clear to the 
Government that only passing of the   Bill  is   
not   enough.      Immediately the  Government  
shall  have   to  appoint a Commission as 
envisaged    in the Act and shall have to take 
further action and shall  have to see  that the 
monopolies in this country, the commanding 
houses in this country, are p-operly controlled. 
At   the same time if this momentum in 
economy   is   to   be   maintained,   along with    
nationalisation   of   banks,    under the 
Monopolies Act a Commission   shall have to 
be set up.   And, along with  that I may insist on 
the Government to nationalise    import and 
export business   and try to nationalise also 
civilian  and urban properties, immediately 
abolish privy purses to ex-rulers and also to see 
that the whole economy in the society is   
properly transformed.    We arc creating a   new 
social order.   If these things are  to be   done, it 
will not be possible to be   done with the   
status   quo   mentality.    From      that point   of   
view   the    whole     bureacracy shall to be 
geared up, the whole approach shall have to be 
changed.   And it is with this new dynamic 
approach  that it will be possible for this 
country to immediately give some relief to the 
poorer sections of the society.   It is in this 
context that   I   welcome   this   Bill.   I   insist   
on the Government for the fulfilment of the 
commitment.    The ten-point programme 
which   the   Government   is   trying     to 
implement  is  being  ridiculed  by  some. 
Today it is fortunate that those who were 
insisting  on  it are being  welcomed.     I hope 
and believe  that this process will continue. 

SHRI ARJUN ARORA : Madam, I am 
happy that this Bill is being passed' But I will 
not joint the chorus of congratulations to the 
Minister just now. I will congratulate him next 
year after we have seen how the provisions of 
the Bill are implemented. Oaly two days back 
the Minister laid on the Table of the House the 
report of the Licensing Committee. That 
Committee, as Mr. Chandra Shekhar pointed 
out has indicated that during the licensing 
period the rich have become richer, the Birlas 
have become bigger. It is a rare occasion when 
I agree with Mr. Dahyabhai Patel 

when he asks, who is responsible for issuing 
licences to Birlas and the top twenty. 

It is the same Government which has 
brought forward and piloted the Bill. 

SHRI M. M. DHARIA : I have con-
gratulated the Minister and the Minister of   
Stutc,   not   the   whole   Government. 

SHRI ARJUN ARORA : Even during the 
last two years that this much-admired Minister 
has been in office, the Birlas have been able to 
get the licences which they want, the Birlas 
have been able to get their unutilised licences 
renewed and the Birlas have been able to get 
foreign collaboration approved. I will wait, 
anxiously wait for the appointment of the 
Monopolies Commission. The Provisions 
relating to the appointment of the members 
and the Chairman of the Monopolies 
Commission are quite conservative, but even 
within those conservative criteria, progressive, 
socialist minded, anti-monopoly people can be 
found. So while supporting the Bill I urge 
upon the Minister to see to it that the 
Monopolies Commission is composed of real 
anti-monopoly people.. 

THE DEPUTY CHAIRMAN   :  You 
cannot go on like this.   You   must wind up. 

SHRI  ARJUN  ARORA   :  Only   one 
sentence more.    Mr. A. D. Mani   talked of the 
freedom of the Press and said that our Press  is  
the  vehicle of freedom  of expression.    I   will  
just  remind   him   of one incident.    The Editor 
of Statesman was  summarily  dismissed last  
year  by some tycoons.    Statesman is a very 
respected   paper,   very well brought    out— 
plenty  of advertisements  and  plenty  of 
money.     Its  Editor,   who  was   quite   a 
conservative   gentleman,   was   summarily 
dismissed by business tycoons.    That is one 
example of the freedem of the press, freedom  
of expression  in  this  country. So the press 
must also be dealt with by the Monopolies 
Commission. 

THE DEPUTY CHAIRMAN : Mr. 
Rajnarain. Three minutes and no more. 
Everybody has kept to within three minutes. 
Otherwise you can speak on some other 
occasion. 

SHRI RAJNARAIN : You have taken one 
minute yourself. 
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SHR1 NlREf^ GHOSH : Madam. Mr. 
Mulka Govinda Reddy has been t ry ing  to 
catch your a teation for a long time. 
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It is proposed to give a formal letter . of 

approval as in draft below to M/s. Jyoti Ltd. 
This would facilitate registration of the new 
unit and the necessary clearance from the 
C.C.I. & E. and the State Director of Indus-
tries with regard to the transfer to the new 
unit of imported and indigenously acquired 
C.G. equipment..." 
THE   DEPUTY   CHAIRMAN : You 

please give a summary of it. 
SHRI RAJNARAIN : Only two minutes. 

THE DEPUTY CHAIRMAN : You will 
have to sit down after you have read this. 

 
"Licensing policy section will also be 

consulted before the issue of the letter. It is 
presumed that as it is only a case of deletion 
of certain items of manufacture from the 
industrial licence and their transfer to a new 
unit total assets will be less than Rs. 25 
lakhs, it would not be necessary'' to place the 
matter before the Licensing Committee and 
get its approval. 

J. S. may kindly see for   approval 

Subramaniam. 

 

THE DEPUTY CHATR.MAN : If you go 
on like this, nothing will go on record. 

(Interruptions). SHRI A. G. 
KULKARNI (Maharashtra) : Madam, on a 
point of order. Mr. Rajnarain is reading the 
same thing which, he read out, some months 
ago. It has been enquired into by the 
Government and it has been found that Mr. 
Singh has given the address, of Mr.   Rajnarain's   
house   itself...  

(Interruptions) 

SHRI RAJNARAIN : There is no point of 
order. 

THE DEPUTY CHAIRMAN : Now take 
your seat.    I am on my feet... 

  

"This should  be cleared  with D.G. T.D. 
before issue." 

 
"Perhaps it would be necessary to have 

the approval of the Chairman, Licensing 
Committee."  

THE   DEPUTY   CHAIRMAN  : Mr. 
Redely,   you   wanted   to   say   something 

 



 

SHRI MULKA GOVINDA REDDY : 
Madam   Depui/     Chairman,   ... 

THE DEPU TY CHAIRMAN : When I 
called your j ame you did not get up. 

SHRI MULK A GOVINDA REDDY : At 
that time 1 5 was still speaking and I  did  not  
wai t  to  interrupt  him. 

THE    DEPl VY    CHAIRMAN   : All 
light. I am giving you two minutes. We must 
finish this Bill now. We have already  taken    
ive  days. 

SHRI MULK \  GOVINDA REDDY : 
Madam   Deput        Chairman,   we   have lent  
our  suppc rt  to   this  measure  not because it is 
go ng to solve the problems that are facing   his 
country, but because to a limited ex jnt at least it 
will curb the   monopolies    But,       unless       
and until   you   take   very   radical   measures, 
it is not possib e to improve the living 
conditions of n illions of people of this country.    
There should be a ceiling on urban property.    
There are   people who get the maximun  house 
rent and who own a number of bu igalows in big 
cities and small    towns.    Jo   much    so    
there   is a dearth of housii g. Unless the 
Government takes     radical     measures    in    
imposing ceilings   on   urban   property   and   
also on  urban incon; I as they have done in the 
case of rural i icome and rural property, we 
cannot bring about the new socialist order  that  
we   ill  want.   We  welcome the   measure   ai d   
the   Ordinance   that was  issued  with regard  
the nationalisation of banks at 1 it should be 
followed up  by  other rat ical  measures.     
Nationalisation  of gej cral  insurance  has  not 
been undertaken.  Ft should be undent 
immediately and  some  other  key  industries 
that are now in the hands of private monopolists 
shoi Id also be taken over. Then only there \ ill 
be room for socialist transformation and for the 
creation of a new socialist ord r. 

SHRI FAKHRUDDIN ALI AHMED: 
Madam, I am ndeed grateful to the Members 
of this House for almost the unanimous supp 
it which has been extended to this Jill. As the 
Members are aware, the Government 
introduced this Bill after taking into 
consideration the report submitted by the 
Monopolies Inquiry   Commission   and  after  
the Bill 

was   placed   before   both   the   Houses, it was 
also sent to the Joint Committee where a number 
of days were taken   and tull   consideration   
was   given   to   every provision of the Bill 
under your chairmanship.    I am glad that what 
we are sending   out   to   the   Lok   Sabha   
after mature  consideration is  a  Bill  which  is 
likely to  serve  the objective  which  we have in 
view.   This   Bill is one of those measures 
which is intended or which is in pursuance   of  
the  policy  regarding   the economic system 
which we wish to  pursue in our    country.   We 
on the one hand want   the   industrial   
development      and . progress of our country, 
and on the other we are also anxious to see that 
the economic system or  the development  does 
not work in a manner which is likely to be   
detrimental   to   the   Public   interest and  
which  works   only   for   the  benefit of a few 
persons.    And it is only for these reasons    that    
these    various    measures whether it is the 
Monopolies Bill, whether it is the licensing 
system  or whether it is the nationalisation of 
banks, are being taken.    These measures are all 
intended to serve the larger interests of the 
public I   entirely   agree   with   the   obsei 
vatipns made by honourable Members that mere 
passing of a  legislation  is  not  enough. While   
the   legislation    is   enacted,    we should  also 
see that  the  provisions  arc fully and suitably  
implemented  so  that on the one hand those 
people who are really engaged in the 
development, production   and   so   on,   are   
not   interfered with   in   their legitimate 
activit ies,    jfrid on   the   other,   such   
people   as   indulge in amassing wealth or in 
doing something which is likely to be 
detrimental to the public interests, could be 
curbed at the earliest possible opportunity,    h js 
vvjth that   intention   that   this   Bill   has   been 
introduced and I am sure that with the co-
operation and good wishes which have been 
given  to  this  Bill  by  the  Houses, it will be 
possible for the   Government to implement the 
provisions of this Bill as early as possible. 

Here, I would like to reply i0 cr.e or two 
observations which hr.\e teen made byShri 
Dahyabhai Patel. He lies accused us that the 
Government has brought this Bill as a 
retaliatory measure because some people 
criticised tiu pubBi M <(. May I tell him that 
this is not so ? The Government does not 
function in order 
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to retaliate against a certain criticism or a 
certain view point which is expressed by some 
people in our country and I do not really see 
where the scope is for the public sector fighting 
with the private sector or the private sector 
fighting with the public sector. Both of them 
arc intended (ov the purpose of increasing the 
industrial production of our country and the 
role of these two sectors should be 
complementary to each other and should not be 
a competitive one. We must realise that the 
public sector has been set up with all its defects 
only for the goou of tha country, I am prepared 
to uiseuss all its defects with all my friends 
here. I am not complacent that everything is all 
right in the public sector. Whatever be the 
defects, we are prepared to remove them with 
your co-operaUion, with yom help, with the 
co-operation of the people who are interested 
in the industrial development atui production 
in the country. We are prepared to remove 
'hose defects. But we must also realise that if 
we had not set up the public sector in our 
country, today we would have continued to 
remain dependent on the import of a large 
number of things from outside c o u n t i e s .  1 
would like to qu )te only one or two figures to 
show that in spite of the fact that my friend has 
stated that I am presiding over the liquidation 
of our industrial develop ment and so on, the 
policies which the Government has followed 
during the past two years and the policy which 
we have been following in my Ministry during 
the last two years, have resulted in import 
substitution by about Rs. 200 crores during the 
last year and in increased exports of over 6U. 
150 crores during the last year. If we have not 
been able to do more, it is because it is not 
possible to watch each and every t h i n g  
p a r t i cularly when there is plenty of room For 
these people to violate the law. Because 1 am 
tightening up these th ings ,  many people 
blame me for delaying matters and for doing or 
not doing this thing or that t h i n g .  These 
matters were delayed because I was waiting in 
many cases for the report of this Inquiry 
Commission to come so thai we could lake 
decisions in those matters. Therefore, I would 
say that our policy is not to stifle the industrial 
production in our country. Our  policy is that  
we  would like   our 

country to have as much productio as possible 
and we would like that i should be done for the 
public intcres noi for the interests of a few 
persons. May 1 also ask him : If we pursue a 
policy, an economic system, which is likely to 
make only a few persons rich, does he t h i n k  
that we can make any improvement in our 
country ? Unless and until we are in ;i position 
to give purchasing power t o a large number of 
people in our country, whether they are in the 
rural areas or whether they are labour classes, 
it is not possible for any of our industries io 
flourish or prosper in this country. We are 
fortunate that our country is a big one and is 
endowed with natural resources, both over the 
earth and under the earth. It has a very big 
population, and a very intelligent population. 
And if it is possible for us to give them the 
opportunity, if it is possible for us to provide 
them with the purchasing power, we need not 
look forward for the export of what vve are 
producing in this country. Today we have to go 
out searching for exporting our goods because 
it is not possible for our people to pay and lift 
up these things which we are producing in our 
c mntry. Unless and until, an atmosphere is 
created and unless and until through a system 
we are able to provide the purchasing power to 
our labour classes, we cannot expect thai 
industries will grow or that there will be more 
production than what we are having at the 
present moment. We have therefore to lake into 
consideration all thc;e things and 1 can assure 
that our policy, whether in the form of bank 
nationalisation or in the form of Monopolies 
fiill or the licensing system is directed only 
towards one direction and that is the direction 
of increased production lor the benefit of the 
largest section of our people and we have no 
grudge against anyone. We would like the 
private sector also to prosper but ihey should 
see that not only the p r i v a t e  sector in the 
few hands should prosper but there should be a 
wiele dispersal entrepreneurshipso that the 
large number ol people who are coming 
forward for the development of consumer 
industries are also providea with that 
opportunity and I am sure with this 
nationalisation of Ihe banks it will be possible 
for us to provide credit faci l i t ies  to a larger 
section of the people who were deprived of the 
opportunity h i the r to  and it will be helpful in 
increasing the production in the country.   With 
these few words again 
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I commend n y motion lo the House and I 
hope the vfembcrs will unanimously pass  this  
Bi 1. 

THE      D   PUTY      CHAIRMAN   : The 
question is : 

"That   t ie   Bill,   as   amended,   be 
passed." 
The    nwtio i    was   adopted. 
The   Bill,   as   amended,   was   passed- 

THE  CENT IAL   RESERVE   POLICE 
FORCE    (Al IENDMENT)   BILL, 1968 

THE DEPUTY MINISTER IN THE MINIS' 
RY OF HOME AFFAIRS (SHR1 K. S. 
LAMASWAMY) : I beg to move : 

"That thi Bill further to amend the Central 
Rt serve Police Force Act, 1949,   be  t ikon  
into  consideration." 
[THE VJCL- THMRMAN    (SHRI   AKBAR ALI      

KI AN)   in   the    Chair] 
The Cenira Reserve Police Force is a Force 

maint; incd by the Central Government for the 
purpose of providing aid to the Civil p< wcr, 
whenever and where-ever it is nece^ ,ary in the 
country. 1( falls within the cat -"gory of 'any 
other armed forces of the Union' in Entry 2 of 
the Union List ir the 7th Schedule of the 
Constitution f India. The provisions of this 
Cent) il Reserve Police Force Act, 1949, wc re 
generally modelled on the Crown Re 
Jresentative's Police Force Law, 1939. hie to 
the changed circumstances wt had to 
reorganise it for proper regula'ion and control 
of the Force. This :orcc at the time of the 
passing of tl ! Central Reserve Police Force, 
1949 coi sistcd of only one battalion under the 
chirge of a Commandant but afterwards the 
internal security problem increase and this 
Force had to ibe strengthen d. Moreover due to 
the disturbances i l the vulnerable sections in 
the border are; ; and also after the Chinese 
aggression, tl; strengthening of this Force 
became necessary. After the Chinese 
aggression, tl t States were asked to raise the 
bait; lion on our behalf at the cost of the 
Central Government and that was called the 
India Reserve Battalion. Now the number of 
the battalions has gone up In 1949 it was 17 
and now the Central R serve Police Force, 
after the embodiim it of the India Reserve 
battalions has ncreased to 52 battalions. The 
India Reserve battalion was functioning 
separately and in order to secure some 
economv  and also lo ensure effi- 

ciency over the command and control of this 
organisation, it was merged with the Central 
Reserve Police Force. The status of the I. G. 
who formerly headed the Central Reserve 
Force was changed to D. G. and the D. G. is 
assisted now by two I.Gs and a number of 
D.I.Gs and Deputy Direcu rs at the Headquar-
ters. Last year when a comprehensive scheme 
of reorganisation was introduced, group 
centres were established like the batta'ion 
centres. The housekeeping functions of all the' 
attached battalions are centralisca in them and 
each such centre is headed by an officer of the 
rank of Commandant. So there is a complete 
reorganisation of this Force and also certain 
changes were necessary due to the 
reorganisation. For this purpose wc have 
come forward with this Bill embodying   all   
these   provisions. 

1 will briefly explain the provisions of l he 
Bill. Clause 2 of the BiUempowers the Central 
Government to constitute of the force kmwn 
as battalions and group centres. As 1 said, the 
I G's place is taken by the D.G. and a number 
of posts of other officers like the I.G., D.I.G., 
Commanaants and other officers have been 
created and this is done by clause 3. Clause 8 
deals with certain punishments and the other 
provisions are only consequential in natuie 
and aie minor. I hope the House will agree 
with this Bill. 

The   question was proposed. 

SHRI PITAMBER DAS (Uttar Pradesh) : 
Mr. Vice-Chairmai>, undoubtedly the Central. 
Reserve Police has been expanding during all 
these years and as time passes it appears that it 
will be requiied to play a more important and 
difficult role in the history of this country. The 
officers' cadre of the C.R.P. can safei> be 
divided for the purpose of understanding its 
constitution, into 3 categoiics. The first one is 
those who are recruited directly to the C.R.P. 
The second is of those officers who are sent 
on deputation to this Force. The third one is of 
those who arc enrolled under the scheme of 
rehabilitation of retired army and police 
officers. 1 would like to be correcteu if 1 am 
wrong anywhere because my information 
about the Force is naturally l imi ted .  I cannot 
be so well informed as the Deputy Minister. In 
these three categories, there is a ratable 
distribution al different levels. For instance, at 
the Commandant level. 25 PCT cent, are taken 
from permanent C.R.P. officers, 25 per cent, 
are promoted from 
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Assistant Commandants and 50 per cent. are 
directly recruited from those who are on 
deputation or who are under the rehabilitation 
sherae. I am not going into the details about 
the other Levels, namely, the Assistant 
Commandant level and the D.S.P. level. There 
are different percentages for the officers at 
these levels. At the D.l.G. ana l.G. levels there 
is hardly any system—no proportion and no 
basis whatsoever. I have had occasion to talk 
to some of the young officers of the C.R.P., 
and to me it appears that they feel dissatisfied 
and discontented in some respects, and that 
dissatisfaction or discontentment can be easily 
removed. What f mean to suggest is that we al-
together stop the re-employment of retired 
officers to the C.R.P., and, as far as possible 
discourage the scheme of deputa-ton 
totheC.R.P. I think, by now. during these 
twenty years of the C.R.P. life we must have 
been able to produce a good number of 
officers who are quite capable of handling this 
Force and Deputations are therefore no more 
are needed. 1 also think that by that we could 
not only have removed the discontent of the 
young officers but could also have saved about 
six lakhs of rupees per year that we have been 
spending in the shape of deputation 
allowances. 

Then, Sir, 1 would suggest that the service 
conditions of the officers serving in the C.R.P. 
should be equivalent to those of their 
counterparts in the regular Police or other such 
Departments. Realising the necessity of this 
Force and the important part it is likely to play 
in the very difficult situations the country may 
be required to face as and when differenlt 
parties rule in more and more States, I think it 
is necessary to remove the discontent and 
dissatisfaction of the young officers who are 
the future hopes o( the C.R.P. I would request 
the hon. Deputy Minister to take note of these 
things and act upto them as and when it is 
convenient. 

Thank you. 
SHRI SUHRID    MULLICKCHOU- 

DHARY (West Bengal) : Mr. Vice-Cftair-
man. I rise to oppose the Bill. The Bill is 
unnecessary and provocative. 'Police' is a 
State matter; why the Centre should come  in  
conflict ? 

Police in a democracy has a role different 
from that under an imperialist ruler. In the last 
twenty-two years of Congress rule since 
independence, the police of our country was 
not taught that lesson.   Hence that old 
tradition of 

police Raj was also the feature of Congress 
Raj. 

We in West Bengal, under the United Front 
Government, have decided unanimously that 
Police must not be used as an instrument of 
any oppression, that they shall not be used to 
resist any democratic movement in the State. 
So long. Police was at the command of vested 
interests and they actea against the interests of 
labourers, peasants and all toiling masses, and 
the common men, who constitute 99 per cent, 
of the population and hence are the real 
masters of this country, were under constant 
fear of oppression by the police. 

We have not yet achieved much in our 
determined effort to do good to the people of 
our State, but one thing we have done; honest 
people are no more afraid of Po'iu Let the 
Centre take that lesson from the West Bengal 
United Front Government. 

We are very sore about the happenings at 
the Cossipore Gun and Shell Factory, and in 
Durgapur since the United Front Government 
came to power. In both the places the Central 
Police Force, on false or flimsy grounds, used 
firearms and took out the lives of innocent 
people. There was serious resentment among 
the public. There was also a day's Sangla 
Bandh in protest against the firing at the 
Cossipore Gun and Shell Factory. 

West Bengal Government made a request to 
the Centre to withdraw all their Police Force 
from the State as they had no role to play in 
matters of law and order in the State. 

West Bengal rightly felt that it was Centre's 
direct interference with the functions of a 
State Government. Now it is time when all the 
44 Battalions of the Central Rserve Police 
Force sin uld be disbanded, or ordered to 
vacate, instead of whitewashing the system 
here and there and increasing the same to 52 
Battalions. 

I maypertinentlyasktheHonie Minister for an 
account of the good deeds, if any done by the 
Central Reserve Police force since 1949 when 
it was constituted after the law had been 
passed. The huge expenditure but can't do any 
good. Communal riots, they do not stop. Rail-
way sabotages are always on the increase if 
accidents are really sabotages. Corruption, 
they do not touch to detect. Then why so huge 
expenses on their account. Let us spend that 
mi r.cy c n si n.e uttful 
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purpose. Let in bid good-bye to the system af 
interference with the State Administration by a 
duplication of Police, and that tot against the 
will of the people of a State. The whole thing 
is provocative and a sheer nonsense. 

Considering the matter objectively from all 
possible angles I oppose the Bill with all the em 
hasjs at my command. 

THE VICE-CHAIRMAN (SHR1 AK-BAR 
ALL KHA.N) : The House stands adjhurned till 
II AM. tomorrow. 

The House adjourned at five of 
the clock till eleven of the clock on 
Friday, the 25th July, 1969. 

GTPN-S8—14 R. S. 69—26-11-69-570. 
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